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" LOK SABHA
Tuesday, 18th March, 1958.

The Lok Sabha met at Eleven of the
Clock.

[MR. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS

Nangal Fertilizer-cum-Heavy Water
Project

+
Shri Rameshwar Tantia:
Shri Ram Krishan:
Shri D. C. Sharma:
{ Shrimati Ila Palchoundhuri:
| Shri Raghunath Singh:
[Shﬂ Daljit Singh:

*1017.

Sardar Iqbal Singh:
Shri Ajit Singh Sarhadi:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
134 on the 14th November, 1957 and
state:

(a) the progress made so far in set-
ting up of the Nangal Fertilizer-cum
Heavy Water Project; and

(b) whether the order for electrical
equipment has been placed with
American firm? .

The Minister of Industry (Shri
Manabhai Shah): (a) A statement is
laid on the Table of the Lok Sabha.
[See Appendix V, annexure No. 62]

(b) No, Sir; the order has been
placed on a British firm.
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Shri Rameshwar Tantla: What will
be the total cost of this project and
may I know whether some other coun-
tries have also given tenders for this?

Shri Manubhai Shah: The total cost
of the project including the colony etc
ultimately is expected to be about
Rs. 30 crores. Regarding the
machinery, it will be about 50 to 60 per
cent of the total cost. Orders are
placed after calling global tenders, and
scrutinising the competence of the par-
ties and the prices which must be com-

petitive.

Shri Subbiah Ambalam: Masy I
know when this project will start pro-
duction and what will be the capacity?

Shri Manubhai Shah: The capacity
will be about 80,000 tons of nitrogen
or about 2,30,000 tons of different com-
pounds. It is likely to go into pro-
duction in 1960.

Shri Rameshwar Tantia: What will
be the mode of payment of this order?

Shri Manubhai Shah: There are dif-
ferent modes of payment for different
firms, starting from 10 per cemt of the
order and no further payments to be
made before July, 1860. If the hon.
Member is interested, I will tell him
more about the different orders.

Shri D. C. Sharma: May I know
when the order for the heavy water
plant will be placed and if global ten-
ders have been invited for that?

Shri Manubhal Shah: Yes, Sir; glo-
bal tenders have been invited. They
are scrutinised and orders are about
to be placed very shortly.

Mr. Speaker: Next question.
Shri Tangamani rose--



" ‘Mr. Spoaker: Shri Tangamani is nof
_one of the nameg here.

Shri Tangamanl: There is another
point I want to ask. I find that the
factory site has also been acgquired and
tenders for the execution of the civil
works inside the factory area have also
been invited. May 1 know whether
any of the tenders have been accepted
and whether the work has started?

Shri Manubhai Shah: Yes, Sir; the
civil construction work also is being
taken in hand. The land has been

acquired. If the hon. Member refers
to the statement, all the details of the

progress so far made have been given
in the statement.
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Shri Sadath Ali Khan: Shall I read
out the answer in English?

Some Hon. Members: Yes.

Shri Sadath Ali Khan: The Gov-
ernment of Pakistan have, in their
reply, received in November, 1057,
stated that the certificate proceedings
started for the realisation of arrears
of agricultural income tax from the
Poet’s son, in respect of the Patisar
Estate have been kept in' abeyance
pending determination of the amount
of compensation payable on account of
the acquisition of the estate and pro-
mised a further communication as
regards the “Kuthibari” in Shilaidah,
which is still awaited.

However, according to a handout
issued by the Government of Xast
Pakistan in November, 1957, “Shilaidah
Kuthibari", the residence of the Poet
in Kushtia district has been declared
as a protected monument since July,
1857, and the Archaeological Depart-
ment hag taken it over for main
it as a memorial to the Poet. The
handout also stated that all certificate
proceedings for recovery of arrears
have been suspended and that a part
of the furniture of the house, which
had been sold out fo different persons
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* by the former proprietors of Kuthi-
. bari had since been recovered by the
Bast Pakistan Government and kept
in the house.
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Myr. Bpeaker: The hon. Member

wants to know who wag protecting
afl this before it was taken charge.
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Shrimati Renu Chakravartty: In
view of the steps taken by the East
Pakistan Government for protecting
Rabindra Nath Tagore's property in
Shilaidah, may I know what steps
Government are taking to protect the
properiies of the poet ai Jorasanko,
Calcutta, which are now being sold out
in auction?

The Prime Minister and Minister of
External Affairs and Finance (Shrl
Jawaharlal Nehru): 1 have not got
all the facts. But some of the proper-
ties arc private properties, some are
public and some are in the process of
becoming more of public properties.
Sometimes the ownership is divided up
in various ways.

Shrimati Renu Chakravartty: Gene-
rally the houses belonging to wvery
great Writers like Bunkim Chandra
Chatterjee are joint property, but the
Government has powers to acquire
such properties which are of national
importance. Has the Government
taken steps 1o preserve the place
where the great poet led his life?

Shri Jawaharial Nehru: I cannot
say. The West Bengal Government
has, I believe, taken some steps in re-
gard to some properties, whether in
Calcutta or elsewhere I cannot say.
But I shall enquire if the hon. Member
wants.

Shrimati Renu Chakravartty: In
view of the coming centenary celebra
tiong of the great poet, may I know
whether the Government will see that
these places are acquired as national
property and kept for the nation?

Shri Jawaharlal Nehru: [ cannot
say about these places which may in-
clude, I do not know, how many places
and where. But I am prepared to
enquire into this matter.
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Shri B. S, Murthy: May I know whe-  import of cement. As the House has
ther the place in East Pakistan is open been informed several times, we have

to the public?

8hrl Jawaharial Nehru: The hon.
Member wants to know whether it is
open to the public?

Shri B. 8, Murthy: The hon. Parlia-
mentary Secretary has said that the
Government of Pakistan hag taken it
over and is preserving it as a monu-
ment. Therefore, I want to know whe-
ther it has been thrown open to the
public,

Shri SBadath Ali Khan: It has been
declared a national monument and the
furniture has been restored. I am sure
that a national monument will not be
closed to the public. It is a public
monument.

" Cement Imports

*1020. Shri Heda: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the import programme of cement
during 1958; and

(b) the expected quantum of cement
that would arrive in the first quarter
of 19587

The Minister of Industry (Bhrl
Manubhal Shah): (a) and (b). A
quantity of 42,000 tons was program-
med for import during the year 1858.
The entire quantity is expected to
arrive during the first quarter. No
fresh contracts for further quantities
are being entered into.

Shri Heda: In view of the import
of cement, there was equalisation of
the price of cement. Since Government
is not intending to import any further
cement, may I know whether the idea
sbout the equalisation of the price
would not be continued?

Shri Mannbhal Shah: It will not be
quite correct to say that equalisation
came as a result of the import pro-
grarnme. Equalisation was considered
in the best interest of the industrial
development and other developments
in the country. It is true that a margin
was kept in the equalisation for the

which was normally for the
imported cement,
Shri Heda: What is the expected

Shri Manubhai Bhah: We expect

& production of about 7 million tons

in the year 1958 and the demand is
expected to be about 95 million tons.

Shri Ramanathan Chettiar: As the
consumption of cement is going down
since recently, what steps will the
Government take to reduce the import
of cement?

Shri Mannbhal Shah: As I have
already mentioned in answer to the
gquestion in the list, no import pro-
gramme is now being pursued. It will
not be correct to say that the offtake
is going down, It was as a result of
a lot of restriction and embargoes that
we have placed, the demand has
slightly gone down. Even now, we are
not able to satisfy the people in regard
to their requirements of cement.

Shri C. R. Pattabhi Raman: So far as
the private consumer is concerned, the
position seems to be rather difficult,
May I know if the Government has got
an inventory of the storage and distri-
bution so that they can have a check
on these things?

Shri Manubhai Shah: We have a
very elaborate system of distribution.
We have recently liberalised the allo-
cation of cement., I can give an idea
to the hon. Member. In period III, the
allocation to the State was about 7-27T
lakh tons; in period IV, it was raised
to 7'91 lakh tons and in period I of
1958, the allocation was 8'66 lakh tons,
It will show to the hon. Member that
the consumer requirements are steadily
being satisfied. o
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, Shrl Sinhasan Bingh: The hon.
Minister has replied that our produc-
) would be about 7 million tons

our need will be about 95 mil-

and that the import is going

be stopped. May I know how this
is going to be met?

Shri Manubhal Shah: We have got
to manage with our internal resources
in whatever way we can. We have got
to tighten up and avoid wastage.
Wherever it is not required, it must
not be used. We should economise on
those points.

Shri Heda: This requirement of 9'5
million tons is calculated as the real
requirement without taking into consi-
deration the present high cost of the
cement. If the cost is taken into con-
sideration how much less will it come
to?

Shri Manubhai Shah: The require-
ments are really based on the demands
placed on the Centre by the various
State Governments and the various
project authorities. They are screen-
ed by the screening committees of the
different States. It has very little
relation with the price of cement
because this is what the projects will
require, what the people require and
what the different constructions will
require,

Shri Thimmalah: May I know whe-
ther the Government has thought of
any time by which we can become
self-sufficient in the production of
cement?

8hri Manubhai Shah: As the hon.
Member is aware the Second Plan's
target is 16 million tons and we hope
to reach that target. We have got
105 million tons already provided for
and about the rest 5-5 million tons, we
are making every effort to see that the
country gets the target fulfilled by the
end of the Plan.

Film on Untouchability

1921, S8hri D. O, SBharma: Will the
Minister of Information and Broad-
easting be pleased to refer o the
reply given to Unstarred Question No.

8SEEE
§

1428 on the 10th December, 1057 and ' :

state the further progress made in

regard to the discussions with some

well known producers regarding the
proposal for producing a full-length
educative fllm on the removal of un-
touchability?

The Minister of ‘Information and
Broadcasting (Dr, Keskar): The mat-
ter has progressed further and we hope
to be able to finalise a script soon.

Shri D, C. Bharma: May I know
with what producers the Government
has been carrying on the negotiations
and with what producers has the Gov-
ernment arrived at some kind of an
understanding?

Dr. Keskar: It is not possible for me
to give the names of producers and the
terms about which the Government is
carrying on the discussions with them.
We have not arrived at a final decl-
gsion. It is not simply a question of -
producing a film on untouchability but
it should be such that will evoke in
those who see it a kind of disgust for
untouchability and help in eradicating
this evil. That is where we find it
rather difficult to have a script which
will fulfil all these requirements. But
at the same time, we are thinking of
having short fillms on various aspects
of untouchebility and this big feature
film that is being planned is in addition
to this.

Shri B, 8. Murthy: May I know whe-
ther the script has been prepared and
if so who prepared the script and
whether it has been discussed by the
people who are to undertake the pro-
duction of the fllm?

Dr. Keskar: We have got scripts
from three or four leading producers
and we have discussed with them whe-
ther to have the script or to have any
change in the script. It is also discus-
sed in consultation with the Commis-
sioner for Scheduled Castes and Tribes.

Shri B. 8. Murthy: In which langu-
age has the script been prepared?

Dr. Keskar: I cannot uyoﬂhlnd..'
Two are in English, one in Hindi and
one, I think, in Bengall also. '



Dr. Keskar: It is being planned to
have regional films produced in all the
languages on this subject.

Shri Banga: Is the hon. Minister
aware of the existence of a very popu-
lar film named Malapiila produced in
Telugu which has been very popular
for more than ten years or so?

Dr. Keskar: I take the information
from the hon, Member.

Mr. Speaker: The hon. Members
will pass on the suggestions as to what
ought to be done. Next guestion,

Dindigual Lock Factory (Madras) and
Surgical Instruments Factory
(Bombay)

*1022. Shri Harish Chandra Mathur:
Will the Minister of Commeree and
Industry be pleased to state:

(a) whether the Dindigual Lock
Factory (Madras) and Surgical Instru-
ments Factory (Bombay) have since
been established and gone into pro-
duction; and

(b) if so, what is the total outlay and
expenditure on foveign experts?

The Minister of Industry (Shri
Manubhai Shah): (a) A servicing-cum-
training centre for the Lock Industry
which has been set up at Dindigual
by the Government of Madras, has
commenced production in June, 1857;
mn regard to the Surgical Instruments
Factory at Bombay, however, erection
work is in progress and it is expected
v start functioning partially from
July, 1838,

(b) Expenditure incurred so far at
the centre in Dindigual is Rs, 5.87
lakhs, in addition to a sum of Rs. 81,492
spent on the foreign expert. In the
case of the Surgical Instruments Fac-
tory at Bom‘bayanemdiwnotm.

18 MARCH 1388
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pendityre incurred on the foreign
expert s0 far is Rs. 107 lakhs, :

Shri Harish Chandra Mathur: May I
know if it is the Government's conclu-
sion that this project is satisfactory
and successful and also if it is propos-
ed to have some projects elsewhere?

Shri Manubhai Shah: If the Govern-
ment was not convinced that these
were useful and successful, we would
not have gone for them. It is our in-
tention to see that for different indus-
trics such  production-cum-training-
cum servicing centres are opencd in
different part: of the country.

Shri Harish Chandra Mathur: May I
know what steps have been taken to
pool the knowledge which these
experts have given and whether it is
related to local conditions or of a gene-
ral nature and can be adopted all over
the country?

Shri Manubhai Shah: These produc-
tion-cum-training centres are of a
general nature and their primary
object is to train up young men in
the country and for that purpose each
centre will take up 30 persons from
all over the country.

Shri Ramanathan Cheftiar: May I
know whether any financial assis-
tance is being given to these two fac-
tories by the Centre?

Shri Manubhal Shah: I mentioned
that in my answer. The financial help
given by the Government of India is
Rs. 5'67 lakhs for the Dindigual cen-
fre and Rs. 5:86 lakhs for the Bombay
centre. -

Shri Tangamani: The hon. Minister
has stated that the Dindigual lock
factory has started production from
June 1857. May I know the number
of workers employed and the rate at
whidnthedoorlnehmbalngm
factured? What Is likely to be the
total production during this year?



Shri Manubhai Shah: We do not
keep an enumeration of this: how
many locks of each variety and so

on. If the hon. Member wants the

total production, locks worth a lakh
of rupees had been produced., Thirty
boys are trained and about 20 people
have been engaged in different ope-
rations.

Shri Harlsh Chandra Mathur: What
particular improvements have been
effected in this particular training
cenlre over the present practices
adopted for the manufacture of locks
in Aligarh?

Shri, Manubhai Shah: In this parti-
cular thing seeing will be believing.
At least in one particular lock-making
centre that I have seen they have
definitely improved on the normal
technique of lock manufacture which
was traditional in our country and

brought about modern mechanism in
these locks.

Technical Centres
1
*1088. Ism Aﬂtshﬂl Barhadi:
\ Shri Panigrahi:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
842 on the 10th December, 1837, and
state: '

(a) whether an agreement hag since
been reached with Japan for setting
up technical training centres in India
for small and medium scale industries;
and

(b) if so, the location of these
centres?

The Minister of Industry (Shri
Manubhai Shak): (2) and (b). No
agreement has so far been concluded
. between the Government of India and
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the Government of Jepan for settimy
up technical training centres in India.
The details of the proposal are still
being worked out. .

Shri Ajit Singh Sarhadi: May I
know if there are prospects of such
agreement being arrived at in the
near future?

Shri Manubhai Shah: Yes, Sir.
And currently one more project is
also being considered.

Shri Ranga: May I know whether
on two previous occasions Japanese
experts were brought to this country
and with their help efforts made to
improve the technical side of our
small-scale snd cottage industries?

Shri Manubhai Shah: Actually, this
project is far more than the combina-
tion of some Japanese experts. When
the hon. the Prime Minister of Japan
came here and met our Prime Minis-
ter, this matter was discussed and an
offer was made by them. We were
very happy to accept that. Recently
when our Prime Minister went there
it was mentioned, and the details have
been worked out. And this will be a
full-fledged centre for the develop-
ment of small-scale industries on the
Japanese technique and pattern.

Shri Achar: May I know how these
centres are going to be selected, om
what principle or basis?

Shri Manubhal SBhah: This parti-
cular question does not relate to the
centre. This particular thing relates
to the Japanese institution which we
are going to set up. There will be
also other centres like production-
cum-training centres in the States.

Shri Panigrahi: May I know what
type of medium and small-scale
industries will come under the pur-
view of these technical centres and
whether the Government of India has
decided to set up two technical train-
ing centres in West Bengal?
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but specially we give sttention to the

the consumer goods industries which
can be produced very profitably ow
a small-scale basis, and we are tak-
ing up different training-cum-produc-
tion centres which are indigenous to
that area.

Bye-laws under the Mines Act, 1952

*1024. Shri T. B, Vittal Rao: Wil
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether Bye-laws under the
Mines Act, 1952 have since been
framed by Singareni Collieries Co.,
Andhra Pradesh; and

(b) if not, the reasons for the delay
and when the same are likely to be
finalised?

The Deputy Minister of Labour
(Shri Abid All): (a) It iz presumed
that the Hon'ble Member is referring
to the Bye-laws for the use and main-
tenance of belt conveyors in No. §
Incline, and precautions against coal
dust to be observed in the Kotha-
gudium mines, Singaveni Colliery Co.
If so, the reply is in the negative.

(b) The delay is due to a difference
of opinion, between ihc Mines Ins-
pectorate and the Coliiery manage-
ment. Steps are being ‘aken to refer
the matter to an independent autho-
rity as provided under section 681(3)
of the Mines Act, 1952.

“Shrl T. B. Vittal Rao: According to
the section, as stated by the Deputy
Minister, this has to be referred to a
Mining Board. But thore {3 no Min-
ing Board at these mines., Therefore,
may I know when a Miniug Board
will be constituted there?

. Shri AbM Ali: If there is ro Mining
Board, Government can refer it to
an independent officer, and that will
be done.

" Shri T. B. Vittal Rao. May I know

why & Mining Board has not been
congtituted at these mines?
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Shri Abld AM: Pmpunhhﬂblu”
invited from the Andiura Govern-
ment, and on receipt of the same fur- .
ther action will be laken.

Shri T. B. Vittal Eao: May I knvw

when this question will be referred
to an independent officer, and who
that officer will be?

Shri Abid Ali:
long.

It shouly not tuke

Closure of Tea Gardens in Assam

#1025. Dr. Ram Subliig Singh: Will
the Minister of Commerce aud Indus-
try be pleased to state:

(a) whether it is a fa~t that mary
tea gardens in Assam are faced with
closure;

(b) if so, whether Government have
assessed the number of workers who
are likely to get uneraploved conse-
quent on closure of those Gardens;
and

(e¢) whether Government will make
sny effort to save those Gardens from
cloging?

The Deputy Minister of Commerce
snd Industry (Shri Satish Chandra):
(a) and (b). The Government of
Assam hgve reported that six pardens
are faced with closure involving 1,568
workers.

(c) Details are being ascurtained,

Dr. Ram Subhag BSingh: May 1
know whether over and above these
six gardens there are about a dozen
tea gardens which have served no-
tices of retrenchment on their wor-
kers and, if so, whether Government
will take any action in that regard?

Shrl Satish Chandra: Government
have no information and have recelv-
ed no representations from the work-
ers. The information that we have
ltpmenthubamreneludmth
Government of Assam. .



selling their tea gardens in Assam
and probably investing the money—
we have no precise information—in
East African where there are no duties
at present and probably, plantations
glve more profits.

Shrimati Mafida Ahmed: In view
of the fact that tea is the largest
single earner of foreign exchange,
may I know whether Government
have taken any substantial step for
promoting the stability of the tea
industry?

Shri Satish Chandra: I may say
bere that the tea industry Is well
stabilised. It will be seen that
out of a production of about 38
crore lbs. of tea in the State of
Assam, the total production of the
estates which are facing closure is
not more than 2 lakh lbs.

Shrl Tyagi: Have Government
taken any concrete steps to supervise
the efficient working of tea gardens
in India?

Mr. Speaker: We are going away
from one thing to another. This re-
lates to the closure of six tea gar-
dens. If the hon. Member thinks
that it is not six but more, he may
put a question.

Shri Tyagl: My question is whe-
ther Government have taken any
concrete steps to control the efficient
working of tea gardens because,
after all, as the lady Member has
sald, it is one of the biggest foreign
exchange earners.
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bate or the particular debefs om -
this matter. :

Shri Bangshi Thakur: Are there
tea gardens in Tripura which are
faced with closure; if so which are
those?

Shri Satish Chandra: We bhave no
information.

Shri Hem Barua: In view of the
fact that six tea gardens are threa-
tened with closure and many more
might be closed because of the acute
competition from East African tea
estates, may I know if Government
proposes to find alternative employ-
ment for the workers that are going

to be dislodged, or to settle them on
agricultural land?

The Minister of Commerce and In-
dustry (Shri Morarji Desai): That

will be a question for the State Gov-
ernment.

Shrimatl Renu Chakravartty: About
the six gardeng that have closed,
may I know if Government has gone
into the reasons as to why these gar-
dens have closed and if Government
has been convinced that there was
no other possible way of keeping
them open?

Shri Satish Chandra: Firstly, these
have not been closed. According to
what we have been informed, these
gardens are facing closure. Some of
them have served notices on their
workers. They are small tea gardens.
And it is mainly due to lack of
finance, mismanagement in the past,
and probably not planting fresh tea
bushes in place of old and so on.

Shri Tyagl: What was the Govern-
ment doing all the time?

Shrli Morarjl Desai: I do not un-
derstand. Government cannot take
over the estates and manage them.

Shri Tyagl: Why can't the tea gar-
dens be taken owver?

Mr. Speaker: Why can't all agri-
culture be taken over?
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Shri Tyagi: It is not an ordinary
matter.

Mr. Speaker: These are all sug-
gestions. Question Hour is only for
eliciting information, not for making
suggestions as to what the Govern-
ment ought to do.

Shrimatl Parvathi Krishpan: The
hon. Minister has already referred to
the fact that some of these gardens
may be closing down because of neg-
lect of the bushes. May I know whe-
ther Government has taken a deci-
sion on the recommendation of the
Plantation Enquiry Committee re-
garding Replanting Fund and, if so,
what the decision is?

Shrl Satish Chandra: The Planta-
tion Enquiry Committee's recom-
mendations are under consideration.
Government will have to take cer-
tain powers if they want to exercise
more effective control over these
gardens. The matter is under consi-
deration.

Some Hon. Members rose—

Mr. Speaker: Hon. Members will
come to the subject of Tea under
Commerce or Agriculure.

Shrimati Parvathi Krishnan: I ask-
ed a guestion about the Replanting
Fund. The Minister has not answered.

Mr. Speaker: So far as that is con-
cerned, It is under consideration,

Hon. Members will have ample
opportunity during the discussion on
the Demands. We have got 4 hours.
1 will give a few more hours during
the actual discussion.

Shrli Tangamani: Sir, this was a
specific case, We would like to have
an assurance, a guarantee that the
plantations may not be closed.

Mpr, Speaker: This is not the period
during which assurances can be
siven.

ummms
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University
*1029. Shri Ram Krishan: Wmthl

Minister of Labour and Employment
be pleased to state:

(a) whether a decision to start an
employment bureau at Delhi Univer-
sity has been taken;

(b) if so, the nature of the decision;
and

(c¢) by what time a bureau will be
established?

The Parliamentary Secreiary to
the Minister of Labour and Employ-
ment and Planning (Shri L. N.
Mishra): (a) to (c). The question is
under consideration.

Shri Ram Krishan: May | know
by what time a final decision will be
taken in this matter?

Shri L. N. Mishra: Sir, I could not
follow the question.

Mr. Speaker: Hon. Members are
not attending to what is going on.
They simply get up and ask wwHit
action has been taken.

Shri Ranga: May I know whether
in the scheme that they have before
them for consideration this employ-
ment bureau is to serve only the
graduates of the Delhi University,
or it is intended to serve all those
graduates and other educated unem-
gloyad people in the whole Delhi

ity?

Shri L. N. Mishra: It is proposed
to have one such bureau attached to
each University.

Shri B, S. Murthy: May I know
whether such employment bureaux
will be established at all university
centres?

Shri L. N, Mishra: We propose to
mblkhnnhmuoymtbmux
in all the universities,



Ihl m May I know what
is the difference between the em-
ployment exchange and the propos-
&d employment bureau?

Sari L. N. Mishra: This will be
just like an employment exchange
with the one difference that this
bureau will be directly under the
control of the University. It will
have one advisory committee consist-
ing of some people of universities and
one professor acting as honorary
secretary.

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
I may further clarify, Sir, that these
employment bureaux arc not going
to be independent. They will be in-
tegrated with the whole system of
employment exchange; they will
really serve as adjuncts of employ-
ment exchanges.
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Slum Clearance Scheme

*1081. Shri B. 8. Murthy: Will the
Minister of Works, Housing and Sup-
ply be pleased to state the basis on
which allocation of funds is made to
various States under the slum clear-
ance scheme?
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the larger towns in the States. Bud-
getary provisions' are, however, made
keeping in view the total funds avail-
able during the year, the demands
and programmes of the respective -
State Governments and their past
performance in respect of the imple.
mentation of the scheme in the pre-
vious years.

Shri B, §. Murthy: May I know
what steps are being taken to see
that slum clearance work is also done
in smaller towns? The work is now
confined only tn «ilies like Madras,
Bombay or Calcutta. I want to know
whether disirict headquarters are
also being taken in‘o account,

Shri K. C. Reddy: Yes, Sir. As the
hon, Member has said, the present
scheme is by and large confined only
lo cities with a population of about
a lakh of peeple. As regards smaller
towns that is a matter which has to
be looked into. But, so far as villa-
ges are concerned the hon. Member
may be aware that under the scheme
operated by the Ministry of Home
Affairs grants can be given to Hari-
jans and others for the clearance of
slums.

Shri B. 5. Murthy: Does the hon.
Minister mean to say that this scheme
of slum clearance does not include
rehabilitation of Harijans?

Mr. Speaker: It will cover areas
wherever the Harijans are about a
lakh in number. Hon. Members have
heard the answer given, What is the
meaning of putting the question
again? The hon. Minister has said
that this applies now only to those
places or towns which have a popu-
lation of a lakh of people, and so far
as the Harijans are concerned the
Home M.{nhlry have 'ot some funds
m they are dealing with that ques-

Shri B. 8. Murthy: Sir, does he
mean to say thntthemtire slum
clearance work regarding Harijans
htnkmmrbythcﬂomelﬁnhw
andtb.lllnﬂn!sh'yhnnothin‘to
with them?
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Shri E. C. Reddy: I said that so
far as the villages are concerned the
Ministry of Home Affairs bhave &
scheme for clearance of slums in
villages. Slums are generally areas
occupied by Harijans,

Shri Tangamani: In reply to the
main question the hon. Minister
stated that the allotment is n'._lacle on
the basis of amounis ﬁ::en_t in pre-

- wious yecars bul we —in many
Stahes,y particularly Madras—that
only allotments have been made tor
big cities like Madras. May 1 know
whether the cities have spent money
in the previous ycars and, whether
allotments will be made to those
cities having a population of more
than one lakh?

Shri K. C. Reddy: Is the hon.
Member referring to Assam?

Mr. B er: No, no; he is refer-
ring to Madras.

Shri Tangamanl: There are places
like Coimbatore, Madura and Tiru-

chirapalli.

Shri K. C. Beddy: I would like to
inform the hon. Member that in the
Madras State we have made the
most satisfactory progress in respect
of slum clearance scheme.

Shri Tangamani: It is only in
Madras.

Shri E. C. Reddy: We have sanc-
tioned about 12 slum clearance
schemes in Madras so far, With re-
gard to the particular places he has
mentioned, I have not got the infor-
mation readily available with me.

Shri Thimmaiah: May I know from
the last year’s figures how far these
schemes have een implemented in
different cities, particularly in Ban-
galore City?

8bri K. C. Reddy: The hon. Mem-
ber wants information involving
some details.

Mr. Speaker: Regarding one city.
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Bhri K. C. Reddy: I would like to
inform the hon. Member that in reply
to several questions we have placed
all the statements on the Table of
the House already. As regards
Bangalore, about 8 slum clearance
schemes have been sanctioned dur
ing this year and, I believe, they
are in various stages of implemen-
tation.

Shri 8. M. Banerjee: The Prime
Minister when he visited Kanpur
and saw the slums had said that the
slums should be burnt. May 1 know
what steps have been taken to burn
those slums and to reconstruct those
areas, and what amount has been
sanctioned for that purpose?

Shri K. C. Reddy: With regard to
Uttar Pradesh one slum clearance
project in Kanpur has already been
sanctioned and it is being imple-
mented. We have not received any
other scheme from the State Govern-
ment so far as Kanpur is concerned.
When any other scheme is received
that will certainly be considered.

Shrimatl BRenn Chakravarity: May
I know if any arrangements are en-
sured to see that the people who are
displaced as a result of slum clear-
ance are given alternative accommo-
dation till the slums are reconstruct-
ed and proper houses are built?

Shri K. C. Reddy: That is one of
the important aspects of slum clea-
rance schemes; we always keep it in
mind.

Shri Dasappa: May I know whether
the Centre is taking any interest in
the problem of preventing slums
from growing? Can they let us
know that as they clear slums the
slums are not at the same time deve-
loping? Are they going to have cer-
tain measures well in advance to
prevent slums from growing?

Shri K, C. Reddy: Yes, Bir. We
keep that aspect also in mind. As the
hon. Member is aware, recently the
Government constituted an advisory
committee to go into all aspects of

L1



5343 Oral Answers

this problem on a comprehensive
basis. We are awaiting the report
of that committee. On’ receipt of
that report we will chalk out the de-
tails of action.

Export of Fertllizers

*1032. Shrl Kalika Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether fertilizers are exported
from India to foreign countries;

(b) whether Government have any
proposal to stop the exports of ferti-
lizers in view of the acute shortage
of fertilizers in India; and

(c) what quantities of fertilizers
the Government or the private
traders have imported during the last
three years?

The Minister of Commerce (Shri
Eanungo): (a) and (b). Synthetic
fertilizers are mnot allowed export
Small quantities of organic manures,
which are surplus to internal require-
ments, are, however, allowed export
from time to time.

(c¢) A statement is 1aid on the
Table of the Lok Sabha. [See Appen-
dix V, annexure No. 63].

Shri Kalika Singh: May I know if
the Government have formulated
any export-import policy regarding
fertilizers?

Shri Eanungo: Yes, The policy is
there that until we get adequate
internal supply of synthetic fertili-
zers there will be no export.

Shrimati Parvathi Krishnan: Some-
time ago there was an investigation
near Tiruchirapalli wherein it was
discovered that there were phos-
phatic nodules available. May I know
whether Government have any pro-
posal to set up a fertiliser factory
i there?

| The Minister of Industry (Shri
Manubhai Shah): The nodules &n
Tiruchirapalli are not found to be of
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any economic workable nature. There-
fore, no project is contemplated at
that place.

Mr. Speaker: Hon. Members must
ask questions on export.

Shri T. B. Vittal Rao: The hon.
Minister has stated that some orga-
nic manures are being exported. May
I know how this was found out? Has
any survey been conducted to find
out whether there is any surplus of
organic manures?

Shri Kanungo: Organic manures
like oil cakes and all that are allow-
ed to be exported only when the
State Governments find that there is
surplus of them in their areas,

Shri Tangamani: In the statement
we find that there is a quantity of
fertilisers imported into this country.
But the hon. Minister stated that the
statement gives particulars about ex-
port to other countries also. May I
know how much has been exported
during this period?

Mr. Speaker: He says that the
statement refers to imports and that
the hon, Minister has also referred to

exports,

The Minister of Commerce and
Industry (Shri Morarjl Desal): In
part (c) of the question, the figures
for imports have been asked for.

Shri Tangamani: Parts (a) and
(b) deal with exports.

Shri Kanungo: Thkere is no export.

Shri Morarji Desai: Part (c) of the
question is: “What quantities of fer-
tilizers the Government or the pri-
vate traders have imported during
the last three years?”

Mr. Speaker: Part (a) refers to

exports.

" Shri Morarji Desal: That is differ-
ent.

Shri Tangamani: I want to know
how much of the fertilisers have been

exported.
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Shri Kanungo: They have not asked
for it.

Mr. Speaker: He wants to know
whether fertilisers are exported to
foreign countries,

Shri Kanungo: Not fertilisers, but
organic fertilisers, I can give the
figures of production for 1957. They

are: Bk
Groundnui il cake . 1,389 thousand tons
Linsced ol cake . 203 2
Corton secd oil wuke . 173 »
Coconut oil cake .- B4 .
Niger seed oil zuke and
cardissed oil cake 10 -
Other oil cakes . 904 »

Shri Goray: May I know whether
Government ure exporting these
fertilisers?

Shri Kanungo: Yes; in areas where
the State Governments find that the
production is surplus.

Shri Ranga: Are we exporting
bone-meal now and, if so, may 1
know whether there would be any
increase in the export or not?

Shri Kanungo: I have not got the
figures, but we are exporting a small
quantity. It has not yet increased.

Match Industry

*1034. Shri Tanmgamani: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether a deputation consisting
of representatives of Match Industry
in South India met the Minister in
Delh: on the 11th February, 1858; and

(b) if so, the outcome of the talks?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) The main request was to afford
finance and credit facilities, as the
recent enhancement of excise duties
had necessitated more investment on
the part of small units, They were
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advised to approach the different
credit Institutions.

The second proposal was to permit
Cooperative Marketing Association
for B and C Class factories in the
Madras State. As it was not possible
to allocate any extra amount on this
account, the Central Government
have informed the Madras Govern-
ment that if they desire to promote
such a Cooperative Marketing Society
they may do so from their own funds
or within the ceiling already allocat-
ed to them for small scale industries.

The deputationists also desired to
have azlternate packings over and
above 40’s and 60's, Government have
already taken action and approved
30's and 50's packings.

Therc were certain minor routine
difficulties for which the deputation
was advised to contact the local
authorities.

Shri Tangamani: May I know whe-
ther the deputationists also raised the
question of merger of sales-tax with

the excise duty as in the case of
sugar, textiles and tobacco, because
of the different rates of sales-tax

prevailing in the various States?

Shri Manubhai Shah: This deputa-
tion did not refer to that matter.
But we got all these suggestions,
several times, from different sources.

Shri Tangamani: May I know
whether any such memorandum was
received regarding the rebate of
excise duty for the small-sized match
factories—B, C and D?

Shri Manubhai Shah: They did
raise the question, As I have men-
tioned to the House several times,
the matter is always under consi-
deration. So far, we think that with
the concession given up-to-date, the
production should continue to remain
as it is or perhaps go up.

Shri Joachim Alva: Did this depu-
tation consist of indigenous match
manufacturers or also of foreign
firms like the Western India Match
Company?
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" .cular question refers to B

Shkel Manubhal Shah: This parti-
and C
Class factories, and therefore con-
cerns only the small industrialists.

Shrimati Parvathi Krishnan: May
I know whether these deputationists
also discussed the question of crisis
that is facing the factories which
manufacture veeners and splits for
the match industry?

Shri Manubhai Shah: All these
problems have been discussed, as I
mentioned in the statement. Actually
speaking, we are going into every
aspect of B and C class factories, and
as [ have already assured the House
teveral times, the Government is
always promoting the small-scale
manufactures with o view {o promote
small industries in every case,

Shri B. S, Murthy: May I know
whether the Government have stu-
died the memorandum given by these
deputationists with reference to the
nightly closures of the match fac-
wries, B and C class factories, and
in that case, may | know whether
any help will hbe given to the
industry?

Shri Manubhai Shah: There are so
many assumptions in that question,
When the question of closure comes,
we will deeply go into the matter and
we will try to give them as much
help as we can,

Shri Tangamani: In reply to star-
red question No. 938 on the 13th
March, 1858, the hon. Minister said
that in the power sector, 14 million
gross matches are being manufactur-
ed as against 112 million in the
cottage sector. May I know whether
this does not show a higher per-
centage compared to the figures of
the previous year, and, if so, what
steps do the Government propose to
take to reduce the production in the
power sector?

-

Shri Manubhai 8hah: I have already
referred to this question before. It
is our intention to see that the small-
scale production—production in the
B, C and D class factories—goes up.
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It is true that in the last few months
there was some decline in the pro-

duction of B, C and D class match
factories as compared to the produc-
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- tion in the previous year, and that

is precisely why all these new pack-
ings and new recliefs are being con-
sidered.

Paper Mills, Kesinga (Orissa)

*1035. Shri P, K. Deo: Will the
Minister of Commerce and Industiry
be pleased to refer to the reply given
to Starred Question No. 241 on the
22nd May, 1957 and state:

(a) whether the
paper mill at Kesinga in
been completed;

(b) if not, the difliculties in the
way of construction; and

vonstruction of a
Orissa has

(c) the steps taken in the matter?

The Minister of Industry (Shri
Manubhai Shah): (a) No, Sir.

(b) and (c). The firm was facing
difficultics in getting foreign credit

for the purchase of machinery accord-
ing to deferred payment terms ap-
proved by Government. It is, how-
ever, understood that negotiations in
this behalf are about to be finalised.

Shri P. K. Deo: In reply to a simi-
lar question on the 22nd May, 1987,
the hon. Minister replied that the
time-limit has been extended till
September, 1857. May I know what
effective steps have been taken by
the firm to start the plant and, if
not, are the Government considering
the cancellation of the licence?

Shri Manubhal Shah: The major
handicap, as I have already mention-
ed in the answer, is the availability
of deferred payment credit. Other-
wise, the party, in several discus-
sions that I had with them and also
at the discussions with the officers of
the Ministry, have showed that they
have been taking special steps, If the
delay in implementation was due to
something over and above the defer-
red payment agreement, then, we will
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not hesitate to cancel any licence
given under the Industries (Develop-
ment and Regulation) Act,

Shri Panigrahi: May I know how
muny paper mills were sanctioned
for Orissa during the second Five
Year Plan and whether the starting
of the Chowdwar paper mill has also
been sanctioned?

Shri Manubhai Shah: There has
not been any type of allotment given
State-wise in these projects, It is for
the private industries to come for-
ward and start the industries, The
House will be glad to know that 22
new paper factories have already
been licensed which will more than
cover the second Five Year Plan
target for the country which is at 45
lakhs of tons. We have licensed a
capacity of 6-lakh tons.

Rebate on Handloom Products

*1036. Shri Nanjappa: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 163 on the
14th February, 1958 and state:

(a) whether the Government of
Madras have requested the Central
Government to restore the dut in the
rebate of handloom products;

(b) it so, the action taken thereon;

(¢) the steps taken by Government
by way of propaganda for sale of
bandloom products in foreign count-
ries since December, 19577

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir,

{b) The matter is under considera-
tion.

(¢) In addition to the steps taken
earlier, new pamphlets and brochures
have been sent for distribution in
foreign countries since December
1957.

Shri Nanjappa: May I know whe-
ther the Madras Government has

requested this Government's support '
for setting up at State level, a Hand-
loom Corporation? :

Shri Kanungo: No, Sir, The Madras
Government has not sent in any pro-
posal like that.

Shri Ramanathan Chettiar: May
I know whether the Central Govern-
ment has received a resolution pass-
ed by the Madras State Co-operative
Handloom Society, passed on the 31st
January last, requesting the rebate to
be increased to nine naye paise per
yard?

Shri Kanungo: I am nct aware of
any resolution, It has not been com- .
municated to me. I know that
several of the co-operative societies
have been asking for the continuance
of the rebates.

Shrimati Parvathi Krishnan: May
I know whether the Government
have received a representation from
the Madras Government regarding
extension of the rebate to the
weavers who are working wunder
master-weavers?

Shri Kanungo: No, Sir. They have
not sent any proposal like that

The Minister of Commerce and
Industry (Shri Morarji Desal): We
have said that we would not give it
to the private sector, that is, those
who are not in the co-operative
board.

Shri Tangamani: In addition to the
representation made by the Govern-
ment of Madras in November last,
may I know whether they have made’
a representation after the last
Assembly meeting there, about re-
considering the question of restoring
the old rate of rebate and also to
ascertain whether the Central Gov-
ernment were prepared to extend
and support a proposal to set up a
handloom corporation at State level
which would promote the sale of
handloom products both in the inter-
nal and external markets?
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Shri Morarjl Desal: I have receiv-
ed a letter from the Minister of
Industries, Madras, and I have rep-
Hed to it at great length, explain-
ing to him how and why it cannot
be done.

Shri Tyagl: What was the total
amount of rebate given last year
for the handloom products? And
what is the volume of cuts effected
this year?

Shri Eanungo: The rate has been
cut down from 24 annas to I} annas
from 1st December. Exact figures
about the rebate is not available
Just now.

British India Steam Navigation
Company Ltd.

*1037. Shrimati Renn Chakravartty:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
British India Steam Navigation Com-
pany Ltd. has bought up the
share capital of its managing agency
Mjs. Mackinnon, Mackenzie and Com-
pany Private Ltd, Calcutta and has
also decided to terminate the manag-
ing agency by September, 1958;

(b) whether the management and
control is being transferred to Hong-
kong;

(c) whether it is a fact that Calcutta
office will work with a skeleton staff;
and

(d) how much staff will be affected?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The British India Steam Naviga-
tion Company Ltd. has purchased the
entire share capital of Messrs. Mackin-
non, Mackenzie and Company Private
Limited. Government understand
that Mackinnon Mackenzie are likely
to cease to act as managing agents of
the British India Steam Navigation by
September, 1958,

(b) As far as Government are aware,
the intention of the British India
Steam Navigation seems to be to unify
both its control and management in
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London where its Headquarters are
situated, .

(c) and (d). Termination of the
managing agency may involve some
reduction of staff in the Calcutta office
of Mackinnon Mackenzie, but Gov-
ernment have no information as to
the extent of the possible reduction of
staff, if any, on this account.

Shrimati Renu Chakravartty: May 1
know whether it is a fact that the pro-
visions in the new Company law, re-
lating to managing agencies, is one of
the reasons why the British India
Steam Navigation Company desires to
transfer its main activities from Cal-
cutta to foreign countries, to London
or Hongkong and, if so, what steps
Government are taking to see that the
employees at least are not thrown out
of employment?

Shri Satish Chandra: The Companies
Act does not very much affect the
British India Steam Navigation Com-
pany, because it is a British firm re-
gistered in the United Kingdom. The
managing agents, Messrs. Mackinnon,
Mackenzie and Company is a private
limited company, though it is regis-
tered in India. So, the more restric-
tive clauses of the Companies Act do
not affect this company. So, that
could not be the reason for these trans-
actions,

Shri Prabhat Kar: May I know whe-
ther the company has informed Gov-
ernment that in view of the restric-
tions imposed on British shipping,
they are now transferring their head-
office to London? May I also know
the restrictions that have been im-
posed?

Shri Satish Chandra: For that infor-
mation the hon. Member may put a
question to the Minister of Transport.
As far as this transaction is concern-
ed, the main company which owns the
ships is a British firm. Its managing
agency was also held by the British
people. Then they thought of amal-
gamating the two and controlling them
under one head-office in London.

et s e



Shrimati Renu Chakravartty: In
view of the fact that this managing
agency firm in Calcutta, Mackinnon,
Mackenzie and Company, was control-
ling the entire operations from the
time the ship comes out of the port,
till the time it is dismantled, may I
know whether the experienced staff
of this company will be taken ovar
for our own shipping agencies, which
are going to be expanded?

The Minister of Commerce and
Industry (Shri Morarji Desal): No
notice has been served on the staff, I
do not know why there is anxiety that
any staff is going out.

Shrimati Renu Chakravartty: This
company is paying pension and retire-
ment benefit from current revenues.
In view of the fact that this company
will be restricting its activities and in
view also of the fact that the revenue
authorities have stated that they will
not allow this pension to be paid by
the company out of the assessable pro-
fits, may I know whether the pension
will not be paid henceforth?

Shri Morarjl Desal: There is no in-
formation; and no reply can be given
on a hypothetical case.

Shrimati Renu Chakravarity: It is
not a hypothetical case.

S8hri Morarjl Desal: It is a hypothe-
tical case.

Photographic Material

+
.l“._IShﬂD.A.Eaﬁl:
( Surl
‘Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have uny
scheme to manufacture the photogra-
phic sensitised materials;

{b) whether it is a fact that an
inadequate gquota of photographic sen-
sitised materials has been given to
the Mysore State;

(¢) whether any memorandum
adopted by the Mysore State Photo-
graphers Association, Bangalore, has
been received by Government in this
behalf; and

MM m
(d) if so, the stepa tlhnh!il'
matter?

The Minister of Industry (Bhri
Manubhal Shah): (a) Yes, Sir.

(b) Import quotas are not fixed
State-wise, but import policy is fram-
ed in accordance with the require-
ments of the country as a whole.

(c) No representation was received
by the Government. The State Trad-
ing Corporation office at Calcutta and
Mysore State Government are, how-
ever reported to have received re-
presentations from this Association.

(d) On receipt of several such re-
presentations, the import policy for
these goods was reviewed and sup-

plementary licences are now being
issued.

Shri D. A, Katti: May I know whe-
ther it is a fact that the due to want
of photographic sensitised materials
many studios are being closed down
in Mysore State?

Shri Manubhal Shah: They are fac-
ing hardship. There is no doubt about
that,

Shri Dasappa: May I know by what
percentage the import of these materi-
als has been cut down and to what
extent it will affect the employment
potential?

Shri Manubhal 8hah: If T may say
in a broad way—because the exact
classification of the different sensitised
materials is not separately kept—it
can be said to be less than 40-50 per
cent of the normal import. To that
extent, the hardship is real. But, as
far as the employment part is con-
cerned, out of the 20,000 and odd
people engaged in this with different
studios, laboratories and establish-
ments, I do not think any serious dis-
location has so far taken place.

Headload Workers at Cochin: Port

*1039. Shri Kodiyan: Will the Min-
ister of Labour and Employment be
pleased to state:

(a) whether Government are aware
that the employers of headload work-



I.ﬂ in the Cochin Port are not main-
taining the muster rolls of workers as
required by the Award of the Indus-
4rial Tribunal, Madurai;

(b) whether any representation
from the workers has been received
in this regard; and

{c) if so, the action taken in the
matter?

The Parliamentary Secretary to the

-

and Planning (Shri L. N. Mishra):
(a) and (b), Complaints have been
received.

(¢) On receipt of complaints “show
cause” notices were issued to the Em-
ployers who have since undertaken
to maintain the muster rolls. Reports
have again come to the effect that the
muster rolls are not maintained. The
question. of launching prosecution
against the defaulters is under consi-
deration.

8hri Kodlyan: May I know the num-
ber of employers who are now main-
taining the muster rolls?

Shri L. N. Mishra: Most of them do
not maintain the muster rolls. I can-
not give the exact number.

Shri Tangamani: The Labour Minis-
try have circulated questionnaires to
all the members to give them a list of
those managements who have not im-
plemented these awards. Here is a
case where the mward has not been
implemented. May 1 know whether
any prosecution has been launched
against the employers?

Shri L. N. Mishra: Certainly, prose-
cution will be launched. We are is-
suing “show cause” notice. Then we
will launch prosecution.

Tea Plantation Labour

*1040. Shri Daljit Singh: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether recruitment of labour
is going on in the Punjab State for
employment in Assam tea gardens;
and

Oret Anemers 5358

(b) it so, the number of labourers
recruited during 18877

The Deputy Minister of Labowr
(8hri Abid All): (a) No recruitment
has so far been made in the Punjab
for employment in the tea gurdens in

(b) Does not arise.

Shri T. B. Vittal Bao: The hon.
Minister has stated that no recruit-
ment has taken place in Punjab. As
and when recruitment takes pluce,
may I know whether there would be
any legislation regulating the comndi-
tions of recruitment, because there is
no such legislation now?

-

Shri Abid Ali: There is already

legislation in existence.

Shri Panigrahi: May I know the
names of the States from which tea
garden labour is recruited?

Shri Abid Ali: Bihar, Orissa,
Madhya Pradesh, Bombay, Uttar
Pradesh and Andhra Pradesh.

Shri T. B. Viital Rao: The legisla-
tion now in existence applies only to
certain States like Orissa. Punjab is
not covered by that.

Shri Abid Ali: Now the demand is
decreasing considerably. Three years
back the demand was 28,000, Then it
came down to 12,000, Last year it
was only 4,000.

Uranium Processing Plant

- am——mt

Shri 8. M. Banerjee:
Shrimati Ila Palchoudhuri:
Shri Raghunath Singh:
Shri Shivananjappa:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that a
Uranium processing plant is to be set
up in India;

(b) if so, its location:

(c) the approximate expenditure to
be incurred thereon; and

*1042.
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(d) when the plant in likely to be
in operation?

The Prime Minister and Minister of
External Affairs and Finance (Shri
Jawsgharlal Nehru): (a) Yes.

(b) Atomic Energy Establishment,
Trombay.
(c) About 27 lakhs.

(d) By the end of 19858.
Blhar-Bakhtiarpur Light Rallway

Shri Raghunath Singh:
Shri Shree Narayan Das:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that the
workers of the Bihar-Bhakhtiarpur
Light Railway have gone on a strike;

(b) it so, the reasons thereof; and

(c) the action taken by Government
in this regard?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra):
(a) Yes.

(b) It is reported that the workers
of the Raillway have not been paid
their salaries from December 19857 and
allowances from September 1957.

{Dr. nm Subhag Singh:
*1043.

(c) This Railway is being managed
by the District Board, Patna. The
matter has been taken up with the
Government of Bihar.

Dr. Ram Bubhag Singh: In view of
the fact that the salaries of the rail-
way workers have not been paid for
a long time and in view also of the
fact that the railway is owned by the
District Board, Patna, may I know
whether the Government will see to
it that the elections to all the district
boards in Bihar are held during this
year, so that they may start paying
wages to their workers in time?

Shrl L. N. Mishra: I do not know

what election has to do with this
strike,
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Bhri 8. M. Banerjee: May I know
whether Government
nationalise Bihar-Bhakhtiarpur Light
Railway and thus end the Ilabour
trouble there?

Sbri L. N. Mishra; This question is
before the Railway Ministry and the
State Government has taken it up
with the Ruilway Ministry.

Mr. Speaker: The Question Hour is
over.
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targets of imports for each year of the
Sacond Five Year Plan period;

(b) whether these ftargets are
adhered to;

(¢) whether the import target in
1956-57 increased by 45 p.c. and this
year the increase is expected to be
more than 50 p.c.; and

(d) if so, the reasons for the same?

The Minister of Commerce (Shri
Kanungo): (a) No, Sir. No specific
targets were fixed by the Planning
Commission. They, however indicated
rough estimates of imports for the
plan period.

(b) to (d). Do not arise.

Colr Industry

*1037. Bhrl Y. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 410 on the
22nd November, 1857 and state whether
the investigation for reducing the time
for retting of coconut husks for ex-
traction of fibre required for consump-
tion by the Coir Industry has since
been completed?

The Minister of Industry (8hri
Manubhai S8hah): No, Bir, The in-
vestigation is still in its initial stages
and will be taken up in details by the
Coir Research Institute when fully
established.

Indusirial Estate, Jalpur

#1028, Shri Damani: Will the Minis-
ter of Commerce and Industry be
pleased to state how far the work
of the Industrial Estate at Jaipur
(Rajasthan) has progressed?

The Minister of Industry (Shri
Manubhali Shah): The oonstruction
work of 24 factory sheds and Adminis-
trative Block in the Industrial Estate
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at Jalpur is in progress end is ex-

pected to be completed by June,
1958. ‘

Central Committee of Employment
Exchanges

*1030. Shri Jadhav: Will the Minis-

ter of Labour and Employmeat be
pleased to state:

(a) whether there is u Central Com-
mittee of the Emp_loyment Exchanges;

(b) if so, the personmel of the Com-~
mittee; and

(c) the date when the last meeting
of the Committee was held?

The Deputy Minister of Labour
(8&4ri Abid Al): (a) No,

(b) and (c). Do not arise.

Bevelopment of Handicrafts in Andhra

*1433, Shri M. V. Krishna Ras: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government have ex-
tended any help to Andhra Pradesh
for the development of handicrafts in
the Second Five Year Plan; and

(b) if so, how much money has so
far been given?

The Minister of Industry (Shri
Manubhal Shah): (a) Yes, Sir.

(b) A sum of Rs. 181,325 as grant
and Rs. 3,70,081 as loan have so far
been sanctioned to the Government of
Andhra Pradesh during the period of
the Second Five Year Plan. In addi-
tion, an expenditure of Rs. 44,620, has
been sanctioned for the Central
schemes for the development of
bandicrafts in Andhra Pradesh,

Textile Mill, Kishangarh (Rajasthan)

8hri A. K. Gopalan:
'“‘"{ Shri Warlor:

Will the Minister of Comamerce and
Industry be pleased to refer to the
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Teply given to Starred Question No.
577 on the 27Tth November, 1957 and
state:

(a) whether the question of provid-
ing relief to the workers of textile

(b) if s0, the result thereof?

The Minister of Commerce (Shrl
Kanungo): (a) and (b). The subject
matter falls within the sphere of the
Rajasthan State Government It is
understood from that Government

has not been taken up 3o far, but the
claims of bonus, retrenchment bene-
fits have been referred to the
Rajasthan Tribunal for adjudication.
As regards the payment of arrears of
wages, we understand that the Btate
Government are taking necessary
steps to effect the recovery of wages

expeditiously.
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Jute Mills in West Bengal

*1045. Shri Rameshwar Tantla: Will
the Minister of Commerce and Indms-
try be pleased to state:

(a) whether Government are aware
of bad results of some of the jute
mills in West Bengal; and

(b) if so, whether Government pro-
pose to set up an Enquiry Committee
to investigate into the working of such
jute mills?

The Minister of Commerce (Bhrl
Eanungo): (a) and (b). It has come
to the notice of Government that some
of the Jute Mills have recently sus-
tained losses; Government are looking
into the matter.

Small Scale Industries Institute
in Calcutta

() whether Government have pre-
pared a scheme to set up a Small Scale
Industries Development Institute in
Calcutta;

(b) it so, the cost involved in setiing
up that Institute; and

(c) when that Institute is likely to
be set up?
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The Minister of Induslry (Shri
Manubhkal Shah): (a) to (c). A pro-

1047 f8hri Harish Chandra Mathur.
'\_Bhﬂm Prasad Sinba:

(a) how many Chinese students
wanting to leave for Chinese main
land from U.B.A. have been repatri-
ated through the assistance of Indian
Consulates in 1857; and

(b) whether any financial assistance
was given to the students leaving
US.A?
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*1048. Shri Ram Krishan: Will the
Minister of Works, Housing and BSup-
ply be pleased to state:

(a) whether the scheme for setting
up State Housing Finance Corpora-
tions has been finalised; and

(b) if 80, the details thereocf?

The Minister of Works, Housing and
Blt;llmgr(m K. C. Reddy): (a) Not
ye! ,

(b) Does not arise.

Indians in Burma

*1048. Pandit D. N. Tiwary: Will
the Prime Minister be pleased to state:

(a) whether it is a fact that a
number of applications filed by
sons of Indian origin in Burma
“Naturalisation Certificates” are
undisposed for the last sevoral

(b) whether Government have any
information about the number of such
applications filed and the number of
such applications disposed of within
the last three years;

(c) whether Government have taken
up the matter with the Burmese Guyv-
ernment; and

(d) if so, with what result?

T

plications for Naturalisation upto the
6th March 1858. Out of this, 187 per-
sons had been granted Naturalisation
till that date.

(¢) and (d). The Ambassador of
India in Burma has had discussions

3
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Property left hy Hindus in East
Pakistan

*1450. Shtl Rameshwar Tantia: Will
the Prime Minister be plrased to
state the value of property left by
Hindus in East Pakistan?

The Deputy Minister of Extermal
Affairs (Shrimati Lakshm! Menon):
The information is not available, Gov-
ernment have not made any assess-
ment of the value of such property
since the ownership of properties left
behind by migrants continues to be
vested in them in accordance with the
Prime Ministers’ Agreement of April
1850,

Fertilizer Planis

..““.j Dr. Eama Subhag Singh:
\ Shri Harish Chandra Mathur:

Will the Minister of Commerce and
Influstry be pleased to stata:

(a) whether there is sny provosal
for opening some fertilizer plants in
the private sector; and

(b) if so, how many such plants are
proposed to be set up and their loca-
tion?

The Minister of Industry (Shri
Manubhal Shah): (a) and (b). There
are already 14 factories producing
phosphatic fertilizer and 2 factories
producing synthetic nitrogenous ferti-
lizers operating in the private sector
in India. Presumably, the Hon'ble
Members are referring to proposals
for establishment of new nitrogenous
fertilizser plants, So far, no concrete
proposals in this regard have been
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Import and Export Trade

1394. Shrl Damani: Wili the Min-
ister of Commerce and Industry be
pleased to refer to thoe reply given to
Starred Question No. 1011 ¢n the 21st
August, 1857 and state:

(a) how far the gap betweer im-
port and export trade has been bridg-
ed after the restrictive Import Policy
of July-September, 1857; and

(b) the present position o! gap bet-
ween import and export trade?
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The Minister of Commerve and In~
dustry (Shrl Morarji Desal); (a) and
(b). A statement showing the month-
wise imports, exports and balarce of
trade during January-October 1957 is
placed on the Table of Lox Ssbha
[See Appendix V, annexure No. 85]
It is too early to visualise the full
effect of the restrictive import policy
for the period July-September 1697,
as importation takes place after a
time lag of 6 to 18 months after the
issue of a licence.

Import of Flex Shoe Thread

1385. Shrl Vajpayee: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) whether it is a fact that the
import of flex shoe thread any raw
flex fibre has been totally restricted;
and

(b) if so, the efforts made to manu-
facture the flex shoe thread indige-
nously?

The Minister of Commarce and In-
dustry (Shri Morarjl Desai): (a The
import of flex shoe thread is banned
since October, 1957 but raw flex fibre
is being allowed to be imported on an
ad hoc basis.

(b) Flex shoe thread is being manu-
factured by a firm in  West Bongal,
which has been allowed to :mport raw
flex,

Intrusion of Pakistanis

Shri Vajpayee:
1388, {sm Raghunath Singh:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that in
January, 1058 some Pakistani Nation-
als forcibly entered Indian territory
at Mirapara in Cooch-Behar district
and drove away a large number of
head of cattle;

(b) the details of the incident; and

(c) the action taken by Govern-
ment in this regard?
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The Prime Minister and Minigter of
External Affairs and Finagee (Bhri
Jawabarial Nehru): (a) and (b). Yes,

Sir, On the 19th January, 1988, about
eight Pakistani nationals, .with the

district Cooch Behar
(West Bengal) and drove away to
Pakistan 72 head of cattle, valued at
about Rs. 2,500/-, belonging to Indian
nationals.

(c) The Government of West Bengal
have moved the Government of
East Pakistan for early restoration of
the cattle to the owners and for pun-
ishing the culprits, The Indian High
Commission, Karachi, have alfo been
asked to take up the matter with the
Government of Pakistan.

Manufacture of Diesel Engines

1397, Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of diesel engines
manufactured in India during 1957-88
so far; and

(b) the number of diesel engines
imported during the same period,
country-wise?

The Minister of Commerce and In-
dusiry (Shri Morarji Desal): (a)
About 17,930 diesel engines were
manufactured during the period April,
1887 to January 1958. Figures for
the months of February and March,
1958 are not availsble,

(b) Figures of import for the period

April-September, 1857 only are avail-
able and these are given below:—

Name of the country No. of engines

United Kingdom 8,387
Italy 1,375
Japan 163
West Germany m

Denmark 32

Name of the country Na, of engines
USA. 10
Czechoslovakia
Sweden
Others

12

8

53
(The above figures are approxi-
mate).

Figures for the months October,
1857 to March, 1958 have not yet been

compiled.
Bicycle and Sewing-Machine Factories

1308. Bhri Onkar Lal: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether it is a fact that the in-
dustries like bicyle and sewing
machines have  been started in
Rajasthan; !

(b) it so, the places where these
have been established;

(c) the estimated cost incurred on
these industries;

(d) the financlal aid given by the
Central Government; and

(e) the actual output so far?

The Minister of Commerce and In-
dustry (Bhri Morarji Desai): (a) Yes
Sir. 4 units in the bicycle industry

and 3 in the sewing machine indus-
try have been started in Rajasthan.

(b) At Jaipur,

(c) The approximate cost is as
follows:—

Block Working
capitsl capital
Rs. Rs.
Bicycle Industry 60,000 50,000
Sewing Machine
Industry 60,000 40, ©
120,000 90,000

(d) A block loan of Rs, 10 lakhs
has been sanctioned to the Rajasthan
Government in the cwrrent financial
year for disbursement to private
small scale industrial units under the
State Ald to Industries Act. Detalls of



.disbursement of this sum have not so
far been received from the state Gov-
ermmment and it cannot therefore be
stated whether any amounts there-
from have been given to industrial
units engaged in manufacture of
bicycles and sewing machines,

(e) The actual output of bicycles
upto 3ist January 1658 was 3,797 Nos.
Production of sewing machines has
not yet commenced, as the schemes
were approved only recently.

International Exhibitions and Fairs

1389, Skri Kaltka Singh: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) the names of international
Exhibitions and Fairs in which India
participated during 1957-58;

(b) the result thereof; and

(¢) whether permanent arrange-
ments have been made for exhibiting
Indian Handloom Fabrics and fine
embroidery work.in the U. S. A. and
Canada?

The Minister of Commerce and In-
dustry (Shri Morarji Desal): (a) A
statement is placed on the Table of
the Lok Sabha. [See Appendix V,
annexure No. 66.]

(b) It is impossible to assess the re-
sult accurately but it is expected that
such participation will have a bene-
ficlal effect on the trade of the coun-
tries concerned.

(¢) There is a “Trade Centre” at
New York in which items of Indian
Merchandise, including Handlooms
fabrics and Embroldery work, are on
display.

Faridabad Administration

1400. 8hri V, P. Nayar: Wil the
Minister of Rehabilitation and Min-
ority Affalrs be pleased to state;

(a) whtether there is any code of
rules uniformly epplicable to the
Subordinate Service in the Faridabad
Administration
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(b) whether it {s @ fact that 2 num-
ber of subordinate employees get the
Central Government's scale of pay
and the dearness allowance at the
rates of the Punjeb State Government;
and

(e) it =0, the reasong therefor?

Minority Affairs (Shri P. 8. Naskar):
(a) to (c). The scales of pay and
allowance applicable to of pay and
yess of the Faridsbad Development
Board are generally based on the
Punjab Government scales, In a few
caseg where there are disparities due
to ad hoc appointments having been
made in the early stages of the
Administration, the scales of pay are
being gradually rationalized on this
basis. In the case of the technical
staff of the Power House, however,
the rates of pay are on the basis of
those applicable in the Delhi State
Flectricity Board, whose tariff has
been adopted for the supply of
electricity in the Faridabad Town-
ship.

Faridabad Administration

1401, Shri V. P. Nayar: Will the
Minister of Rehabilitation and Minori-
ty Affairs be pleased to state:

(a) whether it is a fact that furni-
ture hire charged for the officers of
the Faridabad Administration is on
lIower tariffs than that of the subordl-
nate staff;

(b) if so, the tariff charged; and

(c) the basis on which the fariff
has been fixed?

Theruﬂnmnhqsm-hqhﬁo
Minister of Rehabllitation and Min-
ority Affalrs (8hrl P. B. Naskar): (a)
on?‘y respect of certain articles

{b)AliltiuphMonthe‘rabLe
the Lok Sabha. [See Appendix,
annexure No, 87)

(c) The rates have been calculated

keping in view the principles con-
tained in Government of India's deci-

of
V.
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sion No. 2 under Bupplementary Rule
325 of the P. & T. Compilation of
Fundamental Rules and Supplemen-
tary Rules. The matter is being exa-
mined with a view to remove the
disparity.

Faridabad Adminisiration

1402. Shei V, P. Nayar: Will the
Minister of Rehabilitation and Min-
ority Affairs be pleased to state:

“ (a) whether there is any Technical
and Employment Officer in Faridabad
Administration; and

{b) if so, the duties and responsi-
bilities of the Officer?

Minority Affairs (Shri P. 8. Naskar):
{a) Yes.

(b) (i) Selection of displaced per-
sons for sponsoring to wariqus fin-
dustries for employment,

(ii) Technical scrutiny of schemes
received from industrialists for the
setting up of industries in Faridabad
with particular reference to the em-
ployment potential.

(iii) Residual work of the defunct
Technical Institute and Diesel Engine
Factory.

(lv) Administrative charge of the
Power House, Faridabad.

industrial Adviser in the Ministry of
Rehabilitation

1408, Shrl V. P, Nayar: Will the
Minister of Rehabilitation and Mine-
rity Affairs be pleased to state:

{a) whether there is any Industrial
Adviser, honorary or otherwise in the
Ministry of Rehabilitation;

(b) if so, the emoluments or hono-
rarium given; and

{¢) his qualifications?

18 MARCEH 1958

Ym Affairs (Shrl P. 8. Naskar): (a)
‘es.

(b) Nominal salary of Re, 1/- pm.
conveyance allowance of Rs, 150/- p.m.
and a rent-free unfurnished house.

(¢) He was an industrialist of some
standing in Lahore before Partition
and during the War, He has served
in various capacities in the Directorate
General of Supplies and Disposals, in-
cluding a term as Director General of
Disposals. As Materials Economy
Adviser in the Ministry of Industry
and Supply he was in touch with
various industries in the country. He
was also the Chairman of the Iron
and Steel (Minor) Panel set up by the
Ministry of Industry and Supply and
also of the Committee on Engineering
Industries set up by the same Ministry.
After his term in the Directorate
General of Disposals, he was, for some
time, Chairman of ‘the Rehabilitation
and Development Board in the Minis-
try of Rehabilitation. Prior to his pre-
sent appointment, he was the General
Manager of the Hindustan Machine
Tools Factory Bangalore.

Tariff Commission

1404. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to lay on the Table a copy
of the rules in force relating to the
appointment and service of Members
of the Tariff Commission and state the
monthly emoluments of the members
of the Commission?

The Minister of Commerce and
Industry (Shrl Morarji Desal): A copy
of the Tariff Commission (Conditions
of Service) Rules, 1052, and a state-
ment showing the emoluments of the
Members of the Tariff Commission ate
placed on the Table of the Lok Sabha,
[See Appendix V, annexure No. $8.]
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Qoffee Board

1405. Bhri V. P, Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) what is the substantive post in
the Government of India of the Chair-
man of the Indian Coffee Board; and

(b) what, if any, is the special al-
lowance or emoluments given to him
for his post as Chairman?

The Minister of Commerce (Shri
Morarji Desai): (a) The present chair-
man is a retired officer of the Indian
Administrative Service borme on the
Cadre of the Mysore State.

(b) He is drawing a fixed pay of
Rs. 2500/- per mensem less the
amount of pension.

Spinning Mill in Madhya
Pradesh

1406. Shri Damani: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether any decision has been
taken to start a Spinning Mill in
Madhya Pradesh;

(b) if so, where it will be located;

(c) what is the expected cost in-
volved;

(d) whether it will be a State-
owned project; and

(e) what is its production capacity
and when it is expected to go into
production?

The Minister of Commerce and
Industry (Shri Morarji Desal): (a)
A licence under the Industries (Deve-
lopment and Regulation) Act, 1861 has
been granted to Madhya Pradesh Gov-
- ernment for setting up' a Spinning Mill
of 12,500 spindles.

(b) The State Government have an-
nounced that the mill would be located
in Khargone District.

(c) The estimated cost is Rs. 83
lakhs.

(d) Yes, Sir.

(e) Production capacity would be
about 10,000 bales of yarn per annum
and the mill is expected to go into
production by 1960.

Development of Industries in
Orissa

1407. S8hri Kumbhar: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) the amount allotted and given
by the Central Government to the
Orissa State for the development of
different industries during the First
Five Year Plan and the Second Plan
period so far;

(b) the names of the industries and
the places where they are located; and

(c) the amount spent thereon so
far?

The Minister of Commerce and
industry (8hri Morarjli Desal): (a)
‘The Central Government does not allot
amounts to particular States for the
development of Industries. The Cen-
tral Government have given aid to
States within the overall ceiling of the
Plan. An amount of Rs. 62:82 lakhs
was sanctioned in the form of grants
and loans to the Orissa State during
the First Five Year Plan and Rs. 12554
lakhs during the first two years of the
Second Five Year Plan,

(b) and (c). The information is
being collected and will be placed on
the Table of the House.
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BRadio Beis

Shri 8. C. Bamanta:
1408 Shri Bhakt Darshan:

Shri Subodh Hansda:

Shri Ram Krishan:

Will the Minister of Commerce and

Industry be pleased to lay a statement
showing:

(a) the installed capacity in the
country for the production of radio
receiving sets and components during
1957-58;

(b) the total number of radio sets
produced during 1957-58 so far;

(c) the total number of radio sets

or components for radio sets imported -

during the same period; and

(d) the share of indigenous capital
engaged in this industry at present?

The Minister of Commerce and
Industry (Shri Morarjl Desal): (a)
The total installed capacity of radio
receivers of the approved manufac-
turers is 243,600 Nos. per annum.

The annual installed capacity of
radio components of the firms—exclud-
ing some of the radio manufacturers
who manufacture radio components
for their own use is indicated below:—

Name of competents Annual installed capacity
1. Carbon resistances 3,000,000  Nos.
2. Radio Cabinets 18,000 »
3. Radio disls 60,000 -
4. Radio and L. F. Transformers 124,000 #5
5. Radio Coils 5,000 Sets
6. Band Switches 1,000 Nos.
7. Midget Veriable condensers 6,000 5
8, Misc. radio components Worth Rs, 2 lakhs

E ) The total number of radio sets produced by the approved manufscturers during

1957—January, 1958 is 164,455.

(c) Radio sets or competents imported Quantity imgorted during
April Seprember, 1957.

1. Complete automobile radio receivers 530 Nos.
2. Complete radio receiver sets domestic 19,846 "
3. Complete radio receiver sets not elsewhere specified 208 »
4. Radio receiving tube 1,068,789 9
5. Radio loudspeakers 109,805 2
6. Other parts of wireless receivers -

(d) The inform~tion is not avsilable

N.E. F. A, The Prime Minister and Minister of

J Shri Subodh Hansda:
l‘m‘l Shri 8. C. SBamanta:

Will the Prime Minister be pleased
to state:

(a) the number of tribal students
of the North East Frontier Agency

[ ]
who are receiving scholarships in the

Indian schools and colleges; and

(b) the amount earmarked for the
year 1957-58 for such scholarships?

External Affairs and Finance (Shri
Jawsharial Nehru):

(a) In schools .. 643
In Colleges .. 18
(b) Rs. 64,000.

Documentary Films

1410. Shri Gajendra Prasad Sinha:
Will the Minister of Information and
Broadcasting be pleased to state whe-
ther two documentary films one on
Veneral Disease and the other on’
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Fanily Planning have been shown re-
cently in the cinema houses through-
- out the country?

‘ The Minister of Information and
Broadcasting (Dr. Keskar): Yes, Sir.
The documentaries entitled “Victous
Enemy” (Veneral Diseases) and
“Family Planning” were released in
the cinemes on the 15th November and
the 20th December, 1857, respectively.
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School Librarles in N.EF.A.

1414. Shrl D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) the total amount spent for pur-
chase of books for the school libraries
of NEF.A. during 1856-57 and 1867~
58;

(b) the amount spent for purchase
of books for privately aided schools;

(c) the amount spent for the pur-
chase of Hindi books;

(d) whether all purchases have been
made by calling tenders; and

(e) if not, reasons therefor?

The Prime Minister and Minister of
External Affairs and Finance (Shri
Jawaharlal Nehru): (a)

1056-87. Rs, 2177/-
1957-58. Rs. 2208/-

(b) There is no privately aided
school in NEFA.

(c) 1956-57. Rs. 1469/-
1957-58. Rs. 208/-
(d) Yes.

(e) Does not arise.

Second Five Year Plan of
Uttar Pradesh

1415. Shri Vajpayee: Will the Minis-
ter of Planning be pleased to state:

(a) the portion of the Second Five
Year Plan in its application to Uttar
Pradesh State which can be considered
to have come within the description
“the core of the Plan”; and

(b) the details thereof?

The Deputy Minisier of Plamming
(8hri 8. N. Mishra): (a) and (b). The
following projects in Uttar Pradesh
under Railways and Power fall with-
in the “core of the Plan”,

(1) Rihand Hydro Electric Project.

(2) The Programme of the Rail-
ways under the Second Five Year
Plan of which the following works
are situated wholly or partilly in
Uttar Pradesh includes:

(a) Doubling of  Delhi-Agra,
Allahabad-Kanpur, Kanpur-
Lucknow and Moradabad-
Saharanpur lines;

(b) Electrification of Gomoh-
Moghalsarai Section; and

(¢) Construction of Rebertsganj-
Garhwa Road.

Rajendra Nagar Colony

1418. Shri Vajpayee: Will the Minis-
ter of Rehabllitation and Minority
Affairs be pleased to state:

(a) whether civic amenities have
been provided in Rajendra Nagar
Colony for displaced persons in Delhi;
and

(b) if so, whether the maintenance
of the services has been taken over
by the New Delhi Munieipal Commit-
tee?

The Parliamentary Secretary to the
Minister of Rehabilitation and
Minority Affairs (Shri P. 8. Naskar):
(a) Yes, except to the following ex-
tent in New Rajendra Nagar:

(i) Levelling work in the 17-acre
area is still to be completed;

(ii) storm-water drains and roads
have not yet been constructed
in the 50-acre area; and

(iii) in certain portions, the sewer-
age lines are not complete.
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(b) All the completed services have

.. been taken over by the New Delhi

Municipal Committee.
Export of Indian Glass Products

1417, Bhri Biswanath Roy: Will the
Minister of Commerce and Industry
be pleased to state whether there was
any improvement in export of the
Indian glass products of all kinds in
1857 in comparison with 18567

The Minister of Commerce and In-
dustry (Shri Morarji Desaf): Yes,
8ir.
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Rehabilitation of Displaced Persons
from East Pakistan

1419, Shri Raghunath Singh: Will
the Minister of Rehabilitation and
Minority Affairs be pleased to state
the States in India which have offered
agricultural lands for rehabilitation of
displaced persons from East Pakistan?

The Parliamentary Secretary to the
Minister of Rehabllitation and
Minority Affairs (Shri P. 8, Naskar):
In addition to the Eastern States of
West Bengal and Assam and the Union
Territories of Manipur, Tripura and
Andaman Islands, displaced persons
from East Pakistan have been re-
habilitated in 5 more States, namely
Bihar, Orissa, U.P., Rajasthan and
Madhya Uradesh on lands made avail-
able by them. The States of Bombay
and Mysore have also offered some
lands which are in the process of
survey.
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Employees’ State Insurance Scheme

1428. Shri Daljit Singh: Will the
Minister of Labour and Employment
be pleased to lay a statement on the
Table showing the amount contributed
by the workers and employers
separately unit-wise and industry-
wise in the Punjab State since the
Employees’ State Insurance Scheme
came into operation?
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to matter of urgent

Public Importance
The Deputy Minister of Labour
(Bhri Abid All): The accounts of the
Emplyees’ State Insurance Corpo-
ration are compiled region-wise and
not unit-wise or industry.wise. The
workers and the employers in  the
Delhi Region as a whole (which com-
prised Delhi, Punjab, Rajasthan and
former Madhya Bharat) contributed
Rs. 1,39,84,844¢ and Rs. 87,32,365 res-
f::'!u“ly upto the 81st December,

PAPER LAID ON THE TABLE

NoriricatioN Issuep Unprr INDusTRIES
(DEVELOPMENT AND REGULATION) AcT

12 hrs.

The Minister of Industry (Shri
Manubhai Shah): Sir, I beg to lay on
the Table a copy of Notification No.
S.0. 191-A-IDRA/15/1/58 dated the
12th March, 1958, under Sub-Section
(2) of Section 18A of the Industries
(Development nad Regulation) Act,
1951. (Placed in Library. See No. LT-
501/58].

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE

EXpursSION OF AN INDIAN DIPLOMAT
FroMm A EuropEaAN HorrL v RHonEsia

Shri D. C. Sharma (Gurdaspur).
Sir under Rule 197 of the Rules of
Procedure and Conduct of Business in
Lok Sabha, I beg to call the attention
of the hon. Prime Minister to the fol-
lowing matter of urgent public im-
portance and request that he may make
a statement thereon:

Expulsion of an Indian Diplomat from
a Furopean Hotel in Rhodesia

The Prime Minister and Minister of
Externa]l Affairs and Finance (8hri
Jawaharial Nehru): On the 2nd March,
1938, Shri P. J. Rao, Press Attache of
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the Indian Commission at BSalisbury,
with his wife, two children and a
member of the staff of the Indian
Commission went for a picnic near
Mazoe dam, about 20 miles from Salis-
bury. They went to a nearby hotel
at about 5 p.m. for tea. The African
waiter in the hotel took the order and
brought tea for the party. As the tea
was being poured out, the Manager of
the hotel walked up to Shri Rao's
table and asked him to clear out.
Shri Rao told the Manager that he was
a diplomatic officer of the Indian Com-
mission, but the Manager curtly asked
him to leave stating that he did not
want any Indian in the hotel and the
right of admission was reserved. Shri
Rao and party thereupon left the
hote],

On the 3rd March, i.e.,, the next day,
our Assistant Commissioner in Salis-
bury lodged a protest in writing with
the Government of the Federation of
Rhodesia and Nyasaland asking for an
apology from the Manager of the hotel
and requesting the Government to
take suitable action so that such inci-
dents do not recur in future. The Go-
vernment of the Federation of Rho-
desia and Nyasaland have formally
spologised to our Assistant Commis-
sioner for the incident and stated that
they had always done all in their
power to prevent incidents of this
nature and that the Immunities and
Privileges Act was to be brought into
force.

We also took up this matter with
the UK. Government through their
High Commissioner in New Delhi.
We have expressed to them our serioug
concern at the occurrence of frequent
incidents of this type and told them
that, in the climate prevailing in the
Federation of Rhodesia and Nyasa-
land, we felt that no useful purpose
was likely to be served by our continu-
ing our representation there as our
representatives continue to be subjec-
ted to discrimination on racial grounds
in" violation of all canons of civilized

T
i,

conduct and of normal international
practice in relation to diplomatic re-
presentatives. *

BUSINESS ADVISORY COMMITTEE

TWENTY-FIRST REPORT

The Deputy Minister of Defence
(Shrl Raghuramaish): With the per-
mission of the Chair, on behalf of
Shri Satya Narayan Sinha, I beg to
move:

“That this House agrees with
the Twenty-first Report of the
Business Advisory Committee pre-
sented to the House on the 1Tth
March, 1958."

Mr. Speaker: The question is:

“That this House agrees with the
Twenty-first Report of the Busi-
ness Advisory Committee presen-
ted to the House on the 17th
March, 1958."

The motion was adopted.

RE. POINT OF INFORMATION

Mr. Speaker: The House will now
resume General Discussion on the
Budget.

Shrimati Renuka Ray (Malda): Sir,
I want to say something by way of
personal explanation.

Mr. Speaker: The hon. Member has
just now sent me a letter. In all theése
things, I look into them and then
communicate my decision. Therefore
I will look into her letter also and if
it is a matter of personal explanation,
1 will bring it up tomorrow.



GENERAL BUDGET, 1958-50—GENE-
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Mr, Speaker: I now call upon the
hon. Finance Minister,

The Prime Minister and Minister of
External Affairs and Finance (Shri
Jawaharlal Nehru): Mr. Speaker,
Sir, we have had a long debate on
the Budget that I had the honour to
present. In the course of this debate
much has been said and a great many
subjects have been touched upon—
and the hon. Members were of course
entitled to do so. But there is a ten=
dency for the wood to be lost sight
of perhaps in this way. It is not pos-
sible for me to go into every single
matter that was referred to through
I can assure the House that we shall
endeavour to look into any complaint
or any suggestion made.

Before I deal with a number of mat-
ters referred to, I should like to say
that, I believe, I have profited by the
discussion that has taken place here—
profited not only by some of the bou-
quets given, but even more so by the
criticism offered. Some specches were
not perhaps quite so inspiring as
others. Some actually were on the
point of being depressing. But, as a
whole, a large number of hon. Mem-
bers spoke, and I would with respect,
the matter was dealt with at a fairly
high level.

Now, it may perhaps be a fault on
my part to try to look at these things
in a larger context. I am always a
little anxious that I should not lose
perspective in looking at any major
problem because so many big things
are happening in this world today,
which inevitably act and react on each
other that I want to see this entire
picture. There is the international
picture, where the Sputniks, the Ex-
plorers and the Vanguards rush
through the sky and I presage a new
world to come where science and
technology have developed tremen-
dously. It is a fact to be remembered
because it may well be that in the
course of ten years or fifteen years or
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thereabout an entirely new and diffe-
rent source of power may be available
to mankind and all our calculations
in our Second, Third or Fourth Five-
Year Plang may be rather out of date
unless we keep up to them. All our
economic theories in fact may be out
of date because economic theories de-
pend on circumstances and facts.
They are not something that comes
out of the air. Therefore, without
going into these matters, I would like
just to remind this House of this back-
ground of the world today and to look
at India in this background.

There is the other thing happening
in the world. Here, not far from us,
a neighbour and a friendly country,
Indonesia, is facing a  great
deal of trouble. Naturally, our
sympathies go out to the people
of Indonesia. It is not for us to inter-
fere in their internal affairs and we
hope—and indeed are optimistic—
that they will settle them. But here
is an example of what is happening
and what will happen in other coun-
tries. It is not right for me to go in
for invidious comparisons with ether
countries, but 1 think every hon.
Member of this House will agree that
if any comparisons are made, we have
done rather well. Indeed, we have
done more than rather well and those,
who criticise us so often in this
House—sometimes justifiably, maybe—
should remember this fact, because
we function in a set of circumstances
in the world. We do not function in
mid-air. We function where condi-
tions are limited by various factors.

In the course of the speeches made,
there was that of the Leader of the
Opposition, Shri 8. A, Dange. If I
may say so with all respect to him,
he did less than justice to himself.
The American Doliar exercises such a
powerful fascination on him that he
tries to interpret all events in terms
of the influence of the American Dol-
lar. The American Dollar is a very
powerful thing in the World today.
But, there are things in the world
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which often happen to be outside the
influence of the American Dollar still
or any money, pound or dollar or rou-
ble, whatever it may be. To interpret
anything in that rigid, strained way
in which Shri 8. A, Dange attempted
to do is to give, I think, an entirely
false picture of events.

Shrimati Renu Chakravartty (Basir-
hat): What is happening in Indonesia—
the power of the dollar—does it not
perturb us?

Shrl Jawaharlal Nehru: I am not
discussing Indonesia. I am discussing
India. Shri S. A. Dange referred to
the growing fascination in India for
American dollars, That is why I re-
ferred to it. It is true, as every one
knows, that we have received substan-
tial help from the United States and
we are grateful for it. But, I think
everybody also knows, whether in
India or the U.S.A., that we do not
barter our soul or our policy for
money and that the American Gov-
ernment itself would respect and
honour us less if we did so.

Then, there were several speeches
by leading Members of the Opposition
and many Members sitting on my side
of the House which I listened to win
interest and sometimes with surprise.
The hon. Lady Member sitting on my
side of the House gave us a long list
of our failings, of our lack of realism,
of our complacency, of the faults in
the Budget. Having given this long
list, she finally said rather illogically,
“] generally support the Budget.” I
would not particularly care to
have support of this kind I
should like a little more logic, a little
more reason, a little more thinking
about these matters. It is easy for
me, as for every Member of this House.
to criticise the Budget and the eco-
nomie conditions in India.

1 ventured in my Budget statement
to place what I said was a pedestrian
viewpoint, facts prosaically placed. I
did not, so far as I can remember, in-
dulge in any heroic attitude. I did
not try to exaggerate or underrate. 1

see no reason why I should underrate.
I placed certain facts before the House
and indicated the broad policy that
we were going to pursue, which was
broadly speaking, a continuation of
the policy laid down last year. Fresh
proposals made, like the Gift tax or
the amendment of the Estate Duty
Act were really in continuation of
that. I did not wish this House or the
country to deal with anything but
facts, realistic facts.

It is true that even when looking
at facts, much depends on what one’s
own mood or outlook is. The same
facts may produce a sense of optimism
or pessimism. It depends on whether
you are habitually a pessimist or an
optimist, whether you have vitality in
you and the desire and the faith to
overcome difficulties or the reverse.
Anyhow, we must base ourselves on
facts. I ventured, therefore, delibera-
tely and with set intention to give a
bald and prosaic narrative which, un-
fortunately, was too prosaic for the
hon, Lady Member, who did not like
it at all.

Then, there was Shri Asoka Mehta
who chided me for being weak-kneed
and not strong enough to face the
facts of life as they arc today. I ad-
mit the soft impeachment. 1 should
like him to be strong enough to face
them. I am much older than he and
naturally I may not keep up the vita-
lity of youth. He is strong and young.
I am very glad indeed that he takes
up this attitude of strength, of faith in
our people, in our Plan, in our des-
tiny. I should tell him and this House
presently if it needs telling what my
own faith is in regard to these matters.

Then, there was the hon. Member
Shri M. R. Masani. I find some diffi-
culty in dealing with his remarks, be-
cause his advice to us and to the Go-
vernment was to sound retreat and
walk back. He gave certain figures
about our resources. I think these
flgures were not at all correct. He
gave a certain figure, Rs. 1100 crores
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or lhmbout, whi:h he calculated
as our resources for five years. As a
matter of fact, we have nearly approa-
ched that in the first years of our
Plan, and we are bound to go beyond
that. I do know the exact figures.

The real difficulty that I have to
face is that Shri M, R. Masani and
others perhaps of his way of thinking
approach this problem basically in a
different way. If our premises differ,
possibly if our objectives differ, then
there is bound to be difference all
along the line. I fear that both our
premises and our objectives differ.
What do we aim at in India? I fear
Shri M. R. Masani aims at something
with which I do not agree. I aim at
something entirely different. The
hon. Member Shri M. R, Masani in the
course of cne revolving mood has
changed his opinions and shifted his
approach to economic and other prob-
lems of India. From the stormy
waters of soclalism, he has found a
safe haven in private enterprise.

Shri M. R. Masani (Ranchi): Mixed
economy.

Shri Jawaharlal Nehru: It is open
to him as it is open to anybody else
to do so. But, the point is that our
approach becomes different obviously
and his criticism which may be com-
pletely justified if you accept that ob-
jective is not justified if you have
another objective. So far as 1 am
concerned, I do not pretend to be a
great scholar. But, in the course of
a large number of years, together
with many comrades prescnt here, we
have endeavoured to serve India to the
best of our ability and to think about
the future, not only to be lost in the
past. We have always envisaged a
future which, broadly speaking, we
call a socialistic future, a socialistic
pattern of society. We have realised
that there are conflicts in the present
structure of society, conflicts all over
the place. We have also believed in
the solution of these conflicts by peace-
full methods. That has been the in-
heritance which we have received in
the past generation or two, and we
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have tried to pursue that I do be-
lieve still in socialism by peaceful
methods. I believe in democracy.

I cannot speak—of course, it will
be wrong—for any single remedy to
be applied to all the countries of the
world. They are different. Who am
I to tell any other country what it
should do, and who is anybody else
to tell me, anybody else outside
India to tell me what I should do
here, or we should do here? We accept:
advice, we do not thrust advice on
others. We try to learn from others,
but we do presume that we should
decide for ourselves as to what we
should do in our country, decide in
this Parliament, our people should
decide; and we have come to certain
decisions about our objectives, about
the pattern of society we are working
for, about our plans and all that.

I think they are right decisions,
broadly speaking. That does not
mean that we will not adjust them
to changing circumstances, here and
there adapt them, but broadly they
are right.

We have come to those decisions
knowing full well that they involve
hardships and carrying heavy bur-
d»ns. It is not an easy task to pull
a country like India, with its low
standards, with its enormous popula-
tion, with poverty always dragging
us down, out of that mire and morass,
It does not matter what concept of
society or economics you may have;
it is not an easy task whichever way
you march, because the facts of life
cannot be changed by calling some-
thing socialism or communism or
capitalism or Gandhism, All these
various methods may be more or less
appropriate, that is a different mat-
ter.

So, we realised when we draw up
the plan more than anything else
that we were going to have a hard
time. That time became harder be-
cause of cimcumstances. If you like
because of our mistakes, if you like
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because we were caught napping in
some matters like foreign exchange.
I entirely admit that, but the main
thing is that our difficulties arose for
us because we tried to fulfil that Plan.
Anything less than that Plan if we
had undertaken, as Shri Masani sug-
gests even now going back upon it,
anything less than that Plan—I should
like this House to realise this—
would not have lessened our difficul-
ties except perhaps in the immediate
present. Tomorrow would have been
harder, the day after tomorrow would
have been worse still. There is no
escape from it. We have to take
that Plan or something like it, and
by having a softer time today, you
invite disaster tomorrow or the day
after.

It may be that in a democratic
system like ours, this might involve,
as it often does, a defeat in an elec-
tion here and there, because it makes
it easy for an opposition to point out;
“See the burdens you carry, more
taxation, more this and more that,
and this Government is bad", as
indeed is pointed out here, because
the best BudgelL of all would be: in
every Budget less and less taxes, in
every Budget more and more expen-
diture on good works; everybody is
pleased, we march ahead smiling;
but unfortunately, we have to con-
vert this agricultural community in
India with hundreds of years of
poverty into a highly industrialised,
progressive, dynamic society.

How can that be done? How can
that be done without bearing this
burden and facing it, facing the
. consequences, and if the people of
India get frightened at it, they
themselves will learn how to bear
the burden, because whatever other
failures I may have, 1 have never
experienced a sense of failing in the
Indian people. If we have carried on
all these long years in India, in the
ultimate analysis it is because of the
Indian people and it was because of
faith in the Indian people and their
soundness and their strength and
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their innate vitality even though
they had been suppressed by hund-
reds of years of poverty and degra-
dation. So that, let us reelise that
there is no escape from it.

Criticism of high taxes, criticlsm of
this and that. What is the alterna-
tives? And especially when we
asked: why don't you spend more
this, and spend more on that, I
not understand where the logic is
this kind of approach. I can under-
stand, of course, that there should
be economy, there should not be
waste and all that, but there is no
progress without heavy burdens be-
ing carried. It is no good any hon.
Member telling me: “Oh, you must
raise the exemption limit of income-
tax”. I am not agreeable, not all
agreeable. I think it is right that
exemption limit should be low, and
if people do not like it, well, I am
sorry, but I cannot sell my conscien-
ce. When I do believe in  a thing,
I should put it forward before
the House. It is for this House
to accept. It is a right thing if the
exemption limit is low; in other coun-
trics which are much richer than
India, the exemption limit is lower.

I know it hits the middle classes,
I know it hits. Many of our indirect
taxes hit others, and certainly we
should try to equalise the burden so
far as we can, but there is no get-
ting away from the fact that we have
got to be hit and we must be pre-
pared to be hit, just as when in
fighting for independence, we pre-
pared for many things which could
be unpleasant and we faced them.

There is one matter to  which
Acharya Kripalani referred. He re-
ferred to defence, and he said this
Government does not follow Gandhi-
ji. He was completely correct, that
is to say, we do not deny Gandhiji,
we endeavour perhaps sometimes to
follow him, but it would be com.
pletely right to say that we are not
following him. I do not know if
any Government can follow Gandhiji
in this imperfect world of ours. I do



- not know if Acharya Kripalani him-
self can follow Gandhijl in this im-
perfect world.

Acharya Kripalani (Sitamarhi): I
am afraid I have never used the
words ‘not following Gandhiji”. 1
have never used them in my whole
speech. What I meant to say was:
we do not follow even our own words
which we speak so often.

Shri Jawaharlal Nehru: I am sorry
if I quoted him wrongly, but this is
the remark saw in the notes of his
speech, but it does not matter. The
words do not matter.

It is a perfectly clear thing, and
it is a matter which troubles me
very greatly that we cannot do many
things that we have talked about
and professed in earlier years apart
from professing it here in this
House

Let me give an example. On the
day after independence which we
had won by peaceful methods we
were suddenly to be dizgged nto
operations in Kashmir. It was a tre-
mendous problem for me, a moral
problem, apart from the physical
difficultics. I did not know what to
do, because the aggression from
Pakistan in Kashmir, through Pakis-
tan and by Pakistan, shocked
me to the core, and I saw the whole
ri Kashbmir being subjected to rapine
and lsot any may be generally going
to chaos. “Qn the other hand, was I
going tc ask the Government of
India to take steps which might
lead tc military operations and war?
It was something which revolted me,
and in that state of mental difficulty
and ferment, T went to Gandhiji be-
cause he was still with us then. I
poured out my tortured mind to him,
and he said: “You have to go to the
help of the people of Kashmir, even
with an army”.

Now, I merely mention this not to
take refuge in what Gandhiji said,
because I do not think it is right for
any of us to exploit his name, or
take refuge in some phrase of his, be-
cause he spoke in a certain context
of events. How are we to exploit that
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today in a different context, or try to
make petty politics out of a great
man's saying? 1 entirely agree with
Acharya Kripalani that we have ne
business to do it, and 1 wish that
Gandhiji's name should be exploited
by no man, by the Congress Party or
any otier.

Having said that, I hope that I will
be permitted at least to think and
drcam of Gandhiji and try to gain
some inspiration from that thought
and visivn from time to time.

I was referring to the international
situation. The House knows about the
talks that are going on about what is
called a high level meeting and s0 on
and so forth. The whole point is that
there is a ferment, a tremendous
ferment in the world, in the minds of
men, a ferment which occurs in the
days of great transition from one age
to another. And there is no doubt
that we are going through this trem-
endous transition which like many
other transititons is being brought
about by the tremendous advance in
technology and science.

The other day, I ventured to read
out here to this House a resolution
on science passed by Government.
There was nothing very novel or new
about it, and yet it required saying
and emphasising by Government and
by this Parliament. We wanted the
country to read it and to think about
it, because unless we realise that,
unless we understand that, we shall
remain in the back-woods; it does not
matter how you play about in your
budgets, it does not matter what you
do about your other things and your
speeches and elections. All this is
secondary and all this will do no good,
if we do not realise these basic chan-
ges that are happening in the world.
And if I may say so with all humility,
one of the big things we have done
since Independence in this country is
the progress of science and techno-
logy in this country, which is a much
bigger thing because without that all
your second and third and fourth Five
Year Plans would never see the light
of day except on paper.
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I doubt if many hon. Members who
are well-versed in economic theory
or in other matters give so much
thought to how much science and the
changes in technology affect economic
theory, how the very concept of soci-
alism the result of scientific develop-
ment and technology. So, we have
to keep that in mind.

Now, Shri Asoka Mehta pleaded
with us, or rather admonished us in
many ways, and told us to be strong.
I should like to tell him and this
House that I have not the least doubt
in my mind that success will come to
this country in these Plans, in indus-
trialisation, in higher standards. 1
have no doubt that the Second Plan
will succeed. I have no doubt that
industrialisation will come. I have
no doubt that food production will
go up much more than Shri Asoka
Mehta has thought. It would go up,
and I am prepared to take a bet with
him that it would go up more than
he has thought.

Shri Asoka Mehta

(Muzaffarpur):
What is the bet?

Shri Jawaharlal Nehru: I have no
doubt about these matters, because
I have no doubt in my fundamental
faith in the Indian people.

Shri Asoka Mehta: Lack of orga-
nisation.

Shri Jawaharlal Nehru: The fact
that Shri Asoka Mehta tells us not
to be weak-kneed shows the doubts
that he has in his mind, but I will
tell him what I have doubts about
and what worries me. It is not the
economic position which worries me.
India’s economy is sound and let
evereyone know it in India and
outside. And if India has taken or
borrowed money she will pay it,
maybe with an effort, but will pay
it. There is no difficulty about all
these matters, or perhaps, if I may
say so, there are difficulties, but the
dificulties will be overcome. So, I
am not worried essentially about
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ecenomic matters, perhaps because
I am not an economist like Shri
Asoka Mehta, perhaps because I am
rather a passing figure as a Finance
Minister, but I shall say what I
am worried about and what troubles
me.

I see in the newspaper today
headlines ‘Refugee satyagrahis in
Calcutta—Thousands arrested’. What
for? One of their major demands is:
“We shall not be rehabilitated out.
side West Bengal’. I believe this
procession was led by the leaders of
the party which Acharya Kripalani
and Shri Asoka Mehta represent in
such a distinguished way here.
(Interruption).

Shri Tangamanl (Madurai): Are
to take it that the refugees have
been properly resettled in Bengal?

Mr. Speaker: That is another mat-
ter.

Shrimati Renu Chakravartty (Ba-
sirhat): Even outside Bengal. What
is the reply?

Mr. Speaker: He only refers to the
leader.

Shri Jawaharlal Nehru: I am re-
ferring to my reactions. I said that
I have no doubt about the economic
future of India. I have no doubt
that India is going to pass this
poverty barrier, and in fact, she is
passing it and will become an in-
dustrialised country with high stand-
ards and all that. I have doubts
about other matters, as to the manner
in which it will do it, and as to the
result of it, not in regard to economic
matters, but in regard to deeper
matters of the spirit and soul and
what they will be. I am worried
about that much more than about
economic matters, because we have
set something in motion, forces in
motion,—not we, I mean, but various
things, in India have set various
forces in motion—which will not stop
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anybody else or the Forum of Free
Enterprise or whatever it may be,

Shri M. R. Masanl: I fear your
policy will stop the progress nothing
else.

Shri Tyagi (Dehra Dun): That is
immaterial.

Shri Jawaharial Nehru: In  this
dynamic motion, it is quite possible
that we—not only we, but any gov-
ernment—will make mistakes. It is
quite possible that we will stumble
occasionally. But the mistakes will
be corrected, and if we stumble, we
get up and walk again. The stumbl.
ing comes, because we want to run;
certainly, it is a good thing to want
to run and to stumble than to creep
along slowly or to sit all the time, so
that I have no particular fear in my
mind about these economic matters,
realising fully their important conse-
quences and all that.

But I was referring to this news:
item in this morning’s paper, and s
particular item in their demand which
was to give a guarantee that ‘we
will not be rehabilitated outside West
Bengal'.

Shrimati Renu Chakravartty: Dn
you know what has happened to
those who have been sent outside
West Bengal? Have you ever looked
into that? You have never been to
that side. You have never been to
Assam, to Orissa to Tripura. You
have never been anywhere where
these refugees live. And in spite of
that, you say this. (Interruptions).

Shri H N, Mukerjee (Calcutta-
Central): May 1 draw his attention
to one thing to which the Minister of
Rehabilitation has never been able
to give a reply? And it is this. Have
you provision here and now for any-
thing like a sizable proportion of those
refugees for whom you say there is
no room in West Bengal? You have
not got any provision. Now, what
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are you going to do about it? It is
a human problem, which you cannot
wash away or dismiss by your kind
of eloquence.

Shri Bishwanath Roy (Salempur):
You can send them to U.P. We shall
welcome them.

Shri Jawaharial Nehru: May I say
I am not......(Interruptions.)

Mr. Speaker: We have heard re-
peatedly what attempts are being
made, about Dandakaranya and other
things. After all, hon. Members have
said what they have had to say, and
they had ample opportunities for that
The Prime Minister is trying to ex-
plain the wvarious things. But why
should they lose patience. If some.
thing which is not palatable to them
is said? No, hon. Members will keep
their soul in patience. (Interruptions.)

S8hri Jawaharlal Nehru: May I
continue? I am not  discussing,
naturally, the rehabilitation problem.
I was mentioning and I would wven-
ture to mention again that a demand
is made to give a guarantee to them—
I am quoting—‘not to be rehabilitated
outside West Bengal’. I say it seems
to me perfectly fantastic, for any
political party, whether it is the Com-
munist Party, whether it is the Praja
Socialist Party or whether it is any-
body else, to encourage people to
make this demand. because making
this demand simply means making it
impossible to rehabilitate them.

Shrimati Renu Chakravartty;: Why
is it impossible?

Shri Jawaharlal Nehru: Because in
West Bengal, we cannot go on re-
habilitating people indefinitely. I
really do not understand why the
hon. lady Member opposite or any
other hon. Member....

Shri Bimal Ghose (Barrackpore):
That is not correct (Interruptions.)

Mr, Speaker: That is all right.
Hon. Members will keep it to them-
selves (Interruptions.) Order, order.
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[Mr. Speaker|
We are not discussing this particular
matter. There can be difference of
opinion.

Shri Bimal Ghose: It is not a ques-
tion of difference of opinion....

Mr. Speaker: There is nothing
which can be weighed in the scale
pan here. Let hon. Members hear
what the Prime Minister has to say.

Shri Bimal Ghose rose—

Mr. Speaker: The hon. Member
will resume his seat. Hon, Members
are not now exchanging views. The
hon. Minister feels that they have
been taking steps to organise and
settle them in various parts of India.
Some of them were sent to Andamans
(Interruptions). Order, order. Some
of them are gomng to be sent to
Dandakaranya. Some others were
sent to Orissa and they returned to
West Bengal. All these years we
have been hearing how those people
who were sent to various other places
have returned to West Bengal. That
seems to be the general impression,
that those people in West Bengal do
not want to leave West Bengal
(Interruptions). Hon. Members will
have an opportunity when this matter
comes up (Interruptions). Then shall
I ask the hon. Minister to agree to
whatever the Opposition says (Inter-
ruptions).

Shri Jawaharlal Nehru: I do submit
that I should be allowed to continue.
I do not give in to any hon. Member
(Interruptions).

Shri Tangamani: It is on record
that out of the 4 million refugees....

Mr. Speaker: I do not allow these
interruptions. Let there be no inter-
ruptions. The hon. Minister may be
allowed to proceed. Hon. Members
will have other opportunities to
speak about this in greater detail,

Shri Surendranath Dwivedy

(Kendrapara): This is deliberate mis-.

representation.
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Shri Jawaharial Nehru: There is
another instance—for the informa-
tion, education and behoof of hon
Members opposite. At Sealdsh
Station, unfortunately large number
of refugees are there. We sympa-
thise with the refugees that have
come. May be they are right in
thinking that enough is not being
done for them. I am not arguing
that point. But repeatedly, Sealdah
Station has been cleared; refugees
have been taken away. I think the
last time it was completely cleared
was in November last. Bince Nov-
ember, relatively speaking, few re-
fugees are coming from East Bengal
The rate, I believe, is between 400
and 500 a month.

Now, again there are 8000 or 8000
refugees there, at Sealdah Station.
People went to inquire about them.
They found that 56 per cent. of the
people in Sealdah platform were not
refugees of any kind at all

Shrimati Renu Chakravartty: What
are they? (Interruptions). Migra-
tion certificates are there.

Shri Jawaharial Nehru: They had
not come from East Pakistan. They
were other people, no doubt, deserv.
ing people; but they were not
refugees. The other people, 44 per
cent, may have had a handful of
refugees. Since November, very few
of them had come. They were all
non-refugees or others who had been
settled in camps and came away, and
they were incited by other people to
do that in order to exercise pressure
on Government....

An Hon. Member: Shame!

Shri Jawaharlal Nehru: This was
made a political question (Interrup-
tions).

Acharya Kripalani: May I suggest
one thing? I would humbly request
the Prime Minister to go and see
how the refugees....

Shrimati Renu Chakravarity: No,
no.
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. Acharys Kripalanl: I would humbly

request him to send some of his
officers to find out how refugees are
rahabilitated in Germany. Germany
has a population of 40 million, and
ghe has rehabilitated 10 million peo-
ple. I would ask the Prime Minister
to see what Germany has done in this
respect. o]

Shri Tyagi: There all parties co-
operated.

Acharya Kripalanl: Here also we
will all co-operate.

Shri Jawaharlal Nehru: The hon.
Member has invited me to go to
Germany.

Acharya Kripalanl: I did not invite
him to go. 1 have said that some-
body should be sent to find out what
has been done in Germany (Inter-
ruptions).

Shri Jawaharlal Nehru: I accept
his word entirely, about the way
this has been done in Germany. 1
have seen it too. Anyhow, I accept
it. They have done it, of course
There are many things that can be
done in Germany which we may
not be competent to do. I am
very sorry that 1 have entered
into this debate in this way. I did
not intend to. What I was venturing
to say was this: it is not our econo-
mic situation that troubles me, that
is at fault, Difficulties will come and
we will overcome them. Fine
speeches are delivered here about
economic this step and economic that
step, and much is done to disrupt
the country in various ways....

An Hon. Member: Shame!

Shrl Jawszharlal Nehru: ...whether
it is on communal grounds, whether
it is on caste grounds, whether it is on
linguistic grounds or whether it is on
provincial grounds. ‘Those are the
things that worry me—not economics.
We will get over economics.

Thie hon. Member, Shri Asoka
Mehta, said that today people talked
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ibout the phrase—the laws of eco-
nomic growth are different from the
pedestrian law of economics. I en-
tirely agree with him. The laws of
economic growth, once they get mov-
ing, are different ones from the text-
book economics and the rest. But I
do not worry about that. But all
these efforts to disrupt the unity of
India are, I think, much more

An Hon. Member: Imaginary.

Acharya Kripalanl: May I again
suggest. ...

Mr. Speaker: ] am not going to
allow this interruption.

Acharya Kripalani: I only wanted
to make a submission,

Mr. Speaker: Order, order.

Shri Surendranath Dwivedy: He
has given way.

Mr. Speaker: The hon. Member is
a senior Member of this House. He
ought not to interrupt like this,

Acharya Kripalani: I only want to
humbly submit....

Mr. Speaker: It disturbs the trend
of thought of the whole House. Let
us hear the hon. Finance Minister's
speech as he progresses with it. Hon.
Members will have an opportunity
later on to speak with respect to
other matters. There cannot be ab-
solute concurrence with respect to
any particular matter. There can be
differences of opinion. They will
kindly keep quiet and not disturb
the hon, Finance Minister.

Acharya Kripalani: I want to sub-
mit....

Mr. Speaker: No, no. There is no
question of personal explanation,
except....

An Hon, Member: What is this?

Mr. Speaker: ‘What is this?* I am
enforcing the rule, and the rule is



[Mr. Speaker]
that unless any personal explanation
directly is necessary, I will not give
opportunity to any hon. Member
here, however big he might be. Let
the Prime Minister go on. (Inter-

ruptions). He must go on. He will
go on.

Acharya Kripalani: I have a per-
sona] explanation to give.

Shri Surendranath Dwivedy: It is
a parliamentary right.

Mr. Speaker: No right.

Acharya Kripalani: The Prime
Minister has said that certain things
are done in this country which are
disrupting the country. May 1 humb-
ly ask....

Mr. Speaker: The Prime Minister
has not said that, There is no ques-
tion of personal explanation. The
Prime Minister did not say that he
was responsible for all the disturb-
ances in this country (Interruptions).

Shri Asoka Mehta: He has specifi-
cally referred to our Party (Inter-
ruptions).

Acharya Kripalani: 1 humbly sub-
mit that such forces are present in
every Party. So far as caste is con-
cerned, so far as provincialism s
concerned, so far as the language
question is concerned we are all in
the same boat. 1 submit that only
to the Prime Minister.

~ Shri Tyagl: Agreed, for the =sake
of argument.

Bhri Jawaharlal Nehru: May 1
assure the hon. Member, Acharya
Kripalani, that I am in entire agree-
ment with him on this point
(Interruptions).

Acharya Kripalani: But the Speaker
does not want me to speak!

; Shel Jawaharlal Nehru: 1 just do
not understand this. I did not say

tat the hon. Member's Party was
responsible for all the evils in India.
[ say, partly the Congress Party is
responsible (Laughter). I know.

Shri Tyagi: No, no. The Congress

Party is not responsible. (Interrup-
tion).
Shri Jewaharlal Nehrn: Mr.

Speaker, I am really sorry. Here 1
am, I hope, objectively, calmly and
in a composed way trying to analyse
the situation without casting reflec-
tion on any hon. Member here or
clsewhere. ...

Acharya Kripalani: That is the
right thing.

Shri Jawaharlal Nebhru: But some-
how some people’s conscience pricks
them and suddenly they get up; es-
pecially, Members of the Communist
Opposition get very angry the
moment I refer to rehabilitation, re-
gardless of any facts or anything. I
may be wrong or right I did not
interfere throughout the debate with
any speech.

1 repeat that what troubles me is
this disruptive spirit. And, may 1
refer to a person whom, I am sure,
the whole House respects very great-
ly, one of our senior most members
in India, who has held the highest
offices in the State, who has been a
crusader for many good causes?
Now, he is carrying on a cold war on
the language issue in the south.

I am not for a moment discussing
the language issue. But, I merely
say how svon we forget the major
issues before the country and, in our
excitement or in our enthusiasm for
something that we like, we entirely
forget the larger picture of India, the
unity of India, the growth of India
and a hundred other things and do
things which, undoubtedly, weaken
Irdia and make it more difficult for
us to build up that strong, united
India that we seek for.

Shri Goray (Poona): Is he not e
Congressman? .



Il mw' Doesg the hon. Mem.
..Im- require this information from the
bon. Finance Minister?

Shri Jawaharial Nehru: Will hon,
Members opposite, for a moment,
imagine that people can talk in terms
other than parties? I speak as the
Prime Minister of India at the pre-
sent moment; and I am not speaking
for the moment on behalf of
this party or that party. I speak
as a non-party man in so far as I
can—I have my innumerable failings
—and in whatever I have said, 1
have not made distinction of parties.
1 only mentioned parties because in
today’s papers they led this so-called
satyagraha.

Take this word ‘satyagraha’. And,
I invite the old colleagues of Gandhiji
to sec how thix word ‘satyagraha’
has been murdered. Everything
good, everything evil, everything bad,
is called satyagraha. Every opposi-
tion is called satyagraha. It has
really pained me, more than the
actual murder of an irdividual, how
the murder of this fine word, which
wag actually a symbo] of inspiration,
has taken place.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): Sir, could I
make a personal explanation? (In-
terruption) 1 only want a clarifica-
tion. I am not trying to disrupt.

An Hon, Member: No argumer:.

Mr. Speaker: Order, order. If any
hon. Member feels that he is res-
ponsible for what the hon. Minister
has said, he may get up and give a
personal explanation. Othcrwise, he
need not get up.

Shri Jaipal Singh: Then, therc
would be wvery serious misunder-
standing. ...

Mr. Speaker: Of what the hon.
Member bas said, is it?
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Shri Jaipal Stngh: Of what the
Prime Minister has said as Prime
Minister. He has said something
about Bengalis not wanting to go out-
side. If that be the case, let him
de-disrupt Purnea and Manbhum and

give them back to Bihar. (Interrup-
tions) ,
Shri Jawaharilal Nehru: I do not

understand. I do not wish to say
anything more.

Mr. Speaker: It is not relevant,

Shri Jawaharlal Nehru: I said as
the Prime Minister that the unity of
India is important. And, I am not
speaking—at least I am trying not to
speak—as a Congressman, a party-
man in regard to these facts, com-

‘munalism, casteism, provincialism....

Mr. Speaker: Linguism.

Shri Jawaharlal Nehru: ....lingu-
ism. They are bad. I am saying for
everybody— and I hope everybody
agrees with me in what 1 say.
Acharya Kripalani said that the
Congress people are often guilty. I
agree with him. I do not say that
one party is guilty about that. (In-
terruption)

There is one thing, however, I
should like to say. Acharya Kripa-
lani suggested, as far as I
remember, a unilateral action taken
by India in regard to Defence. Now,
1 cannot tell him how much all my
urges will pull me in that direction.
And yet, I feel I am unable to take
it, so also my Government, and I feel
sure that if by any chance I recom-
mended tMis to this House, this
House would not take it,

In fact, on the one hand, we are
constantly being told to strengthen -
our Army, Navy and Air Force in
this House when Defence estimates
come up or in any other matter.
The burden of the song here in this
House is, be strong, do not be weak.
I confess that 1 am a little frighten-
cd at the emphasis laid by this House
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frightens me, this mmhlity. military
maentality whlch all of us have, in.
cluding me, when problems face us;
because, I do not think that any pro-
blem in the world is going to be solv-
ed by war or by arms. And yet,
why is it that believing or thinking
like that, still we keep up an Army
and spend more and more money on
#t? Why is it so?

I am not g‘olnl into that question

was an International neminlr on
Gandhian technique for the solution
of internal and external conflicts.
Acharya Kripalani and some others
took the position there that there
should be no armed resistance even
to an aggressor. Now, it is a posi-
tion which can be taken up. I am
not denying that. The point Is....

Acharya Eripalani: 1 do not re-
member any such resolution, Sir.

Mr, Speaker: The hon. Member
can refer to it later on. (Interrup-
tiom)

Shrl Jawaharial Nehrn: I am told
that in the course of argument,
however, the Archarya admitted that
on practical grounds this position
could not be taken up.
agree with him. But, I am merely

Few things have really oppressed
me so much as the fact that Pakis-
tan which was part of our own coun-
try some time ago should tharbour
s much ill-will against us, should
an
my,

us with holy war. We may be stron-

Pakistan except their goodwill But,
it hurts me that I have failed—our
Government has failed, that India

way that I wish to have Pakistan and
deal with Pakistan, And, we pro-
pose to go on working to that end
even though dn Pakistan people
might talk in a language about wus,
calling us their enemies and In a
language which is not at all agree-
able to us.

May I deal with a number of
points that were raised in the course
of the debate? So far as foreign ex-
change situation is concerned, I said
something in my Budget speech. The
present position is that, actually, in
the week ending 14th March, there
was an addition instead of a dec-
line; there was actually an addition
of Rs. 3'88 crores to the sterling
balances. Now, lest this might make
people imagine that a big turn has
taken place, I want to appraise them
that the last six months have been
good months from the point of view
of our exports. I mean the winter
months are good and the summer
months are bad. Therefore, f we
have made so much progress in the
last six months, it does not follow
that we are going to keep it up dur-
ing the next six months; and, we
should be prepared for a withdrawal,
though on a smaller scale, of course,
in the course of the next 6 months
too and that we shall have to be
very carcful about this forelgn ex-
change situation and we are not
likely to find much foreign exchange
for anything new. Fortunately, we
have received assistance and this
bridges the existing gap and will
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enable us to carry on with our vari-
ous projects.
13 has.

Then, there is the question of de-
ficit financing. Some hon. Members
referred to this. We are very fully
aware of this and certainly we do
not wish to go beyond legitimate
risks. The Plan provided for
Rs. 1200 crores of deficit financing
for the whole five-year period. This
was &n annual average of Rs, 240
crores. On the basis of the estimate
for the next year, the total deficit
financing in the first three years of
the Plan would amount to Rs. 760
crores. This figure has been reached,
because in the second year, this went
up to Rs. 380 crores. We want to
be very careful. My predecessor in
the Finance Ministry told Parliament
I think last year that we should not
go beyond Rs. 900 crores. We cannot
fix any rigid limit, but we have to
be careful about it and keep in
view the prevailing economic con-
ditions all the time.

Then there is the question of the
piling up of foreign debts. Most of
these, the House knows, are for capi-
tal needs of development. The posi-
tion after 1960-61 will be difficult for
two or three years. But we shall be
helped by the development schemes
reducing the future imports in food,
steel and oil. Even s0 we might
have to convert short-term payments
falling due into long-term arrange-
ments. Such convergions are usual
and though the position will be
difficult, no alarmist view need be
taken. .

1t has been pointed out that there
has been a drop in small savings
and we are asked why we have
budgeted for a much larger figure. It
is true that current year which is now
ending has been exceedingly bad in
this respect. But I think we have
made a turn towards a better res-
ponse already. In fact, the last
- month or two have been much more
‘encouraging. In February, the col-
-lection was Rs. 7 crores.

Some hon. Members suggested that
there should be a statutory limit for
public borrowing. 1 do not see the .
need for this. Parliament has full
control over borrowing and payment.
To lay down any rigid statutory limit
in an expanding economy may well
prove to be harmful. We have al-
ways to remember that we are In
an expanding economy in a dynamde
situation and while, of course, Par-
liament must have full control of the
situation, if you lay down exact
figures, it will come in the way of
that expansion.

Some hon. Members criticised the
Finance Commission's recommenda-
tions that they are not equitable. As -
Government, we have to acceptthem
even though we may not have agreed
with everything they said We treat
it as an award.

There bhas been talk about the
growth in expenditure. There has been
undoubtedly growth in defence ex-
penditure which is considered in-
escapable from the point of view of
national security. There has been
growth in civil expenditure. Civil
expenditure is chiefly development
expenditure. Between 1962-58 and
1958-50, i.e. six years, the expendi-
ture on development and social ser-
vices has risen from Rs. 6'3 crores
to Rs. 188 crores. Payments to States
have risen from Rs. 38 crores to
Rs. 110 crores. Non-development ex-
penditure has increased only very
little. Arrangements are also being
made in consultation with the Plan-
ning Commission to avoid delays in
giving sanctioned amounts to the
States and to secure even flow of
assistance to the States.

There has been some criticism of
public undertakings. I do not pre-
sume to say that every public under-
taking is being run in the best pos-
sible way. But I do say that by and
large our public undertakings are
doing very well and are run efficient-
ly. Their production is increasing.
Of course, as is very well known,
Sindhris are doing very well. The
Hindustan Machine Tools which for
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the first two years did not do well
is doing remarkably well. I could
say that about many other under-
takings also. Even in the defence
industry, I believe they are going to
increase the production in the ord-
nance factories very greatly for civil
purposes. In fact, the difficulties
Rave risen in the private sector.
Their production has gone down. This
is chiefly because of shortages of
pig iron, steel and non-ferrous
metals. Fortunately, most of the in-
dustries in the public sector depend
chiefly on indigenous raw materials
and this is one reason why it is doing
well,

I hope in the course of two or
three days to lay on the Table of
the House the Planning Commission's
examination of the foreign exchange
situation during last year. It is a
fairly detailed examination and I
need not say much about it, because
hon. Mcmbers can themselves consid-
er it fully. In the main, the main
conclusion that emerges is it was an
attempt to carry out the Plan that
caused this adverse turn. In addi-
tion, of course, there was the need
for more foodgrains unanticipated
and heavier expenditure in defence.
Even the imports of the private sec-
tor were largely for developmental
purposes of the Plan. Then, there
were increases in prices and freight
rates. It is true that we can be wise
after the event and there were lapses
i this matter; that is to say, we
were not fully seized of what was
happening. There was lack of co-
ordination in this matter. Otherwise,
we might have taken the steps which
we took later earlier and I cannot
blame anybody in particular. We
have to blame ourselves and certain-
ly I am prepared to take the blame.

We used to have a kind of foreign
exchange budget some years ago. It
Is nat quite clear to me how it lap-
sed. It lapsed about four or five
years ago; I forget when, partly I
suppose because we were actually
galning in  foreign exchange and

there was a certain period of boom
and a period of optimism—the first
Five Year Plan succeeded and there
was more production, more argricul-
tural production—and so it lapsed. It
was wrong that it lapsed, but there
it was. Therefore, different Minis-
tries went on budgeting things and
nobody knew the entire picture for
some time, neither the Planning
Commission nor the Finance  Minis-
try. Since the beginnig of 10857, a
strict budgeting of foreign exchange
is now kept.

There is one matter to which I
think some hon. Members referred,
the population problem. We are en-
tirely seized of this and I may tell
them that during the first Five Year
Plan, Rs. 65 lakhs were allocated for
family planning—not much—and as a
matter of fact less than that was
spent, only about Rs. 15'8 lakhs. In
the second Plan, Rs. 497 lakhs have
been allotted—Rs. 400 lakhs to the
Centre and Rs. 97 to the States. Dur-
ing the first Five Year Plan, 147
clinics—21 rural and 126 urban-—were
there. The target figure for clinics
up to March, 1958 was 370 clinics. As
a matter of fact, sanction has been
issued for 488 clinics and 377 are al-
ready functioning.

There is the question of sterilisa=-
tion in hospitals and private nurs-
ing homes. This is permitted, pro=-
vided, of course, it is voluntary and
with the consent of both husband and
wife. The Governments of Madras
and Uttar Pradesh have issued ins-
tructions to this effect. Family plan-
ning research centres have been es-
tablished at regional training centres
in different States and research is
taking place in Bombay, Calcutta
and Lucknow. I am afraid the pro-
gress is slow, but anyhow, it is pro-
gress and we hope that it will make

some effect, though it naturally takes
time.

It might interest hon. Members #
I gave them the figures of westi.
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mltll n! nlﬁonll homne which have
recently appeared and which will be
published -no doubt soon. 1 would
give the figures at current prices and
at 1948-49 prices. In 1952-53, at
current prices, per capita national
. income was 266.4. At 1948-49 prices,
it was 256.6. Perhaps it is a little
confusing. I will only read the cur-
rent prices which could be compared
more easily. Or, if you want both I
shall read both of them. In 1953-54,
at current prices it was Rs, 280.7 and
at 1948-49 prices it came to Rs. 268 7.

Similarly the figures for 1954-55
were Rs. 254'2—a big drop—and
Rs. 271. For 1855-56, they were

Rs. 2608 and Rs. 273'8 and for 1956-
57 the preliminary estimates are
Rs. 294'3 at current prices and
Rs. 284'0 at 1948-49 prices.

I should like to inform the House
of a decision -arrived at by Govern=-
ment in regard to an enquiry in the
LIC matter into the conduct of offi-
cials. In pursuance of the decision
arrived at by Parliament, an en-
quiry is taking place. This is in
accordance with the All India Ser-
vices (Discipline and Appeal) Rules,
1955 which had been framed under
the All India Services Act, 1951. The
Lok Sabha decided that proceedings
should be initiated on the basis of the
findings of the Chagla Commission in
respect of the three officers: Shri H.
M. Patel, Shri G. R. Kamat and Shri
L. S. Vaidyanathan. Under thesc
rules, after the charges have been
communicated and the officers have
put in their wrilten statements and
stated, whether they desire to be
heard in person and produce any de-
fence, the enquiry is entrusted to an
enquiry officer or a board of enquiry.
Now, we are appointing a high level
Board of Enquiry, the Chairman
being Justice Vivian Bose, a Judge of
the Supreme Court and the two other
members being: Shri Sukumar Sen,
Chief Election Commissioner and
Shri W. R. S. Sathianathan, Chietf
Secretary to the Government of
Madras. Under the rules, two senior

" officers have to be appointed, one of
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whom should belong to the same
service as the officer dealt with, Shri
Vaidyanathan is not an officer of the
Government and therefore, he does
not come under these rules. It is
obvious that we could not have sepa-
rate enquiries. So, we are suggesting
to the LIC that that enquiry should
also be given to the same Commis-
sion. The enquiry against all the
three officers is proposed to be held
in camera. It is not usual for de-
partmental proceedings under the
relevant departmental rules to be
held in public. The charges to be
served on all the three officers gre
being framed in the Ministry of Fin-
ance in consultation with the Minis-
tries of Home and Law.

In this connection, may I mention
a matter? It is not normal—and the
House knows it—for officers of the
Government to be criticised and at-
tacked in the course of speeches in
Parliament because they are not
supposed—they cannot obwiously—
to answer. It is really the Minister
who is responsible and it is the Min-
ister who  must  bear the
brunt of any criticism and attack
even though his officer has done so.
1 repeat it now because of this rea-
son. Now that actually an enguiry
is being held, it would be even
more unbecoming for officers who
are in a sense being tried for their
conduct to be attacked in Parlia-
ment or elsewhere.

In the course of the discussion here
on the Chagla Commission Report,
unfortunately there were quite a
number of attacks on thesc public ser-
vants and these officers, some of
which, I consider, are rather deplora-
ble. In particular, an hon. Member of
this House, Shri Patnaik, referred to
one such public servant and mention-
ed a number, a string, of cases in this
connection. Now, I pointed out the
impropriely of attacking the public
servant in this way when he could not
deal with that attack either here or
eliewhere. So far as the cases men-
tioned by him are concerned, each one
of them had been carefully consider-
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. ed by the Public Accounts Committee
and by the Government and after re-
peated consideration, enquiry, ete., on
those cases, it was decided that those
matters should be regarded as closed.

Shri U. C. Patnaik (Ganjam), The
Public Accounts Committee had re-
commended that some of these things
be enquired into at a high level.

Shri Jawaharlal Nehru: Government
did enquire and came to that decision.
As a matter of fact, so far as I can
remember, even there no charge or no
question of personal conduct arose. I
regret, therefore, that this very whole-
some rule about not criticising publie
servants in Parliament but criticising
the Minister responsible certainly, was
not observed. And it is not because
a peraon can be tried for an offence.
At this particular moment, it would
not be fair for a background of pre-
judice to be created about past events
when a particular matter is being
enquired into.

Shri 8. A. Dange (Bombay City—
Central); 8ir, may I enquire whether
during the pendency of the enquiry,
these officers will be in the same posi-
tion and in charge of the same files?

Shrl Jawaharlal Nehru: No, Sir. As
a matter of fact, one of them Mr. H. M.
Patel has been on leave for some time.
1 believe Mr. Kamat is going on leave
or has gone on leave—I am not sure.
Anyhow, he may not be functioning
during the pendency of the enquiry.
That applies, I understand, to Mr.
Vaidyanathan also.

There are certain matterg which I
should like to refer to among the
various criticism on taxation ete. I
made it clear to the House that the
basic structure of taxation which had
been introduced last year was going to
continue and I propose no change in
it. In fact we have made it a little
more integrated by proposing the Gift
Tax and certain amendments in the
Estate Duty Act. So, that remains. 1
propose to make no change in the in-
come-Tax or like taxes.

But there are certain changes which
I should like to suggest to the House.
We realise that the situation in the
textile industry is not a good one
Because of this there was a reduction
of two annas in excise duty om
medium cloth in December, 1957. Two
annas per square yard was reduced to
1} annas. This reduction had some
effect of stimulating clearance on
medium cloth. But even now, the
overall position cannot still be said to
be very satisfactory with accumulated
stocks. Therefore, we propose to re-
duce the rates of duty on cloth textiles
ag follows:

(1) The Existing duty on coarse
dhoties and sarees is being
reduced from 3.125 nP. to 3
n.P. per square yard, and on
coarse other sorts from 9.375
n.P. to 6 n.P. per square yard.

(2) The medium category is be-
ing split up into two cate-
gories, namely (a) dhoties
and sarees, and (b) other
sorts. In the case of dhoties
and sarees the existing duty
of 9.375 n.P. is being reduced
to 7 n.P. per square yard, and
on medium other sort from
9.375 n.P. to 9 n.P. per square
yard.

(3) In the case of fine variety the
existing duty of 18.75 n.P. is
being reduced to 17 n.P. per
square yard.

(4

—

In the case of superfine the
existing duty of 25 nP. is
being reduced to 22 n.P, per
square yard.

These proposals will cost the Ex-
chequer nearly Rs. 15 crores,
but Rs. 9 crores of this sum
has actually been taken into
account in this budget figures
that I proposed. The balance Is
Rs. 6 crores. I believe that it will not
really be Rs. 8 crores; because of
greater production and clearance that
figure will be reduced. These reduc-
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March, 1908, that ls tomorrow.

Shrimati Rena Chakravartty: Are
there any changes in the powerloom
excise?

Shri Jawaharlal Nehru: Yes. As per
notification issued, the compounded
rates of duties in respect of power-
looms are also being suitably revised
in conformity with the reduction in
standard rates. The existing rates of
additional excise duties are not chang-
ed.

Shri T. N. Singh (Chandauli):
When duties are changed, usually they
take effect immediately. May I know
why there is this lapse of 24 hours in
this case? There must be a forced
holiday so that there is no sale today.
Bomething like that is done. This

* lapse of time is not usually allowed.

The Minister of Transport and Com-
munications (8hrl Lal Bahadur Slas-
trl): This is a case of reduction.

Shri Tyagl: That is followed only
when duties are enhanced.

Shri Jawaharlal Nehru: If it is pos-
sible this wil] be done. 1 am not quite
sure about the mechanics of it.

Mr, Speaker: Whenever a taxation
measure is brought here it is passed
immediately, but if a notification is to
be issued it will take some time. The
hon. Prime Minister may consider 1t.

Shri Jawaharlal Nehrn: Yes,

Shri Bimal Ghose: Here the duties
are being reduced; so there is no ques-
tion of any evasion.

Shri Jawaharlal Nehru: Now, Sir,
there is another matter. Last year, in
December 1956, an amendment was
made to the Income Tax Act which
required certain deposits to be meade
by companies with Government of
surplus funds, The scheme came into

. M!da-r— nnﬂumt:m Mmm m,"""-
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effect from the financial year 195'!4!.
So far as the accumulated profits and
reserves were concerned no deposits
were called for. In regard to curremt
profits, however, a deposit of Rs. 50 per
cent. of the amount of available sur-
plus wag required to be made for that
year. The object of this scheme was
to ensure that the surplus money of
corporate enterprise arising mainly
from the liberal depreciation allowan-
ces and development rebate was utilis-
ed for purposes conducive to industrial
development of the country consistent-
ly with the objective of the Plan and
was not frittered away in other cases.
The experience of Government in the
administration of the scheme during
the last one year has been that in
actual practice the bulk of the finan-
cial resources of the companies are, in
fact, being utilised in approved direc-
tions. Further, in the Finance Bill of
1958—this year—which is at present
before this House, a provision has
been introduced for the regulation of
development rebate allowance for its
being utilised for the legitimate main-
tenance, -development and expansion
of the business, and to prevent it from
being frittered away. As development
rebate constitutes a major component
of tax-free allowances granted to in-
dustry, this new provision will sub-
stantially serve the objective under-
lying the deposit scheme. The Gov-
ernment have, therefore, decided that
for the financial year 1958-59 no de-
posits may be called for from the com-
panies either in respect of accumulat-
ed profits and reserves or the current
profits.

May I repeat that these deposits
were, of course, not tax; they were on
enforced loan on which Government
paid an interest of, I think, 3} per
cent. As a matter of fact, the result
of this has been that we realised
Rs. 361 crores—a relatively small
sum—and this inveolved an enormous
amount of work—claims for exemption
being examined, checked and so om.
So, the burden of the Commissioner
of Income Tax and the Board of Reve-
nue increased, and the actual amount
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realised wag small. Of course the
amount realised was small—because of
very liberal exemptions. That is true,
otherwise it would have been large.
But, if it had been strictly appli-
ed the burden would have been very
heavy on industry and, therefore, it
was rightly applied in a liberal way.
Anyhow, now that the change has been
made In this year's Finance Bill the
necessity for this does not arise and,
as I have said, no deposits will be
called for from the companics this
year. 1 might add, however, that tor
the present we are not taking any
steps to remove this law from the
statute-book. This is simply because
this will require a new amending Bill.
When the time comes for us o amend
the Income Tax Act we will include
this there.

One small matter, which is or in-
terest to me at least and, maybe, to
some others here, is that there has
been some difficulty in the production
of cheap buoks in India. Cheap books
are printed on newsprint and not on
normal good paper. All the foreign
cheap books that come are printed on

ncewsprinl. While books come here

duty free, newsprint has to pay duty,
and rightly so. And, there is nothing

left in the book trade. So our book

trade had to print its so-called cheap
books on morc expensive paper, and
it cannot easily competc with foreign
cheap books from abroad. The ques-
tion was that they are getting cheap
newsprint.
that the duty on newsprint should be
removed. There is some difficulty
about that, but we are examining this
matter. We will find some way out of
it. If necessary we may get some
small special quantity of newsprint
and even give some foreign exchange
for the purpose, because we do wish
to éncourage- the production of cheap
books here.

Sir, I am very grateful to the House

for the indulgence, I have spoken for.

a long time. 1 wish to repeat, Sir,
what I said in the course of my speech

Now, it was suggested’

that, while we are fully conscious of
the seriousness of the task, of the diffi-
cult.es and all that, there is absolutely
no sense or no feeling of pessimism or
defeatism in my mind. If people call
that complacency they are wrong;
because we are not complacent, no-
body can be complacent who has to
face the difficulties and burdens of the
day. But, it is one thing not to be
complacent and yet be full of hope and
strength. I have no doubt at all
about the soundness of Indian econo-
my, the soundness of the Indian peo-
ple. These things are more impor-
tant than any other arguments, and
facts and figures we may raise. It in
true that we have to function within
certain limitations; we cannot escape
that; they are inherent. I may quote
from Shakespear, used in a totally
different connection:

“The will is infinite, and the
execution confined; the desire is
boundless, and the act is a slave
to limit",

Shrimati Renuka Ray: Mr. Speaker,
1 would like to ask one question in
regurd to the Finance Commission's
recommendations. The hon. Prime
Minister has said today, and i1t was
said more than categorically in the
Deputy Finance Minister's speech
yesterday, that the Central Govern-
ment are accepling the recommenda-
tions of the Finance Commission as an
award. The point that 1 raised was
that they have not done so on one
specific item, that is, the consolidation
of the loans to the State Governmenta
regarding interest and methods of re-
payment.

A few days ago, there was a paper
placed on the Table of the House to
say that those recommendations—
clauses 156 and 157—have not been
accepted. Therefore, I would like to
know how that fits in with the fact
that they have accepted them as an
award. If it is accepted as an award
by the Centre, then, of course, the
State Government would also accept
them.
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!Iltl Jawaharial Nehﬂl May 1
answer that queatum. 8ir? Of course,
strictly speaking, it is not an award,
but even so, a great part of it, in the
nature of a solid recommendation, has
been treated by us as an award—
nearly the whole of it.

In regard to loans, it is suggestion
that they have made; even though
they treated it somewhat differently,
we had, in fact, accepted even that—
a great part of it—as minor variations.
I need not go into the reasons; why
the minor variations do not fit in, and
the difficulty arises.

PUBLIC PREMISES (EVICTION OF
UNAUTHORISED OCCUPANTS)
BILL

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): Sir,
I beg to move:

“That this House concurs in the
recommendation of Rajya Sabha
that the House do join the Joint
Committee of the Houses on the
Public Premises (Eviction of Un-
authorised Occupunts) Bill, 1958,
made in the motion adopted by
Rajya Sabha at its sitting held on
the 12th March, 1858 and commu-
nicated to this House on the 14th
March, 1858 and resolves that the
follow.ng Members of Lok Sabha
be nominated to serve on Lhe
said Joint Committee:—

Shri N. B. Maiti, Shrimati
Sucheta Kripalani, Shri Naval
Prabhakar, Shri T. N. Vishwanatha
Reddy, Shri Vutukuri Rami
Reddy, Shrimati Mafida Ahmed,
Shri Jhulan Sinha, Shri Bhola
Raut, Shri Chhaganlal M. Keda-
ria, Sardar Amar Singh Saigal,
Shri N. Sankarapandian, Shri
M. K. Shivananjappa, Shri Ajit
Singh Sarhadi, Shri Shobha Ram,
Shri 5. Ahmed Mehdi, Shri
Kanha'ya Lal Balmiki, Shri Sin-
hasan Bingn, Shri Padam Dev,
Shri Shivram Rango Rane, Shri

. Ghintamani Panigrahi, Shri P. K.
Kodiyan, Shri Mohan Swarup, Shri
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rizsed Occupants) Bill
Braj Raj Singh, Shri Subiman
Ghose, Shri Jaipal Singh, Shri .
Surendra Mahanty, Shri Atal
Bihari Vajpayee, Shri B. N. Datar,
Shri Anil K. Chanda and the
Mover.”

1 do not propose to take much time
of the House by way of commending
th s motion to the approval of the
House. I would like, in the first place,
to give the House an idea of the
magnitude of the problem that
we have got to face in this
connection. So far as the pub-
lic premises are concerned, they are
defined in the Bill that is before the
House. They include all central
Government property, lands and
buildings as also certain property and
lands belonging to the local bod.es in
Delhi. Since 1047, there have been
unauthorised occupations of the Gov-
ernment premises on a very large
scale. For example, in New Delhi,
the number of buildings in unautho-
rised occupation since 1947 has been
of the order of 6,302. In Bombay,
there were 25 unauthorised occupa-
tions and there were also 4,000 squat-
ters in a plot of land at Kolaba.

13.35 hrs.
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In Calcutta, there have been unau-
thorised occupants of buildings in 32
cases. In the case of the Hirakud Dam
project, there have been 34 unautho-
rised occupations. In the Ministry
of Defence, there have been 1,833
cases of unauthorised occupation of
lands. In Kandla, where the port Is
being constructed, the number of
unauthorised encroachments is on a
very constant increase. Recently, we
have rece.ved information to the effect
that in Delhi there have been more
than 9,000 unauthorised constructions
and that in these constructions there
are about 50,000 squatters. I am giv-
ing these figures with a view to em-
phasise the magnitude of this pro-
blem. Apart from the unauthorised
occupation of buildings, the question
of rent collection and the assessment
of damages also will have to be kept in
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mind The amount of damages that
bave been assessed and recovered in-
cluding rent has been of a very big
-size. For example, in New Delhi
itself, so far as damages due to unau-
thorised occupation is concerned, the
amount has been of the order of about
Rs. 10,74,000. In the Munistry of
Defence, in the case of unauthorised
occupation of lands belonging to them,
and the damages thereon, the amount
has been of the order of Rs. 6,83,000.

So, this question of unauthorised
occupation which has assumed such a
large magnitude, has to be tackled
with speed and vigour. The proper-
ties belonging to the Government of
India as also to the Delhi Development
Authority are intended for public pur-
poses, and we have got a big develop-
ment programme in the country at
the present moment. We should,
therefore, do nothing in order to
impede or slacken the pace of develop-
ment programme. We have got to
have power to deal with those unau-
thorised occupations in a satisfactory

18 MARCH 1988
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unauthorised persons from those pre-
mises.

I do not want to go into the history
of this legislation. It has a very long
past. Before 1947, Government were
exercising certain powers in order to
effect these evictions, etc, under the
Defence of India Act. In 1047, an
Act was passed, and in 1950 another
Act was passed. There have been
certain amendments to those Acts and
the present Act which is holding the
field. The Public Peemises Eviction
Act, 1950 has vested Government with
certain powers and it is under this Act
that Government have been taking
prompt measures in order to evict the
people from unauthorised occupation
and also taking steps to collect rent
and damages.

The need for coming forward with
this Bill at the present moment has
been explained sufficiently clearly in
the Statement of Objects and Reasons,
accompanying the Bill which was
introduced in the Rajya Sabha the
other day. I am quite sure that the
hon. Members would have gone
through the Statement of Objects and
Reasons. During recent months rer-
tain High Courts of our country have
pronounced certain judgments regard-

For example, the Calcutta High Court,



It is in the light of these judgments
that Government have had to consider
what to do about the matter. If we

in the Rajya Sabha, it would involve
a good deal of time. So, finding that
there is some substance and weight
in the judgments of the High Courts
delivered in recent months, Govern-
ment came to the conclusion that the
far better method would be to repeal
the existing Act and go in for a new
Bill which, while providing the speedy
machinery for the purposes which
have been mentioned already, at the
same time, would not be inconsistent
with the provisions of the Constitu-
tion. So, keeping these objectives in
view, Government have come forward
with this Bill, and this Bill has now
been unanimously referred to a Joint
Committee by the Rajya Sabha, They
have recommended that this House
should nominate 30 members of the
Lok Sabha to serve on the Joint Com-
mittee and the Joint Committee should
submit the report before the 22nd of
April or so.

Now I would like to say one or two

Courts in the course of their judge-
ments. It was held, for example, that
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these officers should be gazetted offi-
cers who, according to Government,
ure fit to exercise the powers vested in
them.

What is more important, a definite
procedure has been laid down as to
how these estate officers will have to
act in future, after the Bill becomes
an Act. For example, when they
propese to make an eviction order,
they have to give notice to the
persons concerned that they intend to
make such an order, calling upon the
person or persons concerned to show
cause why such an order should not
be issued, Provisions have been made
for the due service of the notice also.
Sufficient opportunity will be given to
the person against whom the eviction
order is proposed to be issued to have
his say. He will have to be properly
heard, and it will be only afterwards
that the estate officer, after consider
ing all the objections of the person
concerned, issue the eviction order.
After the issue of the notice, the per-
son concerned has to be given suffi-
cient time, within which he can pre-
pare his case and submit it to the
estate officer.

After the estate officer has given
sufficient opportunity, and has heard
the case of the person concerned, then
he proceeds to make the eviction
order. After the eviction order, an-
other thirty days’ time is given to the
person to vacate the premises.

Then, what is still more important
is this. Under the existing Act, there
is only one appeal over the decisiom
of the competent authority, and that
appeal lies to the Central Government.
And, if I may say so, rightly it has
been stated that the Central Govern-
ment, not being a judicial authority,
would more often be inclined to up-
hold the decision of the estate officer,
who is the competent officer. In such
circumstances, the person would not
get justice,

It is not as if the Central Govern-
ment would always uphold the deci-
sion of the competent authority. But,
since the jurisdiction is there, more
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often than not the Central Govern-
ment would uphold the decision of
the lower authority. So, in order to
obviate the difficulty and in order to
give sufficient safeguards to tl:
people concerned, provision  has
been made in the Bill that is now
before the House for an appeal to a
judicial officer. The person aggrieved
may appeal within 15 days of the
passing of the order to a judicial offi-
cer. And the judicial officer should
be of the rank of not less than a dist-
rict judge or a person who has had
ten years of judicial experience.

Then the procedure has been laid
down as to how the case is to be heard
by the judicial officer. It is only after
the judicial officer has heard the case
and pronounced the judgment that the
eviction order becomes final. In res-
pect of assessment of rent, collection
of rent and in respect of damages that

have to be collected sufficient oppor--
tunity has been given to the aggrieved

person to go to a judicial officer for
redress.

It will be readily admitted that be-
cause of the changes that we have
introduced, the present Bill is much
more liberal than the 1950 Act. I have
referred to some of the main provi-
sions of the Bill. Then, it has been
stated that the time for appeal should
be extended, and should not be merely
fifteen days. With regard to that,
I would like to point out that if the
judicial officer feels that, for good
reasons, the appeal could not be filed
with'n fifteen days, there is a provision
in the Bill now before the Hous»
that the time could be extended by
the judicial officer at his discretion.
All these safeguards have been
incarporated in the Bill that is
now before the House. 1 would like
to say that the Bill meets most of the
objections that were raised by the
various High Courts when they pro-
nounced theii' recent judgments, hold-
ing the 1950 Act to be ulira vires the
Constitution.
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I would not ke to take the time
of the House in giving further detalls
about the matter at this stage. I
would only like to repeat once again
that there is very great necessity for
a Bill of this kind to be put on the
statute boock. If I may say so, the
problem is sui generis in our country,
and particularly in Delhi we have
embarked upon a dynamic develop-
mental actvity. The housing accom-
modation problem in Delhi and other
places like Bombay and Calcutta is
none too rosy, and there has been
constant influx of population into the
cities. 1 would refer to Delhi in parti-
cular,

It is not as if the unauthorised occu-
pants are only refugees, as may be
the impression in the minds of some
hon. Members. The unauthorised
occupants are of various categories of
people. For example, there are Gov-
ernment servants, retired Government
servants, Government servants who
have resigned or who have been
dismissed or who infringe the provi-
s‘ons of the allotment rules; officers of
various kinds come under this cate-
gory. I asked for information about
the unautheorised occupants in Delhi,
and 1 was surprised to learn that out
of about 290 and odd cases, only 11
cases werce cases of refugees and the
rest were, more or less, Government
servants who have been unauthorisedly
occupying these buildings for one
reason or another. ‘That is against the
law. For example, the construction
labour, which is com'ng in large num-
bers to Delhi because of the large-
scale developmental and building
activity that we have taken up, occupy
sometimes prem ses, sometimes roads,
sometimes pavements and sometimes
even pucce buildings. They have put
up structures in governmental land
without any permission whatsoever.
That has been going on even now.

Also, the employment potential in
Delhi haz increased considerably in
recent years and people of all types
come to Delhi in search of employ-
ment. People, who are already Gov-
ernment officers, send word to thair



friends and relatives that they could
come, stay here and look out for Gov-
ernment employment, which is on the
increase. So, all these people come,
stay for some time and then shift and
in some cases some people have been
in unauthorised occupation of build-
ings. There are these various cate-

gories.

Another difficulty is that we have
put up a number of buildings for Gov-
ernment officers in the last few years.
Unfortunately, during the last few
years we have not taken equally good
care of having put up buildings for
the menial establishment, which in-
evitably come in the way of putting
buildings for such officers and other
Government officers, So, these menial
service personnel have also contribut-
ed to it. By service personnel, I mean
not Government servants but people
who come as barbers, cobblers,
washermen, sweepers and so on and
so forth. They are all unauthorisedly
occupying certain lands and premises
and have put up unauthorised struc-
tures. We have got to face this pro-
blem. In this peculiar and extra-
ordinary situation we want that the
Government should be vested with
power: to deal with this problem
quickly and satisfactorily.

As I have said earlier in the course
of my speech, it would be futile if we
were to depend on the ordinary law
for this purpose. As I said, it takes
inordinately long time and it would
serioucly affect public interests.

At this stage 1 would not like to say
more about certain other aspects of
the Bill. One important aspect, how-
ever, I would like to briefly mention.
In the definition of “public premises”,
we have included premises belonging
to the Delhi Development Authority
and the Delhi Corporation. It is for
a very good reason. We are not
including in this Bill premises that
may belong to other local bodies. We
have made an exception in the case of
Delhi because the case of Delhi is sui
generis, In fact, the problems that
. We are facing in Delhi are of a nature
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that are not perhaps faced with in any
part of the country, say, in Calcutta.
The population has gone up from five
lakhs, I suppose, to nearly 20 to 25 lakhs-
and all kinds of problems—new bodies
have been created as the Delhi Deve-
lopmeont Authority and the Delhi Cor-
poration—have got to bc faced. So, in
their case also, as a special case, we
have thought it fit to have the neces-
sary powers to evict unauthorised
occupants of premises belonging to
these two local bodies only. All other
ca'es of unauthorised occupation per-
tain to premises belonging to the
Central Government.

With these brief remarks, I would
like to commend the Motion for the
acceptance of the House. There may
be certain features of the Bill which
may require being looked into. I do
not deny that. Certain points have
already been made in the Rajya Sabha
and I am sure certain points will be
made in the course of the debate m
this House today. I submit that these
matters could very well be looked into
by the Joint Committee, which is now
being constituted. The Joint Com-
mittee is a fairly big one—fifteen
Members from the Rajya Sabha and
thirty Members from the Lok Sabha.
A big Joint Committee of 45 Members
of Parliament will go into the detailed
provisions of this Bill and I do not
think there will be any one in the
cour e of the debate today, who will
take objection to the principles of-this
Bill. If we accept the principles of
the Bill and the necessity of vesting
Government with such powers—
powers of the nature that I have in.
dicated—then the details could cer-
tainly be discussed in the Joint Com-
mittee. After the report of the Joint
Committee is available, we could give
further thought to the consideration of
the report of the Joint Committee.

Mr. Deputy-Speaker: Motion

moved:

“That this House concurs in the
recommendation of Rajya Sabha
that the House do join the Joint
Committee of the Houses on the
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Public Premises (Eviction of Un-
suthorised Qccupants) Bill, 1858,
made in the motion adopted by
Rajya Sabha at its sitting held on
the 12th March, 1058 and com-
municated to this House on the
14th March, 1958 and resolves that
the following members of Lok
Sabha be nominated to serve on
the said Joint Committee: —

Shri N. B. Maiti, Shrimati
Sucheta Kripalani, Shri Naval
Prabhakar, Shri T. N. Viswa-
natha Reddy, Shri Vutukuru
Rami Reddy, Shrimati Mafida
Ahmed, Shri Jhulan Sinha, Shri
Bhola Raut, Shri Chhaganlal M.
Kedaria, Sardar Amar Singh
Saigal, Shri M. Sankarapandian,
Shri M. K. Shivananjappa, Shri
Ajit Singh Sarhadi, Shri Shobha
Ram, Shri S. Ahmad Mehdi,
Shri Kanhaiya Lal Balmiki,
Shri Sinhasan Singh, Shri
Padam Dev, Shri Shivram Rango
Rane, Shri Chintamani Pani-
grahi, Shri P. K. Kodiyan, Shri
Mohan Swarup, Shri Braj Raj
Singh, Shri Subiman Ghose, Shri
Jaipal Singh, Shri Sureadra
Mahanty, Shri Atal Bihari Vaj-
payee, Shri B. N. Datar, Shri
Anil K. Chanda and Shri K. C.
Beddy."

Bhrl Tangamani (Madurai): Mr.
Deputy-Speaker, Sir, I shall be very
very brief in my observations. I am
grateful to the hon. Minister for giv-
ing certain instances of unauthorised
oecupation in Delhi itself. Before I
go into this, the statement of objects
and reasons of this Bill makes it clear
that because three High Courts—the
High Courts of Calcutta, Allahabad
and Punjab—held that the Public
Premises (Eviction) Act, 1950, is ultra
pires, this new Act had to come. It
will be a good thing if certain pro-
nouncements are made by the various
High Courts. It will be better to take
4t on appeal to the Supreme Court
and after the Supreme Court's deci-
sion is known, if necessary, similar
enactment could be brought here. So
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I submit, there has been som haste
in bringing this Bill itself. But, having
said this, in view of the importance
of this Bill, I am glad that this Bill is
going before a Joint Committee.

Certain mischief is likely to be
created, which is patent from the defi-
nition clause itself, *Public premises”
means any premises belonging to, or
taken on lease or requisitioned by, or
on behalf of, the Central Government;
and, in relation to the Union territory
of Delhi, includes also any premises
belonging to the Municipal Corpora-
tion of Delhi or any municipal com-
mittee or notified area committee; and
any premises belonging to the Delhi
Development Authority, whether such
premises are in the possession of, or
leased out by, the said Authority. This
definition is so comprehensive that it
will include not only the Union terri-
tories, but those premises belonging to
the Municipal Corporation also. Vir-
tually, the whole of Delhi will come
under this.

Of late so many people are now
coming to Delhi, not as refugees, not
as squatters, but these people who are
doing very valuable work. I know
there is a concentration of a large
number of construction labour. When
so much construction is going on, and
the Government is not in a position
to provide them with quarters, where
are they to stay for being engaged in
this construction work? So evicting
these people under these new powers,
which have been taken by the new
Estate Officer, will certainly do great
harm to these workers, who are doing
a very constructive job. My submis-
sion and suggestion to the Joint Com-
mittee is that where we find a case of
this so-called unauthorised occupation,
where we find that these are manual
labour or people who are doing some
constructive work in the territory of
Delhi, they should not be evicted
unless some alternative arrangement
is made for housing them.

I can mention in this connection in
one of the States, particularly in



. Madras Staté—Madurai, there are
" about five acres of land right in the
 middle of the city and now new hut-
ments have come up. DBecause new
. hutments have come up, they call it
.Dhidirnagar, i.e., a small nagar which
has sprung up all of a sudden. This
sprang up in 1947. Most of the people
there are either textile workers or
transport workers or municipal wor-
kers, These workers were really doing
a very useful job and when the ques-
tion of eviction came, the Government
of Madras: sought the power to evict
them. But then good sense prevailed
over the authorities and an assurance
was given that unless certain alterna-
tive site is found and some quarters
are provided for these squatters, these
people will not be evicted.

14 hrs,

To this day—more than ten years
have elapsed—these people still conti-
nue to stay there. There is the addi-
tional advantage of these workers
choosing a particular site. When they
are building houses in a particular
place they choose to stay in a nearby
area. So it would be a hardship to
provide them with houses at a place
five or ten miles away from the place

tent authority who had to go through
estate officer who is now clothed with

has been served for evicting him. So
he may not make the necessary re-
presentation. All these things like
making representation and the right
of appeal may be all right for peaple
who are deliberately occupying pre-
mises or sites. Here are poor wor-
kers who occupy these sites so that
they may be in the vicinity of thelr
area of work. So the mischief done
iz likely to be great. That is why we

umm  (Rviction of Unautho~
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want some safety clause to be pro-
vided.

It is a good thing that there is a
provision for appeal to a judicial offl-
cer. But during the period of appeal
there must be a provision for staying
the eviction. I do not find any provi-
sion to that effect in this Bill.

Shri K. C. Reddy: It is there.

Shri Tangamani: A case may arise
where the appeal may be pending and
the poor person will be evicted. Even
after he wins the appeal, if you want
him to go back to that site, he will not
go back to that place.

Shri K. C. Reddy: I would refer the
hon. Member to clause 8, sub-clause
(3) which reads:

“Where an appeal is preferred
from an order of the estate officer,
the appellate officer may stay the
enforcement of that order for such
period and on such conditions as
he deems fit.”

Shri Tangamani: What I would like
is that there are certain appeals in
criminal cases where the appeal is
preferred to the higher court. But the
original court which convicted the
person can as well grant bail. In the
same way I would like the estate offi-
cer himself to give the stay order.
Instead of his going to the appellate
court and obtaining a stay from it,
there should be a provision for getting
a stay from the estate officer himself.
So, althsugh I am in general agree-
ment with the purpose of this Bill, it
contains potentialities of mischief.

I would be failing in my duty if I
do not bring to the notice of the
that in West Bengal particularly
are large chunks of refugees in
authorised occupation of public
mises, We do not have so
refugees from West Bengal in
but there are refugees from
Pakistan occupying not only
belenging 40 the State

T

|
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sary to see that these refugees are
resettled properly before they are
evicted. It may be a case of a refugee
occupying a particular place, and that
place itself may be the probable place
of resettling him. Instead of explor-
ing that possibility, if he is evicted it
will cause not only hardships, but
bitterness in the minds of the peaple.

I am sure the Joint Committee will
go into all these matters,
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Nobody has solved it. Nobody has
taken the responsibility to solve it
Responsibility was taken, but it wai
not discharged either by the Central
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Government—Rehabilitation  depart-
ment—or by the State Government.
Nobody has discharged it. Those
people are there, uncared for, not
looked after. I do not know who on
earth will look after them, Bills after
Bills may come. But, who will look
after them? This is my painful sub-
mission before you. I do not look at
that from any other point of view. I
speak only out of a sense of grief.
There are thousands of people who
are unlooked after. There is nobody
to look after their interests. You may
bring Bills after Bills. But, under
these Bills, their hard sufferings must
be loocked after. That is my sub-
mission.

8hri Naushir Bharucha (East Khan-
desh): Mr. Deputy-Speaker, Sir, be-
fore I heard the hon. Member incharge
of the Bill justifying this Bill, I was
under the impression that this Bill
was badly needed. After I heard him,
I am beginning to wonder whether
the comparatively small number of
unauthorised occupations cannot be
dealt with according to the ordinary
law of the land. It is true that if un-
authorised occupation increases to a
scale where it becomes impossible to
house essential personnel, it is neces-
sary that some sort of a law should be
there for evicting unauthorised occu-
pants from pubilic premises.

At the bottom, there is shortage of
housing accommodation because this
Government has not done anything
sufficient to house even the population
that is being born, let alone those who
are already there, The previous Act
of 1950 was held ultra vires on two
grounds; (i) that it offended against
the fundamental right to hold property
and (ii) that it denied equal protec-
tion of law to the occupants who were
dealt with under the 1950 Act.

rised Occupants) Bill ﬂﬂ

it is enforced in the UP, the judge
ment of the Allahabad High Court
will hold good there because the judg-
ment of the Punjab High Court iz not
binding on the Allahabad High Court.
At least in one big State this new Act
will continue to be ultra vires. There-
fore, what is proposed to be done
about it? I am afraid the gquestion
is not being tackled scientifically.

Mr. Deputy-Speaker: The hon.
Minister said that the Government
had taken care to meet this objection
in the new Bill.

Shri Naushir Bharucha: As I under-
stood him, he said that the objection
relating to the holding of property,
where it came into conflict with the
article relating to the holding of pro-
perty,—those things have been taken
care of. He relies on the fact that
the Punjab High Court did not accept
the Allahabad judgment and therefore
he thinks that the Allahabad High
Court judgment is wrong. That is
what I understood him to say.

Shri K, C. Reddy: May I intervene,
Sir? As regards the judgment of the
Allahabad High Court which holds
that there is differentiation and so it
offends against article 14 of the Consti-
tution, Government are advised that

have been advised that we have to go
in for a new Bill. It is under these
circumstances that we have not taken
steps to meet the objections made in



oan understand that. But if he says
that there has been differentiation,
untll the matter is taken to the
Supreme Court on the point under
article 14, the judgment of the Allaha-
bad High Court is still there.

Mr. Deputy-Speaker: I agree with
the observations of the hon, Member.
When the hon. Minister says that in
the opinion of the Government, the
views held by the Allahabad High
Court would not be sustained and the
Government thinks otherwise, unless
an appeal is preferred to the Supreme
Court, that judgment would hold
ground in that State at least. If that
has not been taken care of in this Bill
that is before the House, perhaps that
particular provision so far as differen-
tiation is concerned, would remain
ultra vires. There would be difficulty
again unless the Supreme Court holds
otherwise as is the view of the Gov-
ernment.

Shri K. C. Reddy: Moreover, in the
U.P. we have not much of a problem.

Shri Naushir Bharucha: We may
not have a big problem in the U.P.
The Bombay High Court may be in-
clined to agree with the Allahabad
High Court. Any other State High
Cowrt may be inclined to agree
with the Allahabad High Court. You
may have to come with another Bill
That is a point for the Joint Com-
mittee to look into. I am coming to

" that in greater detail.

If we analyse the problem of un-
authorised occupation, it really falls
under these categories. People whose
gervices have been terminated, conti-
nue to remain in the premises. They
are in the nature of tenants holding
over. People have sublet and they
themselves have disappeared. There
may be cases of leave and licence. In
spite of revocation of leave and
licence, people continue to stay there.
There may be purely cases of trespass.
All' these require to be dealt with in
a different way.
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So far as the scheme of the 1880
Act was concerned, as the hon. Minis-
ter explained they appointed a compe-
tent authority that subsequently turn-
ed out to be not so very competant
in the eyes of law. They left him all
the power. He, at his sweet will,
could dislodge any person. I do not
know how the Bill of 1950 was passed
and how the law officers of the Gov=
ernment advised the Government to
formulate a Bill of that type. Virtually
it meant, ‘no vakil, no appeal, no
dalil.’ That was the type of Bill and

it has rightly been held ultra vires.

Bhri K. C. Reddy: Parliament in its
wisdom passed it.

Shri Asoka Mehta (Muzaffarpur):
No vakil, no appeal, no dalil.

Shri Naushir Bharucha: That means
no arguments. The point now is, have
we done anything better here? Simply
labelling the comgpetent authority as
Estate Officer does not materially alter
his position in the eyes of law. The
hon. Minister has explained that the
scheme of the Bill which really is,
that public premises have been defin-
ed, unauthorised occupation has been
defined, and there are Estate Officers.
I do not know who are going to be
the Estate Officers. Probably, in a State
like Bombay, the Mamlatdars would
be entrusted with the work of Estate
Officers. A totally new procedure
which virtually denies natural justice
has been evolved and incorporated in
this Bill. Exactly the same argument
would be urged that you are denying
the same procedural law for one set
of unauthorised occupants which is
given to another set of unauthorised
occupants.

1 will tell you what the difference is.

Firstly, if you examine the provi-
sions of the Bill, there is no persomal
service of summons. Never heard of
a thing like that. Straightaway some-
thing is stuck on your door, which
leaves a lot of loopholes. Any man
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can come and say the summons was
pasted on the door ten days back.

Shri 5. M. Banerjee (Kanpur):
Not only this, but also by drum beat-
ing which will be announced.

8hri Naushir Bharucha: Who knows
about the drum beating? There is no
meaning. He can say that battaki was
sounded on a particular street. I can-
not say it was not sounded. I cannot
lead evidence on that point.

Therefore, firstly personal service of
notice is not there. The new proce-
dure says that without making any
effort at personal service, straightaway
paste it. I do not know how the hon.
Minister can make a provision like
this,

Secondly, after ten days are past,
there is no provision for a written
statement being put in, because
grounds are specified in the notice or
summons, and the evidence will not
be indicated there. Therefore, what is
the man to reply to?

Then again, the requirement is that
reasonable opportunity is to be given
to the man to be heard. Therefore,
the provisions of the Civil Procedure
Code will not apply except to the ex-
tent that it is made applicable for en-
forcement of summons, discovery of
documents and things like that.

It is even doubtful if under the Bill,
it it is passed into an Act, a lawyer
for a defendant can, as of right,
cross-examine. Even that is doubt-
ful.

Therefore, a totally new procedure,
presumably with the intention of com-
pressing and expediting enquiries, has
been evolved, and that new procedure
basically differs from the Civil Pro-
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cedure that has been evolved Is
materially different from the one

was in the 1950 Act, and unless

says that the procedure has got to be
the same as the Civil Procedure Code,
the mischief of article 14 will be un-
doubtedly attracted. I have no doubt
about it.
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The second point is this, that if we
examine the position, what actually
happens is that after the service of
the notice, a particular defendant
comes up, and he has got to show
cause. He may show cause, but he
has no right to lead evidence unless
the Estate Officer in his discretion
says that he is permitted to lead evi-
dence. ‘Show cause’ means, giving
reasonable opportunity, to be heard
that is, that if a statement is produc-
ed by the defendant, on that the
Estate Officer may decide. I submit
that apart from technical and consti-
tutional requirements, it is unfair that
such a procedure should be imposed.

I could have even reconciled myself
to injustice being done to a few if the
work can be expedited, but the fact is
that this procedure does not expedite
the whole thing. Let us see how it
will happen.

After a man is ordered to be evic-
ted, 30 days time is given, during
which he can prefer an appeal, and
the appeal is preferred to the District
Judge. I do not know how the hon.
Minister is going to expedite the work
before the District Judge. My own
experience is that at least in Bombay
State appeals before a District Judge
do not come up before two or three
years. I cannot say what the position
is in other States, but if after expedi-
ting the whole thing before the Estate
Officer, one gets bogged down at the
appellate stage, I ask the hon. Minis-
ter how he is going to justify this Bill,

Shri K. C. Reddy: What would the
hon. Member suggest then?



Shrt Nawshir Bharucha: You are
the Mjaister. You are paid for sug-
gesting. I am here for criticising.

Shri K. €. Reddy: Any constructive
suggestion?

Shri Naushir Bharucha: If you are
prepared to exchange positions, I will
asy what should be done,

Shri Jaganatha Rao (Koraput):
Constructive criticism is possible.

Shri Naushir Bharucha: I will come
to the constructive criticism present-
1y.

Therefore, again, the same trouble
will be there. What is more, arrears
are only Rs. 10 lakhs. I do not think
it is such a big amount of arrears
that it justifies a separate procedure
for that.

In the matter of recovery of arrears,
the procedure is much worse. It
simply says that no order with regard
to arrears shall be passed unless a
notice has been issued and reasonable
opportunity is being given. There-
fore, again here a different procedure
is being followed than would be fol-
lowed normally. Therefore, the posi-
tion will be that you run the risk of
attracting the mischief of article 14
without ultimately expediting the
cases.

What should be done? I am in-
elined to think that if the Government
have a little bit of foresight, what
they should do is: when premises are
handed over, they should obtain an
agreement in the sense that the prem-
ises are not let, rent is not charged,
but the premises are given on leave
and licence terms; that is to say, there
is no tenancy interest passed on to the
occupant, but only the right to wuse
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authority to the Government to M :
re-entry into the premises and remove
the belongings for safe custody to
another place. I think if a clause like
this is inserted, and if a reasonable
period is given after the termination
of service, it will act as a 'very salu-
tary check. Supposing we give every-
body six months or three months,
whichever is reasonable, after termi-
nation of service, then automatically
Government effects entry into the pre-
mises after that period under the con-
tract between the parties. Then there
is no question of eviction or anything
coming in. If such a procedure were
adopted, the bulk of your difficulties

will be removed.

With regard to those people who do
not come under this category, but are
nothing but pure trespassers, they
should be straightaway handed over
to the police to be dealt with.

When first housing accommodation
was allotted to me as M.P. here, the
old M.P. had gone away, and some
unauthorised intruders occupied my
flat. When I asked the Secretary to
have them ejected, he said 15 days
notice is necessary. I said: “Nothing
of the kind. These are trespassers.
You inform the police, or I will have
them ejected through the police.” 1
went there and asked them: “Will you
go out tomorrow morning, or shall I
call the police and ask for action to
be taken against you?” They straight-
away left.

Therefore, where there are pure
trespassers, no formalities are neces-
sary; hand them over straight to the
police and the work can be done.

Then, there are genuine cases of
tenants holding over who deserve
sympathy., A man's service may have
been terminated, and he may dispute
the fact that it is legally terminated.
Then the man cannot be shifted. He
need not be considered as a trespasser
or & temant holding over. He must
have reasonable chances to put in an
appeal to see that his service is re
garded as continuous.
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Barring these cases, I think, it you
have some such procedure, that will
shorten the whole thing. Otherwise,
thiz Bill is not going to give the reliet
which the Government is expecting in
the shape of guick decisions.

I think it is very necessary that a
totally different angle must be brought
to bear upon this problem which un-
doubtedly is one which worries the
Government, and with the increasing
shortage of accommodation, I am of
opinion that this problem will increase
rather than decrease in intensity.

One more constructive suggestion, if
the Minister would care to listen to it.
Ultimately it boils down to a question
of how many Judges or Estate Officers
you are going to appoint. If the Dis-
trict Judges are to have the same
quantum of work plus this work, then
it is bound to be delayed. Therefore,
my concrete suggestion to the hon.
Minister is that for the purposes of
this Act he may appoint retired
Judges or retired lawyers to act as
appellate tribunals.

Mr. Deputy-Speaker: Does a lawyer
ever retire?

Shri Naushir Bharucha: I know of
gome people who are actually retired
lawyers, but you can find any num-
ber of retired Judges who can take
up this work. I am inclined even to
think that there may be some retired
Judges who may even take up this
work as honorary Judges, as we have
honorary Magistrates in Bombay. If
you create a new cadre of such per-
sons and entrust the work 1o them,
the normal burden of the law courts
will be lessened, and this type of work
will be expedited. It is necessary in
all such cases as thia to strike a judi-
‘#lous balance between expedition and
seelng that no Injustice is done to

in the Joint Committee whereby we .
can side-track the possible atiractiom
of the mischief of article 14 as well
as attain the purpose that Government
have in view.

Shri D. C. Sharma (Gurdaspur): I
am afraid I do not agree with the
objects of this Bill and I do not agree
with the way in which it is sought to
implement this Bill. Being a law-
abiding citizen of India, I would not
like any Minister to short-circuit the
ordinary course of law, the ordinary
process of law, unless that be neces-
sitated by reason of the security of
State or by reason of any defence
needs of our country. Those reasons
can be legitimate grounds for adopting
a summary procedure. But I do not
think that the occupation of public
premises in an unauthorised manner
by about ten thousand persons or
more entitles anybody to put in cold
storage any normal law of this coun-
try. I believe the Minister has given
no reasons why we should depart
from the ordinary course of law. I
wish he had given some reasons.

Of course, he has given one reason,
and that is that the developmental
needs of our country require that we
should have this kind of measure. I
do not know what the developmental
needs of this country are, for the
purposes of this Bill. Of course, I have
read the First Five Year Plan and the
Second Five Year Plan, and I do get
my education from this House as from
outside. But on whom is the axe of
this Bill going to fall?

My hon. friend Shri Achint Ram
referred to the refugees. Of course,
the Minister said that the number of
refugees was not very large. I do not
know, but I think the refugees are
going to be affected by this, In spite
of the fact that our refugees have been
immensely helped and in spite of the
fact that by far the largest number
have been rehabilitated, there ara
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want that emy Bill should be passed
" on the floor of this House...

Shri M. B. Thakore (Patna): On a
point of order. There is no quorum in
the House,

Mr. Deputy-Speaker: The bell is
being rung.

Shri Naushir Bharucha: Voluntary
eviction from the House.

Shrl Tangamani: No such Bill was
required for that eviction.

Shri 8, V. Ramaswami (Salem):
The lunch hour is just over.

Mr. Depuiy-Bpeaker: Now, there ia
quorum. The hon. Member, Shri D.
C. Sharma, may continue.

Shri D. C, Sharma: I was saying
that this Bill was going to be hard up-
on the refugees, some of the refugees,
who, in spite of the best efforts of
Government, in spite of their own
best efforts, and in spite of the good
things that have been done for them,
have failed to rehabilitate themselves.
They are pitiable and hard cases.

Of course, the Minister referred to
the case of certain retired Government
servants or those who had resigned
their jobs and who were still there. 1
do not know why the Minister has
not been able to deal with those cases.
If I have sufficient influence in this
world, and all the agencies of the
world to defy the provision of any law
that you can make, after all, it speaks
very ill of the Ministry, Why 1is it
that the Minister has not been able to
deal with the cases of those retired
Government servants who draw pen-
sions from Government, or who have

- resigned .nd who are drawing pen-
sions from Government? What is
that due to? I think there must be
some reason for that. I do not want
to blame anybody, but I think the
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rised Occupants) Bill
l’nult!iesnotaomuchwm:maor-
ernment servants who have been snap-
ping their fingers at those laws as-
with the Ministry which is not able to
deal with this problem.

Therefore, I say that the axe is going
to fall on the construction labous,
which, as the Minister has said, is
coming in very large numbers to the
capital, It is very strange that while
we talk of our developmental activi-
ties in one breath, in the other we
should take steps to make the life of
those persons who are helping to
build our country, and who are help-
ing us to build up these buildings or
to put up these fine buildings, wvery
difficult, and we should try to do some-
thing in order to put not the fear of
God into their hearts, but the fear of
the Ministry into their hearts, I can-
not understand this logic, and I can-
not reconcile myself to this. On the
one hand, the developmental needs of
the country are there; and on the
other, the needs of those workers who
are going to help us in building these
buildings are there, There is no con-
nection between the one part and the
other. Therefore, it only means that
those workers who come here in
search of jobs and who come here to
do that kind of manual work which is
needed for putting up these buildings
should be penalised. Therefore, I feel
that this Bill, instead of serving the
developmental needs of our country
will block the path of development of
our country.

I would also say that the legal aspect
has been argued very ably by some
of my friends. I am not a lawyer.

An Hon. Member: The hon, Mem-
ber is only a professor,

Bhri D. C. Sharma: I know, But I
have to remind myself several times
sabout it, lest I should get mixed wup
with the legal luminaries of this House,
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wanting. It is because it offended the
:provisions of our Comstitution. After
listening to the speech of the hon.
Minister, I have not become convinced
:that the present Bill is going to be
a guarantee that the provisions will be
in accord with the provisions of the
-Constitution.

Without going into legal details, to
‘which my hon. friend, Shri Naushir
Bharucha, has already referred, I think
that if that Act happened to be im-
-perfect law, this amendment is also
geing to be an imperfect law. If that
Act proved infructuous, this will also
prove infructuous, because, after all,
there is the Supreme Court and there
are the High Courts which are the
guardians of the rights and privileges
of the ordinary citizens of India. I am
sure they will see to it that any dis-
wcrimination practised will not be
allowed to be there.

I have read many Bills in this House.
1 draw the attention of the Minister to
clause 13 of this Bill. Of course, we
always make provision for subordinate
legislation in our Bills. But the provi-
sions for subordinate legislation which
have been demanded in this Bill are
far beyond those which we give to
the Ministers on the floor of the
House. What is going to be the form of
the notice? After all, this is going
10 be a new Bill. Everything is going
10 be done in a new way. What is
going to be the form of
the notice? I think a lot of mischief
can be done in this form of notice.
‘What is the manner in which it is
going to be served? How are inquiries
to be held? What is the procedure to
‘be followed when the premises are to
‘be taken possession of? What is the
manner in which damages are going
to.be assessed? What are the princi-
ples?

In the case of subordinate legisla-
tion, we do not go into principles
and we do not go into  procedures.
Subordinate legislation is a kind of

legisistion which follows the provisions
of the Bill, and it is of a minor charae-
ter. But here the hon. Minister wants
us to leave everything to him. He has
given here a few clauses, but those
things which are going to be the opera-
tive parts of this Bill are left to our
rule making power.

An Hon. Member: They are subject
to our approval.

Shri D. C. Sharma: Of course, they
are subject to that. But here the
subordinate legislation asked for ia
much bigger than the Bill itself. The
provisions demanded in clause 13 are
a bigger chunk of the Bill than the
other provisions. I therefore will not
be a party to any Bill of this kind,
where provisions relating to the opera-
tive part, the implementation part,
which are going to lead to the opera-
tion of the Bill are left to what we
may call, minor legislation. I think
the Bill should be complete in itself,
because it deals, I have already said,
with hard cases, and those hard cases
are such as need extra vigilance on
the part of the Members of this House.
Therefore, I would say that so far as
this legislation is concerned, all these
things should not be left to the exe-
cutive only; all these things should
form part of the Bill.

Again, I was going to submit that
the time allotted was inadequate. Of
course, I know the purpose of this
Bill, It is to expedite work. But too
much haste is also very bad. I find
that this Bill is a specimen of indiscri-
minate haste. I should think that this
Bill is more or less like an emergency
measure. I would not mind if the hon.
Minister wants to have a thing of
that kind. But we cannot legalise in-
discriminate haste. We cannot put the
seal of this House on a measure which
denies even the most ordinary rights
to the citizeng of India, whether they
be workers, labourers or refugees or
anybody else.

‘What do we find in clause 8(2) (a)?
15 days. What about 9(2) (B)? 1%



M After ;u. the person will have
to counsel with his lawyer. I

to take
‘think the period of 15 days is too short
period for thig kind of appeal.

Then every

shall be disposed of by an appell-
ate officer ‘as expeditiously as possi-
ble’. The words here are a warning,
‘as expeditiously as possible’. You
make this part of the law, the law of
the land. You can say that it should
be expedited as judicially as possible.
But by approving the phraseology
giving here, we are going to put our
seal upon summary trial, summary
judgment, judgment of a kind not in
keeping with the canons of law or
justice.

appeal under this sec-

I would, therefore, say that this
word ‘expeditiously’ is a very very
mischievous word, and it has no right
to be in a Bil] of this kind. It will put
the seal on all kinds of things which
will not bring people any fair justice.

So far as damages are concerned,
clause 7(3) says:

“If any person refuses to pay
the arrears of rent payable under
sub-section (1) or the damages
payable under sub-section(2)
within the time specified in the
order relating thereto, the estate
officer may issue a certificate for
the amount due to the Collector
who shall proceed to recover the
same as an arrear of land revenue”.

I want to know how many powers are
going to be delegated to the estate
officer. I think the estate officer is
going to be a kind of omnibus officer,
who is going to be not only a Judge,
but some kind of a Magistrate, some
kind of revenue officer. (An Hon.
Member: Also a police officer).
Normally, we have one person to try
judicial cases, another to try another
thing. Then we have revenue officers.
Here we are asked to give all these
three powers to one officer. From
Where are we going to get such won-
derful officers who will be able to

vised Ocoupants) BRI e

exercise judicial powers, revenue
powers and magisterial powers? 1 do
not know. '

Ch. Ranbir Singh (Rohtak): There
are so many tehsildars.

Shri D. C. Sharma: Yes. I think
Ch. Ranbir Singh lives in the world of
tehsildars. I am very sorry for it; but
I would submit respectfully that you
cannot think of a multiple officer of
that kind without his being deficient
in one part or another. I would, there-
fore, say that the Bill should be
throughly revised.

In this Bill we should keep different
categories of persons with whom we
are going to deal. We should devise
one type of treatment for those gov-
ernment officers who, with the conniv-
ance of the Ministry, are illegally
occupying these houses. We should
devise another method for dealing
with the refugees, whose cases, as I
have said, are pitiably hard; and we
should devise other methods for deal-
ing with those persons who are wor-
kers.

At the same time, I know that all
the premises are not needed by Gov-
ernment for developmental purposes.
Therefore, Government should discri-
minate between those premises which
are required for developmental pur=-
poses and those which are not intended
for developmental purposes. I should
say, there should be two types of
treatment; one for those which are
needed for implementing our plans,
and the other, for those premises
which are not intended for the imple-
mentation for the time being.

I would submit very humbly to the
hon. Minister that in dealing with
human material of this kind, discretion
is the better part of haste. I say that
all the premises are not going to be
required overnight. Therefore, there
should be some plan, a plan as to
which premises should come first,.
which next and so on. There should



{Shri D. C, Bharma] ' o
be something like priority in dealing
with these unauthorised occupations.

Unless there is priority, I know, it oY fir feeet & wagd w0 woAT X woR
hh&epﬁﬁwﬂemwm AT T W G QIO W § ) gt
who wo! the to suffer and

those government servants who are %““mﬁmm‘ﬁ

already occupying these houses due
to the non-intervention of this Minis~
try or some other Ministry will conti-
nue to occupy them. I say, we should
not have a blanket Bill for this pur-
pose. We want a Bill which deals
with different categories of premises
we have in different ways. We can~
not be a party to giving blanket
powers to the Ministry so far as this
Bill is concerned.

Mr. Deputy-Bpeaker: Shri 8. M.
Banerjee.

Pandit Thakur Das Bbargava
(Hissar): rose—

Mr. Deputy-Speaker: I will call ol % 9w e Ffaden aE
Pt;nﬁitizh:;?: ihritfanneriee inform- & @ ¥ | T ffemenw fafrex
me e fins %o 80 e g 5 & f dwd T
. Hram Ao g w e
" "o ﬂ'nlﬂﬂ.(m q‘tm wﬁ ﬁmmﬁﬁ'
m' )[fﬂ'ﬂ dex 78 g s ag avarew g €
wgiraeE sk = WK 9% w3 #1 98 W g & fe
LENS, ¥F WHY O% & g A B Fdfie TRl B wew T8 @
RN P S R
g § f ww faeelt g & wewar- woR fear ot W d )
U UTEACH § ¥ & 61T & fredt
g W faq § oY wQETaTE WE-
Tz & fad wifaww § 3 weay sifawT

AN far s somfor & wgr O

feeelt & oyt e fafeen swwew g
/T § Ty gt o W AT e
W el o wer v
ol Wil & s § @ oF woft
T AT AT § 1 O O oY wre-
T wEw gew wwr § dfer e
aw § o wT ¥ A aewr W
P wY &5 w7 woar I¥ gT wEw
qwr & 1 I wiefedt F T W &

g wifed | afew w98 R e
T T F AT ey W A O
gaw % vy § wqeran fe fead
fwdw s § foed fad fe A
fred WMo s ey
yy & ow &% e a1 fred fis wqEme
e o oy ¥ g o | §EE
g a7 fie w1 Iy avere WA § A oy
o soft e & e W e s
woawhor g E ...
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fr 9% awa § W17 WY a9

Fgi § W W gY ofr &Y I gk
w7 wor ? ¥w owe § R o W
Y Wi amat 9T fa=TT Wk gowTT
& qg fawr qarn wifg@ v | @y WY
fe o dfF g @ Wi s
R gk P F q xw T ¥ el wra
! wEaw wU 2 far § wied
fod 38 Traw w1 T w@ Y O
wimNagwmfar o ww
w5 § fe ag wfen argvem § ¥
w1 W 4 gawy & fie S o eyt
9T ¥2A & 7 v § Wi W el
T g e & ? Awwgmag &
fie ow oF WY @ FHET 9T APk
¥ g7 faar A o8 W gawrag &
i WA v A% Tg NeAw go aff
Qoo | ww oW g ¥ fed @
s o & Wi wRlt 8 ofee o,
T Ok 91T FuET afY xaT Al 8%
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q § wiifs wv gfewe ot &3 afer
Iy aard O wfgy aff w6 W
o g 3¢ dfey S € wgEar
W AR A e g o S g
qif oY Wi g g W e
w gfreaaie wror fafre agw
® og ¥ @t 1w T W aa
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fafeet @ whm T Py gt
wT€ 9T HT @ AW | TG W T
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o & x93 7w R A @R =)
YA UF | 47 &t 9T & A
T W g f owg fafgt o
fedw © wfiw § Wk foda fafd
Nemiwog o A @
oY § 1| ITer wgr may fe & At ¥
5 H PR« A | W & ardw
arg At § dfew & agr ¥ @@ W g
o} 5l s §f o & oF g
¥ @0 oy R A A e
war R AR SN WY qEd e
§ ok o ST AT AR W R

ot wfaforr ¢f ag i e
fw ¥t e ada gl W 1 WK
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wfasw vt WX g vy feew
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T BT 9% WRET g | UST WEET A,
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Y & wAawE awed ¥ stfaw o
wrg 7 fs wer g fra far sm,
fiew wre g ot e T gor oY ot
iy i faew afa fs forph
¥ FWA TFAAT AT . WA
TR dfeq dge & WX T B
w1, i &9 teYe & OF g v
fivar, WX 7% Sg= a1 fie fet fogaht
N 5§ & freren aff A oW T
9! Wiy aeriie ag
AT | T IFT & 7og ¥ Feagaftar
w1 ag wrar gwr Afea dfer dge
x2e wIfha< a1 Y, a¥ wHI A,
AT IO ALY T AT L2 & Fy
F WEIT 9T I, ATl & I wAEw
Y AT, M WTEIZH B (A IAT F,
T STE AT W1 93 g Wid
I 7 fr fad 1 o gl wiet
¥ amA, 9w 5 g Fz7 q3r a1, A
far mar | wxT A gwr W W
fa1 wwmi W froer g€ w< faaw
7 T aIwATE B WOA i@l & T
£ o T g w0 W
g favy | g & W AW W
Faaram fF I T 9T wwe
framr g, afe & oF A@ar g
wae fafreex arge & q@aT =gar
g W 78 seie ¢ 5 for oot @
4 qgar § 97 vE A § sEve f
& weaw fawr & & 9@ gav<C AGT
fas wrar & taye W Y gt A 4T
g aTEw AT T 1 A A qF A
AT g7 97 (% T QATGAT &1 T
Fam a7 5 wed fg 9 1 SR
ST {6 a8 TE@IAS 1AW § W
w1 @, g9 I faams 7 AT
X | A W AR 9T qgAT Wigar §
ey fafreet age ¥ f6 &1 @@
YRR oY row 7 Frgraa ey
I fogairs a fed n2, 0 fn qe-
ﬁt“wm;ﬁmw#iﬁ

rised Occupants) Bill

fagiy s ow warh & T werr -
TR, forer fedt wiere & wic ay
whTd } 9I6 &Y i gaT awr wear
w fear fiF s e fora, war oy
YRS W W @R oar
Wife T e ey s iy
Wy NE ym¥AT T g
g o weaw o Y, % o gww wewr
& e T w3 wgan, e
g ag agwr  fawer g &
g wx Al b are i R
™ ¥, g THedr fGd W@ § )
¥ agel A g qEA e g
wE fe widaz ) W el g e
gdfaw  fafrex  age &€ amw
AT & | ¥ X IR FE€ i gradfae
fafreex agw ¥9 It F g3 Sz
& ?

R T Toare ey drear wot &
war afew (st wo wro faw) @ Wl
T W\ FEEFATE

Ia% ae
wr ogwr? ® @ew § aga s
*F Y[E R I @ oW o
¢ fr grQ AT & oy g dadas
gz T g o a Fem i fe
gt & Iww AT g ¢, SER W
WEHE & qaTfaw  WIr a% I AY
iRz A1 e afw o I A
AEM TS WE § | AT A
st & SHE wywaw afee Tl
wour  wren | Qw0 ag it
W g Afew I wARAm e T
FOAT AT | WA gy § o
oy o foad ST e ¥ qag



[dfwwr srg T e wyret]
fendt wft | &f feurddizm A @ ey
fir ot qor oft fie @ el W
¢ Ao wgia¢ wg fear
5 g3 3% W At frod ) e
T Ty feenft w1 wfex
AW EIF AR A gEES SR
awix ¥ foad g mafeat o mit
Wit oy & g f& Sm #Y e
T wfeft 91 WX ag Tite o
foar mar | At et g7 a% F9 ¥R
# o vadm fegrmar afe. .

% Ry TeR Wiy T

dfer sgr Twm Wl Afe
g ¥ wew ¥ o war agan g
g TETRW wwaw QR g ge sk
for AP & % F AFTE & I
WRE M giewy Ay wr v
g% feell # 3 ¢ s mde Wt
qHX T AW T W HC AT W
oy faw SEwraET &1 Av@ ¥
o won wrgar g v wmm gz mifw,
 fogpha 1, & aww &
TARAN AFL KWL T 9% 7HW
™ w W wf@, Wfew ad
W 21 wWiE® T @ TER

AN ) wmr TR fEeRT

Those houses will be taben to belong to
the Government. Unauthorised occupation

W oame @ oA g w oA
Ay § i sewTeRIEST e &
N TAR R AANT ? IR F AT
& ot w1 gamd ST, Iy angn
o, I agn o F A g
e gy W WEEr | ¥ wwar
f& & madie woATaR ¥ ATq A
wadt 1 ¥feT g 99 A% wwET W
W R | qg TET A% yean) § fex
t 1 ¥feT g wmeT W w0 § s
g e o arw 5 fe Y o W@ ww
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Ry Ly v & fer ) 3F At
& grwas. gIEIT & A vvar A9 faar
) TEAT Fagdd g o g
T FT G G & AT I A1 Afew
W *T 3T ¢ fw e ot ) &g
A & R S A1a s Y 2w
wWifs ag A g i 7@ wrA |
WA 300 TOG qw qC &Y 9T @ ¥
W I AR a9 WE | vafed
g W owaAw T fedfrawne
¥ S aw A Ear fr gk A
vars A vk fed g g W
w1z A & wAY 93 AEWE aw
m § AT agr 3% fod A o
w1 afear sff & | s W ETE W
@ X | 9E T gAA  W9AT WiEt
¥ T WX IER AX 9% AT UR AR
Taagdz ¥ | 78 v 25 g few gr e
1 F wew ¥ sk v g § fe
2 foa wwmT § & ww ¥ faw W
w Far i '



They ﬁmwm Government.
They belong to an authority which
is the successor of the Improvement

{

wx ®W & am Afzw ol fed
| TF OTHE &Y IR ®FT A
W By A wWifs g7 W
¥ wANTOIESE @ €,
o ggdt aTs Iawr Afew ardr fear
wrdby fi aerere e g Y w Sz

33’%2

wraifas fafaeet aEa & aad wEam
& & A JE @A W a7 g AR
wrgw fafrees arge & Afew § aav
qATHAT WEATAIF AT AR T O}
qATCHT W 6 48 5T9=1 998 A
W fY T agl WX sma W ar
feed @ & Tg wmawm 1 W fa
Sq ag FA AN g A o
|/ |

Fugw ¥ w s Agn g e
TG AT F G AR F wAAAC F qa
g waAAe IR TR Y Ad) A
@mt{oﬂ'{fﬂ% q'ﬁrtl‘-’.“
q ato ¥gy & fr e &1 www
g ekl e &
IJAE TEEN ¥ WT aAM | €e
wfeaT SaT ME CEET A AT
d fomr & 7l & dfer oo g
o frar g e qa aow A fafaw
¢ ¥ wr gew T | WA 0F 9w
oo § o O S qT W STt
g faar g &

“Save as otherwise expressly
provided in this Act, every order
made by the estate officer or an
appellate officer under this Act

shall be final and shall not be
called in question in any original

(Zviction of Unautho-

rised Decupants) Bill

suit, application or execution pro-
ceedings.”

WA AT, A AR AKfeA AR
T arrr few T W oR ¥ A R
& ag e wfea b Afes & afd
e g ard | s sifdee g
% far &ff wak & dowr adf g
THAT | WX R AifwaT w1 qrEe
FrAw § @Y effamsr gz wd § gwar
T  WWAT ;W gWT a4 ar
That man goes to dogs.
A & fagran wew ¥ oo AT wngan
g feag s wrom s mar 3%
qafm aff &

T WATAT AT {) qaeg
TEH 0 U AT & g79 oF gda
Y TG ¢ IERY T faemT I g
A FAATGRIEE  FATA F ATAS
KR ERT AT ATEA AT G F |
Afe a1z & 7 4g WORIT T T §
“or has been determined for any
reason whatsoever”, FANIGULTE
9 we ® gAw 6 formey @R wr
wfear @i g1 Saw ¥t awwr frasr
fo awa & gTmar &, & f W
T ¥ W A b ag wow g Ay
t I T o ¢
“or has been determined for any
reason whatsoever”. Who is to
determine that? It will be deter-
mined unilaterally by the Govern-

ment or by the Estate Officer. By
whom is it to be determined?

¥ ogew ¥ WX wen wE
g wil T & W Ay o daEw
foreft it & fore® fis g oY ) ot
€ Rt § fr A arefesy o1
deeT @ MR $ 3T | FAT qT_ T
wif ¥} wF T\ 7w

No person can be a judge in his
own cause.



.5485 Mﬁem
[dfex 518< xre wris]

wr &z wifrat W fs TR w

fordefen § ag mtdz & o § dad

feqr s WX AN A R @i
ag ¥ AR T §5 T T 98T

15.22 hrs.

[Surt C.R.Parrassr RaMan in the
Chair]

A wew § oty g § fe wgi as
R Wfea 1 9™ § 9 Wl
qF Ty Wy S el Y § WK A 7Y
fe ez mfwaT & wiw fefgw o
& & g¥fr o A s ey WA
fafrer 7 Redz o wOwRE @
fHarg # a1 ez R fear
auq foe ¢

"An appeal shall lie from every
order of the estate officer made in
respect of any public premises
under section 5 or section 7 to an
appellate officer who shall be the
district judge of the district in
which the public premises are
situate or such other judicial offi-
cer in that district of not less than
ten years' standing as the district
judge may designate in this be-
hau_h

OFTE ATAT, TS  FATfeew T
qgx OF STfEw ur WX ag ag ur R
e wifeaT ¥ g § A% A7 TEAHE
Y qer g AR | @ d T
7 wwfaw oF fefgR a9 & aga
vaTqr qeYA &, W 939 waqAe gfE-
wfer wifea g1 e ot o

‘18 MARCH 1938
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w fY §, N fir or Rfes wifeat
t ot o fo o wre ool se w
T w1 et aff § W Sw w
woe wr fefge o Fqaa o g
¥ qgaa ¥ gew w1 aw A g
@ AR § fF wdw § geoaman
T g T g @, o fe fafew
g, foor s S T 8
e wfe | @z ®1 ag feamn
qyar & fF  aTwen ag daen o ae
b s sewfaey §lar g Ao
¥ F WG TEEr T WK agereRr
T qRe  wifER ¥ wfea &
g, ot fefgw oo faarr  dfew
9T FHAT FLA ¥ WY T HFT g ?
W faa #r ov s aodr
a6 ¢ fe oF orimgfer e &Y
gn Afefoma amenale ¢ § St fs
A e wifed 1 gt ey
# sraifea fafarew wiw €z arfemit
7 & o fz orimgfer wm fr
sfeardt &1 3g9 & & | 191 IgA
& aefaee W7 . W 59 qeig ¥ 18
FAA 18 4G a7 & 5 o own-
wqfer  wifeax B o gfefoaa
wifeae & fear @1 & o9 wm f5
o fefefaom  agdr ot & ot at
o FE wa o wTw ¢ geTgaT
g€ ®E, sowar gk 1 WX qAT
grf ¥ s faard e g aae
e TR

Mr. Chairman: The Allahabad High
Court referred only to Article 14,
The other judgment was on Article
19(1)(f).

Pandit Thakur Das Bhargava:
know that.

fafesr e ST EEW ], WEEA A
fefegae wor-faet  sifefeas sfere-
1§ Aren @i wifEd | a8 (R
g ¥z}, & ag wAar g,
afer Fag o9 w@r argar § fe
qgen, wifcfas gz ¢, fow & wandy
o, fow & wwwr gy, o & aw
AT §N, qY LIT QR afer mfeAT

afew & ag quT g g e wrar
AR arae o faw @, W Ay wrew
¥ d W wAww & oar k)



m.mm

- oy quoane @ gk w2t} feg, W
v fawr & 99 av 9T W e s
foar § 7 o sy W N oA
wat ot A wor ¥ femw dw
feg, mo & ave WX QT W
# ser g At Y 7 Wi W faw &
wfaws & QroIE W A gE
g Witew & U aff feor man §,
o F o F wgE § e g faw A
gt A T wifgd w1 g {E
aR waedt pitw ¥1 W grf fdw
& uger frad ey s
R a1z § fe o frelt o 1 & oiferly
TR w1 Twa v fear W) feddr @
g e fam Wk wifax 7 @y
et g w1 | w9 RE wae
F gud o f dwen fear, agsw
wererEl # gl e ww ge e
W %1€ oY wew TE %y awar 2 B
WA IR T SEHERTT HY qATG
a W dagn g WA
it oft made N Feaw ag A Fw
aa fFsm T gim sE ar g AR
% frdy der o qeag adl # )
aw X & fir 3¢ fawr 99 9w & feamw
T @ W3 g gECNTE W 99 gk
weg Afey & s Ew  wEw
W A §u W faw Ay OF A
wign § | & uie @ § froow
foore +%3 W faw w701 & &,
@ R WH T I FA AT {F
FI M T IT A FFT FR/A
WX WA R A, O ag ag fawfar
Tt ot fe to st am fegr s

W & arx ¥ g wF KT ATgar
if fegem ddgm e ¥ faam
ferlt & €z mwew & feeelr
@ wrnd 2w W feeslht F 3w
o ARz M Rz A § 1 g
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(lvkﬂmdvmu&o-
rired Occupants) Bill ““

woRaT & gy ff, w20 ¥ gy
@i o1 Wewde qoifeh & gy
g s ¥ gt Wik Qzw
o e WR A & e g ag
g af ¢ 1 ag fefeRfach dfwe
w8, R wenfafniee & fogror
& gk o8 feewfired st
T A, Afe Oy At ow Y
A% | qeafaw om0 genfeas
yeafew #17 §l, 7 afoa 7@ ¢
% o v AEn § fF o ow dvgw
wiedrsgareer o1 W fgeedy # ag qAw
o wE ¢ B s s, dw o«
aa, M Al 9T d
= o wuE w faed wT v g,
mAiw Mg rat s ws ar F
oY TF T€F Y TF §, I9 O g7 Y
wE W FQ@ 1 Ut W g
¢ fe oF seae fefuspoe WY wiodf
T adde €Y wodf F o4 fray amar
¢ | ez B Ryt o fe el
HeaTed WX AL T W7
@mgumﬁmgﬁnm
=7ar g w & g Agar § 6
o e 7 dfew oo -
qzar® WX e & ¥faw w1 @
T & | 9y w1 T8 o ¢ e W I
Y T W | WY ET qg w9 § f
Y W f fadiiom s A @ 1 4]
Tade & &9 & Al «@w frewa
w4 f5 o e wod fed wA
A @, A ag wirww &t g fe
AT B frare #—eg fa A
¥ dwa T D W A e @l
qrk e, 3@ ®Y Aoy ¥ A ) 78
T wgaT § 5 +d dar s aar
¢ fs deork ) oz wfewma @t fe
W e @, 39 ) e e R
WX N qar @, 4y SR 9w X 0
¥ e & pifees st wer wferaron
fodt demt M gfae T 8 1w
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[dfea e are ]

ot ag gfew aff §, fe mdde w
¥ afemrry fed ad | o S
KA s aa a1, & W
# aga g@ wfemoa @ w0 fad
oA R o firay ar fiv agi aw e
T & §, w9 & wferaroe 3 &, afae
wfiet a8 < fir ot e & sifecarom
EATL amhr w19 & "ragw W X fad
uTdl, § §v wiERrUT g We
3w wfeed ® @ add i o
oo | R 3T fr o faw & arw @R
¥ ma @z § @ fewr & T W
HIT AR ag fgraa = e 5
OgT & ST T TR @, ATEA HIA
*far ok s d vRee s fod
WR 17 § 1 7g TR A} ) v
o fem g wwdt dw & 1 (@ aew
8 5 29 Fgf ATH 5 | WL F
WIE W &9 WIE 9 AT &7 @R
g FQ g, A A s 7 e e
fow aar@ & *g wgi gw wafaur
w1 | wgi aF 1@ & feferfaiaa &
FAT , X8 T &7 37 ifgd o

Hud oo g § 5 @ &
T & AT ¢F WK ad e A
ut §, forw ¥ rfes & 58 o9 w7
BT AT § | W @K 9T oA #d
oF AF fet gl aew ¥ dam g,
o gt ey o w<ar &, AT T
&Y, oY farar < firar st &
gy thady fegda ¥ &% &
wft & W sgdead & gF A

wh § | wifax §g qweaT 1 BT

e {1 AT § AT WRTAS T FCA
qgt 9 T qEE wiimEeT 1
wfegarc § fs 39 & Wi foest ddfowr
T 2 1 W AT ¢ B At T Em
CTeRiz g A R W ¥ 3T
ot emd | os A qag & =
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(Evietion 0f Unartiho- w
rised Occupan.s) Bill
g srefsd Y wifeg ard we
fedt vt g & vaw frcrar Wk g
on Wi & are feeelt & Afrw @
¥ W 7z A fs quar e @
fgame & 2 @ ¢, e o § g T
far araemr-sréRr o1 & W, T
feqar WY o Tv-gweeH—agr faar
T 1 W W ad wrd gt
&ar g€ 1 wgh g R e fear e o
g a awr Y oz F ag v fear
fis Qar & fefr o wrge & w8 R,
w19 I R & o feear AR §, o
# ag @ I § W I w7 aavar A
wor § 1 SRR Q) AgRET HTT W
I g ® e fear R A A
afer gf

gl g ¥ #faw &1 A af @
7 wrw W anfe frad dafaw
HFLT T X AT A aAw E7w gh |
A &afaw o o wgel gm0
75 e ) fr ag wgred) fode geita
fm#1 arf arg At v dafag
TR, 9 % AT s wE W oW
T, few & o g f§ @i awacHn
e A ¢ ok 97 iy el st
& | 97 § g o AT g @0
¥ @ fod T awg Y qra AT Afoe
W\ Fqgm g § F w=ws
q¥M W FG I} N F omadr ?
¥fer ot o, [ FA FT aTE @
ag Y & wgn § fr ww &€ dar
N e 7 Py |a g
# qg Ag wgan e P ag & WA
aréfa & HRy TEEY @Y § I @
YA F qwgH W wewd @
¥fer & qgar e § fs W wag
¢ % a7 @2z A ET WY WA g
§ o sgfeerd & ot ) aff cEAr
TRy 7w Y ) qAtaw ar wnfeaz
wo §) fod @ ¥ fod R ?
¥® & sy aar feren awc ot § 7



T aST Publeremie 18 MABGR I (Evicton of

ﬁnmimﬂ.ﬂ!,wmi
oY q@ frna pwam & WK g5 W
apf war g

@i N e wgdt A o
g § ay o v v & Ey
wry § fafewr e o F o
arry § fe vt feolre & el o Y
fwar o & | qES qgw By & fear
vt o7 fer sfigenr snfigen et
& 7€ & o v A 7Y T amar
#fier gt 7 € e fa qgeT fea
wrgySwa g

it should be recoverable as an arresr

of land revente.

W I o & forae firgr ong
frg a@ ¥ ofge wiw & W@ foeae

Occupants) Bill :
IR | W Ay ¥ ager *F W o
T ar fear wa ot qg oy aw Bl

fi& 0% wneat WY ogr A ww el

¥ fad #z w2 frgr g ot g qup
a7 fie gra g & fred wia 4 1 Bt
W g QET Y g Wi wg oW
T & § w4 7 g forw F fedide ax
WA e F v aF 9 I
A anfiw T #7 o 1 fafew
M e A wd fod @ wnaR
T TR & | T A T AT €7 Ay
& 7 § ¥R e A waEeE
afae o avr wfy w & 1 ey Tyt
W a sardiege afaw W aw § Wi
&R g afaw v qug A wifew
T HY ar gy o ) WY 2 W Y
Rag g —

Wiy fEfs e amgd
ofmd ome dr W agqw fr &)
W §WF FqL ST FEAT Ag g
. whifE TH WY 9T 49 W ogrew #
AFOIT OF G217 797 T GA9 F W7

(3) The estate officer shall cause the
notice to be affixed on the outer door
or some other conspicuous part of the
puplic premises, and the contents
thercof to be proclaimed in the loca-
lity by beat of drums, whereupon the
notice shall be deemed to have been

faadr @t wfasw & 9T @ FT
AT 97 | Hfew § @E AT § g
& sz wgw § 5 ozy O =W
AT omaT § W SHA ag W gEd
fry grir § 72 38 2 5 Suwr o7 w1
e o & 1+ & g e § B o
¥ wd & v fedt ® W@ T oW
ot garfaw g fe 3w R oF &
w6 @ folt § ) o @ R IR
o & 1z A gt & ) F awwar §
fiF gT % sl AEEw e WK
fare s ok 3w 5 a7 &%
7€ & 1 & ofr 38 qw oY A fearn
o S ww AR W frda
Y T w I g A g wmar
AT 97 WT TER AW AR F T
g 99% fax qv d%di 9@ W fed
¥y ] 1 wg fufew modz w1 I
Q1 ¥ gofg A w3t fe o &

duly given to all persons concerned.

it sl w17 & g T e
¢ s g A sfoem 7 & W wF
faems wriare #< & 9w | W W
fawelt & wmgT gom A vEV qEw A
gra feq aw ¥ fea amdt
® IEwY qar o T« fE W
g1 W w1 A g Y@ A aw
& w@ nf ¢, Afew # aviw off &,
qiaw afag Y & 1 SR A W@
g 7 wE A Iy Qm —

Without prejudice to the provisions
of sub-section (3).

wiifs wae wifsaT dwma 1 9 §

The estate officer may also cause

- copies of the notice to be served on

the persons principally concerned,
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[4fexr BT wrE Avia]

v swwt frofer gft, sef
w4t grlt, qg SEw Agamt 9T foik
w1 fie W ag Wk @Y IEw Afew
NAw wfager g fs (e &
T frzar & ol )

W AT g §F —

pally concerned either by post or deli-
vering or tendering the copies to them.

& gww § s wae fafres
uEE q@ Fwarar Ay g fafaer
o frie & frg w2 o=t & §9
arsiter ¥ < A fear mmr § oo
e sAa | TR oo
g & & gt §, A qwEEw
wfew gt & 1 781 T TR Y Ay
wfaw w w@ far mar @ Wl am
¥ gEer w1 9X gre famr m@r g
1587 hrs.

[Surr MoBAMEr l:120 in the Chair]

whm & gfed & w20 aw
A fegr o 1 w9 3 fe oot
ol aifew 1 W S awwr
WX @ T ¢ oag feem soie
§ siic fremr 9T 1 W= & ar
o o mfaaT & aga & ¥ wwi
s fear mr 2 Skgfaa s
WY qTQ ATHET a9 B WA |

FELPLTPY
1133
i
12434
%34 ¥
PR

i1
P
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W 5 ow
5‘4’1‘

21 ofeT oY O1F § A aw @,
fommt gowt o g qdm, W@
I ar # fox g1 9 fawre
TEHE 6 9 ¥ Friars T w2 ey
fFdag wowd s g fF S
raer fw s o w@r @ WK
i qg wWEA wT 9§ Taeee J
TF G| FA o faan ¢ fow ag @
17 &1 forx &9 &1 & wan & foawwy
W FH e 4 991 F § J i qui
9T QIET UEAfAReET 91 W &
w wTq & A7 A 97 0T ' W
wwii § fod ww W@ w9 )
afieT ¥w ag N e fegeem ¥ wme
i &1 felt oot 3 fad w
aE * 9 IEw Ot ar T g,
Tz & fod gy e w=d T8 g,
Iy TEw on A X g, g Sy
TMETH G T g wag ¥
fam &d

R wo faew & W o s
foar & f5 gw ox v weht & @



e qiur &%, SEwr R ¥ fed
& a0 oww
@ AT ¥ AT Tz 7y v & fe
o werw gt gt & fod g g
o fafret smw & w= fo=
g % garEde Wt @ f ag s
WA N Rfw s RE 1 gg =y
g TF AE A WY AT W
wT¥ & WX S Y g A E e
war W g, e & far dafaw
qhar FQ § W v g o agferd
W & T md a 77w R
& fr sy R & v wwe fow wr
W WY WE ¥ agT WY &, 99
aqER W Aew wX &, T Afew
E W agyg ¥ AR T FG ¥ )
¥ v 99 0F § qW FO a1 IF A
t) R RN AR
qE BT AT X a1 AT o AE
ot wrfgd 1 qw ST R T
F e g max e feslt &
it wifs ggt 9T ot fafres
§ offamiz 8 1 X X ww wed
& & 1 e oY 9 sy )
R @A w1 ¢ % gl gl
W I WA W EEI A &
FA G A, F AT AT AR
w46 W A% FW@ a9 99 fRw ow
wr o oaw ¥ & O T Ay
w1 g ST I | 99 g §
gg ot @ * a8 Wife /T W
& Argk g sI R WT AR
I q@ ¥ foq §g & ag v ¥4
fsgn Wag FEAT T )

# sarar TF AE S W W
ofus wga1 o W wgar Wi
Fgg fmrcErg ) F SR qTRA §
fis & vy sy fedw & A oy &t )
A% wgm goUw GEw § oA Ay
fafrer e ¥ S W §
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riserd Occupants) sill
Qo et w7 F fafre T ¥
Wi W W) wmar w}an § fe d
PR ww A7 T o grow ¥ A
W ff, su v wxfre ¥ fafret
aTew qgt 9X A T ¥ dfer q@
IHiR & W Y 99 aF g o 43
g7 @ R I A A A v o
g W fafee o ag=r fear gor
wx fafree g §f ogr & & W
(fFf seagoma RO A
FOTE &1 WY wART IHYT X | A
Q=i ® KT AOME | qgAT
ot fogdle S am @ 1 o7 it &
W de R 3B @ o fafret e
i tmldg & 4t e aew e
K@t Iaw ag fadwe e @@
4 | fodwe #09 } W@ o fEn
femr W -2 WA d ST W
9 ga faare fmar | Sed O gEQ
fad orar o gToR Sfedw § I
e Y fofle fear @ 9 o
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Shri  Achar (Mangalore): Sir
svhile supporting the Bill, I would
iike to make some observations for
the consideration of the Joint Com-
mittee,
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.No doubt, a quick remedy is re-
-quired for ejecting peeple who
unauthorisedly occupy public build-
ings. While such a remedy is neces-
sary, at the same time, we will have
to remember this simple fact. After
all, the Bill goes against the common
taw of the land. A remedy like this
will not be required in cases where
there is a clear case of illegal

«occupation. My hon. friend Shri Nau-
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shir Bharucha also dilated on that
point and remarked that if there is a
clear case of illegal occupation, mno
further enactment or nmo further law
is required. If it is clearly illegal,
simply, the police need be requisi-
tioned and the person should be eject-
ed. So, this Bill, I take it, will not
apply to such cases.

It will apply only to cases where
some civil right iz involved. It may
be, under a certain contract or certain
provisions, a man may be put in
pussession. After that period, he has
to be ejected. So far as the provisions
of the law is concerned, time is not
the essence of the contract in such
matters. There may be civil rights
involved in such cases. If a civil
right is involved, to eject a man
from his possession, certain civil
remedies also will have to be taken
into consideration.

In this Bill as proposed, there is
no provision whatscever as to how
the enquiry is to take place. Some
Estate Officer is appointed, It may be
a person who has absolutely no
knowledge of civil law or he may
have no respect, with all humility I
submit, for the civil rights of people.
In section 8 it is said that the Estate
Officer shall, for the purpose of hold-
ing any enquiry under this Act, have
the same powers as are vested in a
civil court. So far as powers are con-
cerned, he is given full power. Even
persons, who are trained in civil
jurisprudence, in principles of civil
law, are circumscribed by certain
provisions of form. There is the Civil
Procedure Code., There are so many
other provisions. There is the Evi-
dence Act. I do see that all these
cannot be made applicable for a
remedy like this which has got to be
very quick.

1 understand the position that so
far as persons who are occupying
public buildings unauthorisedly are
concerned, they must be ejected
quickly. I do see that. At the same
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Iime, thoud: lhe powers are given, 1
feel there must be some provisions
which will restrict the mode of
enquiry and his discretion. Even it
may be a summary enquiry: I do not
mind that. In this Bill as proposed,
there are no provisions whatsoever
as to how the enquiry should take
place, Is it to he simply mugalai? I
submit with all respect that the pro-
visions of this Bill are absolutely
inadequate.

For example, we have the Rent
Control Aect. There are certain extra-
ordinary measures. As I said in the
very beginning, this must be con-
sidered not as the ordinary law of
the land. When we are going against
it and when we are making extra-
ordinary provisions, it has to be seen
that those powers are restricted by
some provision. I would submit, with
regard to notice, it is a very import-
ant point whether the man is served,
how he is served, whether he has
notice of it, how the enquiry takes
place, whether there is examination
and cross-examination. Let it be a
summary enguiry, as I said, All the
same, it should not be left to the
utter discretion of the Estate officer.
There must be certain provisions. I
submit that the Joint Committee
must look into this aspect of the
question, and have some provisions
which will restrict as to how the
enquiry has to take place,

Then, the next point I would like'

to mention is regarding the provi-
sion for appeals. I find an appeal is
provided to the District Court, but
curiously enough I find there |is
absolutely no power given to the
District Judge to stay the matter
pending appeal.

Shri K, C. Reddy: It is given:

Dr. P. Snbbarayan (Tiruchengode):
It is there.

Shri Achar:
there,

Shri K. C. Reddy: Clause 8(3).

I am sorry if it is
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Shri Achar: I am sorry I made a
mistake,
“Where an appeal is preferred from
an order of the estate officer, the

appellate officer may stay the enforce-
ment ,.."”

1 thought there was no provision.
All the same, I find there is no
second appeal to the High Court
provided for.

As 1 pointed out, it is a question
of civil rights. When it is a question
of deciding certain matters, and
especially when we are having a
very quick remedy, I would submit
that a second appesl, or at least. a
revision should be provided for to
the High Court. Of course, we find
of late that in almost all legislations
and Hills coming 1iIn, there 1Is a
tendency, there is an attempt to oust
the jurisdiction of the civil courts,
but I would sumbit........

Shri M. B. Thakore: Criminal
courts.

Shri Achar: I said that in almost
all the Bills and all the statutes that
are coming up, there is an effort to
avoid the jurisdiction of the courts,
whether it be civil or criminal, as
much as it is possible. I would submit
that when we are having a legis-
lation of this kind where the matter
is considered in a very summary
manner also—of .course, that has to
be adopted because we must have
a quick remedy—a mere appeal to
the District Court will not be suffi-
cient. I suggest, if not a second appeal
at least a revision to the High Court
may be allowed. That is all.

Shri Jaganatha Rao: I rise to
support this measure. This Bill is a
definite improvement on the earlier
enactment of 1850. If we go through
the various provisions of the Bill, we
find a regular procedure has been
prescribed.

Of course, several objections have
been raised by hon. Members regard-
ing some legal aspects. I shall try to
deal with them serigtim,

(Eviction of Unettho-  §s00
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[Shri Jaganatha Rao]

If you refer to the definitions of
the unauthorised occupant in clause
2 of this Bill, it envisages two classes
of unauthorised occupiers: (1) the
person who  occupies without
authority, and (2) the person who
having occupied with authority
continues to remain in possession of
the premises after the authority
expires. in both these cases, a notice
is prescribed under clause 4 of the
Bill to be issued by an Estate Officer,
and an opportunity is also given to
the person in unauthorised occupation
to show cause, and only on being
satisfied that there are no valid
reasons for which a person to continue
in occupation would an order of
eviction be passed.

It has been urged by several hon.
Members that alternative accommeo-
dation has to be provided for by the
Government before a person is ordered
to be evicted. 1 see no reason in this
argument. Firstly, if a person is in
unauthorised occupation he has no
right to demand alternative accommo-
dation. Secondly, if the person had
occupied originally under an authority
and the authority or permission comes
to an end, then what right has he
to demand from the Government to
provide for alternative accommodation
so that he could remove to that alter-
native accommodation und then vacate
the premises?

However, provision has been
made in clause 4 for the Estate
Officer to issue notice on this person
to show cause, and it is open to the
Estate Officer to grant him time. The
clause does not prohibit the Estate
Officer from granting time to such a
person. '

Then, objection has been taken to
sub-clause (3) of clause 4 of the Bill
which says that a copy of the notice
shall be affixed on the outer door or
some other conspicous part of the
public premises. But, if you look at
clause 4, personal service of notice is
also contemplated. In cases where
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followed in this clause. I
how any hardship would be
a person who would be

order that would be passed ultima
under clause 4.
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Similarly, if we look at clause 5
also, ample opportunity, reasonable
opportunity, is being provided to the
person to show cause, and it is only
on the officer being satisfied that he
has no valid cause to continue in
possession, that an order of eviction
would be passed.

Then, it has been argued that the
Estate Officer who issues notices of
eviction is himself the judge, and
that it is contrary to juristic princi-
ples, but I say in a welfare State
where the activities of the State
expand in all directions, it is not
possible for a citizen to demand the
right to be heard in a civil court. We
can take it that the Estate Officer
under this clause would be a tribunal,
who can go into this question as an

. administrative tribunal, and his order

would be subject to the jurisdiction of
the High Court. The powers under
articles 32 and 228 of the Constitution
are there, and are not intended to be
taken away and cannot be taken away
by this Bill. So, the fears expressed
by hon. Members in this regard,
according to me, fall to the ground.

Shri M. B. Thakore: What about the
expenses?

Shri Jaganatha Rao: I will come to
that.

The Hon. Member, Pandit Thakur
Das Bhargava, has referred to sub-



clawse (e) of clause 2 of the Bill
which says:

....after the authority under
which he was allowed to occupy
the premises has expired or has
been determined for any reason
whatsoever.”

His objection is: who is to deter-
mine this order. If you read care-
fully the clause, you will find that
“or has been determined” means

only, in legal parlance, the authority

which has come to an end. “A lease
is determined” means a lease has
come to an end, the right is extin-
guished, not that any person deter-
mines it in the sense that he puts an
end to the authority. The authority
automatically comes to an end.

I take the instance of a Govern-
ment servant who is allowed to
occupy public premises. On retire-
ment or removal from service he has
no right to continue. The authority
which wag given to him earlier to
occupy the premises is determined
along with his right to continue in
service. Therefore, he is only in the
position of a licensee. But the Bill,
1 say, goes further. Even in such
cases, even in cases of trespassers,
notice is given, 15 days’ notice; notice
is given by the authority asking him
to vacate the premises which in law

the person would not be entitled
otherwise.
Another hon. Member referred to

the time, the period of limitation, for
preferring appeals under this Bill
which is 15 dayc against an order
under clause 5, and 15 days against
an order under clause 7. Procedure
under the Civil Procedure Code is
applicable for the filing of appeals
and also regarding the hearing of the
appeals, The time taken to obtain a
copy is also discounted, and 15 days
would be in addition to the time
taken to obtain a copy. I think fifteen
days is not a short period. Certainly,
it the person affected by an order
adversely wants to prefer an appeal
he has to be diligent and he has to
go to the court within fifteen days. I
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see no reason to complain against this
provision.

16 hra,

Then, it has been urged by Shrl
Achar that if a person is in illegal oc-
cupation, no Act is necessary to
evict him. I am afraid I cannot agree
with him. Supposing a person is in
illegal occupation of a public premis-
es, obviously the person has no right,
but can Government forcibly evict
him? Can Government, being a party,
take the law into its own hands and
eject him publicly? Supposing a per-
son forcibly trespasses on the land of
some other person, it is open to the
owner of the land or the person in
possession of the land to eject him
provided he does not use any force.
If he uses any force, he would be
committing a criminal offence. 8o,
it is not correct to say that no Act is
necessary if a person be in illegal pos-
session. So, I am not able to agree
with my hon, friend.

Shri Achar: May I just give one
instance? Suppose somebody gets it
into his head to walk into the Parlia-
ment House and being cooking here,
are we entitled to kick him out or are
we to go to a court of law?

Shri Jaganatha Rao: My hon. friend
confuses Parliament with public pre-
mises. No person has a right to enter
the Parliament unless he is a Mem-
ber, The Speaker has ample powers
to eject the person.

Shri Achar: But suppose some-
body manages to get into this place.
Then, what happens?

Mr. Chairman: One person did in an
unauthorised way.

Shri Jaganatha Rao: That was very
recently, and certainly it must be in
the memory of the hon. Member as
to what happened to him.

Shri Surendranath Dwivedy (Ken-
drapara): He was sent to the mental

hospital.
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the result,

Then, objection was taken to the
delegated legislation which is contem-
plated in clause 13 of this Bill. This
is a routine matter which every Act
contains, and I see no reason why this
clause should not be there. The Bill
speaks of only power to make rules
regarding the mode of holding en-
quiry, from the notice e'c. the mode
in which appeals have to be preferred
and heard and so on. It is not ex-
pected that in every enactment every
minute detail should be put in there,
It is again argued that article 14 is
still hit. As I submitted earlier, in a
welfare State, it is not possible for
the citizen to expect to stand by his
fundamental right. The State has got
a right to qualify some of these funda-
mental rights to reasonable extent as
is necessary in the discharge of its
duties in a welfare State.

It is provided here that the arrears
of rent or damages that may be de-
termined by the officer should be re-
covered as arrears of land revenue.
I see no objection to this procedure.
Any amount due to Government
would certainly amount to arreags of
land revenue. This speedy remedy
is provided for in every case. For
instance, in the Revenue Recovery
.Act or the Public Demands Recovery
Act, such power has been given to
the officers. The very object of this
measure is to give Government sum-
mary powers to proceed with eviction
and also to realise the rents or
damages due to Government., That
very object would be defeated if it is
said that Government have no right.

I am of the view that this Bill is
not open to objection on any of the
grounds urged by the hon. Members,
and that it is a welcome measure, and
it is a definite improvement over the
earlier legislation of 1950. I fully sup-
port the measure,

Shri C. R, Pattabhi Eaman (Kum-
bakonam): This Bill is going before
a Joint Committee, and it behoves us
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to think aloud on matters which may

affect the citizen. .

For instance, certain powers have
been given to the estate officers, as
they are called, to evict persons
wherever they may be found in pub-
lic premises.

Shri K. C. Reddy: Unauthorisedly.

Shri C. R. Pattabhi Raman: So far
as the legal position is concerned, at
one time there was a doubt in regard
to article 19 (1) (f). In Subodh
Gopal vs. West Bengal, the former
Chief Justice of India, Mr. Patanjali
Shastri thought that the rights en-
visaged in article 19 (1) (f) were
abstract rights. He wanted to con-
vey this idea in contradistinction to
the rights conferred on all persons
and not merely citizens, under article
31. He was of opinion that article 19
(1) () concerned itself only with
abstract rights.

Soon after that decision, if I re-
member aright, in the very same
year, there was another case, in
which I had the good fortune to take
part, namely, the case of Lakshmindra
Tirtha, a mutt case from South Kanara.
The Supreme Court unanimously held
in that case that article 19 (1) (f) did
not confer merely abstract rights, but
conferred concrete rights on citizens
of India. They said that citizens had
concerete rights in existence, so far as
article 18 (1) (f) was concerned.
But article 18 (1) (f) is qualified by
article 18 (5) and it saves the exist-
ing law in so far as the State im-
poses reasonable restrictions on the
exercise of any of these rights 1o
the protection of the interests of any
Scheduled Tribe or . e

Shri K. C. Reddy: Or in the in-
terests of the general public.

Shri C. B. Pattabhal Raman: , . . . .
or in the interests of the general public
Only it must be a reasonable restric-
tion. It must be subject to the toucn-
stone of judicial interpretation. I



am giving this background so0 as to
explain to the House what it was
that made the three High Courts
strike down the previous legislation.
The original Act, namely, Act XXVII
of 1050, namely, the Public Presmises
(Eviction) Act was struck down by
the Calcutta High Court, by the
Allahabad High Court and by the
Punjab High Court, one High Court
confining itself to article 14 and deal~
ing with discrimination in the grant
of equal rights to all citizens, and the
other two High Courts confining
themselves to the unreasonableness of
the restriction imposed. That was the
position. That is the reason. why
Government have come forward with
this measure before this House. The
necessity for this measure is this, that
the High Courts have struck it down,
and, therefore, we shall have to have
a formula which will be acceptable to
the courts, and which will fit in with
and square with the fundamental
rights guaranteed to citizens and vari-
ous other persons.

So far as the provisions are con-
cerned, in the Financial Memorandum,
it is stated clearly that it is intended
that this work should be entrusted to
existing cstate officers and it may not,
therefore, be necessary to incur any
additional expenditure. I am not
happy over it. I am sure the Joint
Committee will consider that aspect
of the matter.

There are certain very clear rules
of what is called natural justice which
have to be satisfied before any legis-
lation can pass muster and can be-
come valid. The first is that there
is equality guaranteed to all citizens.
My hon. friend Shri Jaganatha Rao
would clothe the State with special
powers. He is right. It is a welfare
State, and there is no doubt about it.
But it is not a totalitarian State. The
welfare State is charged with some
good intentions hurrying up social
legislation, but it does not cease to be
a person, for, any law which confers
any special power will be struck down
a8 being bad because it is not a
reasonable classification. 1 wish to
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impress upon Shri Jaganatha Rao that.
the classification must be reason--
able. s &

Shri Jmuﬂu Rao: Impress upon.
the House.

Shri C. B, Patitabhi Raman: , ., .
because in our enthusiasm we should
not do something else. This is going’
to the Joint Committee and I am sure-
our thinking will be of some use to-
them.

The first rule is that there must be-
an independent tribunal. There must.
be notice given to the other party.
There is a very famous maxim, audi
alteram partem; you must hear the-
other side. The man must be served.
with a notice. He must be able te.
come and say what his grievances are.
He must be allowed to let in evidence-
to say that it is not government pro=-
perty and it is his property, because-
the ipse dirit of the officer is not
enough. What is really the position
now? Who has to declare whether it
is a public premises or not? That is.
presumed in this Bill.

I heard a whisper some minutes ago -
that they can go to civil courts for-
that. It is not so stated anywhere in-
this Bill. The ipse dixit of the estate
officer will be there He may be the
person who may declare that it Is.
public premises. Secondly, he may
give notice. Thirdly, he may decide.
I am sure the hon. Minister will bear-
this aspect in mind. I do not think
he will be encouraged to clothe that:
very estate officer with the power of’
deciding the matter, I am sure they"
will have this in mind when the Bill-
goes before the Joint Committee.

So far as procedure is concerned, 1~
do not think the legislation will be-
bad if the rules make it clear how the
notice is to be given, how the hearing
is to take place, in what manner evi-~
dence is to be taken and what the -
tribunal is. If all that is made clear,
it will have all the features of what-
is called natural justice. If the rules-
make this clear, it is all right, because -
there are enough powers given under-
the rules.
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I find clause 8 deals with the power
of the estate officer and clause § deals
‘with appeals. What is the-use of say-
ing that there will be an appeal to the
«distriet judge if the original trial did
not have the minimum requirements
the very minimum, of what are called
-the principles of natural justice? If
-it does not satisfy the principles of
natural justice, it only means that the
-district judge will hold that the whole
thing is bad, and he may order a re-
‘hearing. It will only multiply the
‘procedure. So the rules must make it
‘very clear how the trial has to be
‘held, what notice is to be given, how
‘the hearing is to be conducted and so
-On.

Shri Achar was saying that there
‘was a tendency now-a-days to shut off
«courts. After all, there will be a bot-
‘tleneck. We have got to achieve
‘things. We have got so many schemes
winder the Plan. Just imagine a re-
ﬁred officer sitting in a government
building and saying, ‘I will not get
out of it” When he originally came
‘there, it was lawful possession by him.
_Perhaps it was part of his perquisites.
‘He had to be given a house. Suppose
‘it comes under the definition of ‘pub-
lic premises’ and he has to be asked
‘to leave, can the Government go to
wcourts and go through the regular
paraphernalia with two appeals? 1
‘do not think this is necessary. That
will be really pitching the claim too
‘far and too high. You are really
-defeating the very purpose of your
-case. What is wrong, if the retired
-officer does not leave the premises, in
‘having a proper tribunal, giving him
-opportunity to explain himself, and
‘then throwing him out? And there is
provision for stay. If anything is

-*wrong so far as the format of the
-notice is concerned or so far as the
-hearing is concerned, you can always
.strike it down by going to the court
-with a writ petition. There is nothing
to stop the court from exercising the
writ jurisdiction. The High Courts
swunder article 226 of the Constitution
:and the Supreme Court under Article

82, have got the power to strike down
bad procedure through writ of cer-
tiomari, mandamus of prohibition.
These rights would be available to
citizens, So I am not frightened about
that. It is only with regard to forms
that I am frightened. -

Lastly, in the explanatory portion
under “unauthorised occupation”, it is
said:

“(whether by way of grant or
any other mode of transfer) under
which he was allowed to occupy
the premises has expired or has
been determined for any reason
whatsoever”.

Who determines it? You cannot have
determination in the air.

Shri Achar: By expiry of time.

Shri C. R. Pattabhi Raman: Who is
to decide that the time has expired?

Shri K. C. Reddy: The concerned
administrative authority.

Shri C. R. Pattabhi Raman: I am
sorry it is not so; “determined for any
reason whatsoever”., That is why 1
read it. Reading the former portion,
I agree with him.

Shri K. C. Reddy: In accordance
with the terms of the lease that might
have been entered into.

Shri C. R. Pattabhi Raman: I am
much obliged for the explanation.
There again, all that will be placed
before somebody. Who is to decide?
Who is to hear the other side and
decide? It may be a very quick deci-
gion. 1 do not want the courts to
come in. I sincerely hope that the
spirit in which I am pleading for what
is called adjectival law will be under-
stood. I do not want the courts to
come in. I only want to see to it that
there is a proper decision. Who Is to
determine that the lease period Is
over, or, what is worse, if a condition
of the lease has not been fulfilled?
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Who is to say that the lease is bad or
the transfer is bad or the holding Is
bad? I can think of so many cases.
A man be in possession of the pro-
perty for a season. It can be a lease
for a season in the case of land. Who
is to determine that the period of
tenancy has expired.

An Hon. Member: The estate officer
who gives notice.

Shri C. R. Pattabhi Raman: The
man who gives notice decides it. He
initiates it and then gives the decision.
I do not want to rcpeat myself. I
am sure that this aspect will be borne
in mind.

Some reference was made to the
High Courts. The Allahabad High
Court was dealing mainly with article
14. Actually, there are three deci-
sions, which I referred to in the very
beginning. The High Courts said that
it was not a reasonable classification,

“The State shall not deny to any
person equality before the law or the
equal protection of the laws within
the territory of India.” I take it they
held that the classification was not
that for public premises, one law, and
private premises, another law. Not
only that. They thought that the
classification was bad, so far as the
relative right was concerned.

The other two High Courts, of Pun-
jab and Calcutta, were dealing only
with article 19(5)—recasonable res-
trictions.

So we have had three High Courts
who have dealt with it and we have
had the benefit of their judgments.
I sincerely hope that whatever the
learned Judges, who have devoted
some time to it, have said, will be
heeded in the Joint Committee,

Shri Naushir Bharucha: Govern-
ment will come with a third Bill
afterwards.

Shri M. B. Thakore: I thank you
very much for giving me time to
speak on this Bill.
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Shri K. C. Reddy: May I know from
the Chair whether we are closing the
debate today or are carrying this for-
ward to tomorrow?

Mr. Chalrman: Four hours are set
apart for this. After the hon. Mem-
ber’'s specch, I will call upon the
Minister to reply.

Shri K. C. Reddy: We began at
13.30 hours or so. I am only anxious
to know whether I am called upon to
reply today or tomorrow.

Shrl Prabhat Kar (Hooghly): How
many more speakers are there?

Shri Naushir Bharucha: We have
allotted four hours for this in the
Business Advisory Committee. I
think the hon. Minister can reply
tomorrow.

Mr. Chairman: The four hours
include the time taken by the Minister
also. Unless the House determines
otherwise, I have no power to extend
the time.

Shri Tangamani: We have not taken
more than three hours so far. If we
go on till 17.00 hours, there will be
still half an hour left.

Sardar A. 8. Saigal (Janjgir): Four
hours are allotted for this motion.
We have to adjourn at 17.00 hours.
So the hon. Minister can reply tomor-
oW,

Mr. Chairman: All right. The dis-
cussion will go on till 17.00 hours.

Shri M. B. Thakore: I oppose this
Bill not because I belong to the Oppo-
sition, but because it is against the
fundamental rights conferred by our
sacred Constitution. Secondly, it res-
tricts the power of the judiciary.
Thirdly, it gives discretionary powers
to the Central Government,

Before I deal with the Bill in detall,
I would make a reference to the
increase of the centralising
power of the Government of India.
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. Recently, it has been the tendency
of Government to introduce Bills and
amendments to Acts to increase their
power. This is very dangerous in
democracy. If power is to increase, 1
do not think, there is safety for demo-
cracy. In democracy, the three organs,
the judiciary, the legislature and the
executive are independent to each
other.

Here, since 1947, we find that Gov-
ernment has been introducing Bills
which aim at centralising power. The
Preventive Detention Act and other
Acts show that Government wants
power at the cost of the judiciary.
In this Bill also, the power of the
judiciary has been restricted and it
has been taken over by the Central
Government. It is extraordinary that
all powers under this Bill are confer-
red on the Estate Officer. He is
everything, the judiciary, the execu-
tive and legislator also.

Mr. Chairman: lie cannot be a legis-
lator.

Shri M. B. Thakore: He would make
rules; there is no mode of enquiry.
So, he would make his own rules for
enquiry and all that. That is why I
say so.

I would request the hon. Minister
to think over the question of increas-
ing the power of the executive. It
leads to a totalitarian State. I would
citc the example of Hitler in 1930.
He slowly and steadily, by introduc-
ing legislation, got power in his hands.
In the same way, here, you find that
gince 1947, the Government is coming
farward with legislation to have
increasing powers. So, we should all
combine, to oppose, tooth and nail,
such kind of legislation.

It is shocking that clause 2 defines
‘premises’ as ‘any land' ete. ete. Here
I have to comment that in Delhi vil-
lages land has been acquired by Gov-
ernment for the development of Delhi.
1 do not mind if our beloved Prime
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Minister wants Delhi to be like Paris
or London. But, he should also think
of those poor villagers whose agri-
cultural lands have been acquired.
Compensation has not been paid.

I had been to some meetings, with
other Mcembers of this hon. House and
saw that the condition of those people
is pitiable. We had been to Chirag
Delhi which is only three miles away
from this Parliament House where 140
bighas of land have been acquired.
One farmer has constructed a tube-
well costing about Rs. 22,000 and that
has also been acquired. The agricul-
tural land costs about Rs. 2,000 per
bigha and these 140 bighas—have
been acquired for some Ram Dayal
Corporation. After the meeting was
over, we went to the site and there
we saw that it was a fact that the
tubcwell had been acquired and that
the farmer was ousted without any
compensation. I wrote to the hon.
Minister and I invited him to wisit
that site but there was no reply what-
soever to my letter.

Mr. Chairman: Two more speakers
have to be accommeodated; and, so, I
suggest the hon. Member may econ-
clude in 5 minutes.

Shri M. B, Thakore: This is also
a fact that there is sufficient waste
land near by this acquired land. My
point is this. Why not aequire such
land which is lying idle instead of
acquiring fertile land and ousting
these poor people?

An Hon. Member: Very bad.

Shri M. B. Thakore: It is extra-
ordinary also that houses have been
acquired without making any alter-
native arrangements to settle people.
So, I reqguest the hon. Minister to
think about this.

Why this legislation at all? Because
we have failed to provide sufficient
accommodation for the needs of the
circumstances. We are working this
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First Five Year Plan and the Second
Five Year Plan all these ten years;
but, still, I find that many people
have no accommodation. What will
be the effect of this legislation? It
will create discord, disunion, dissatis-
faction and discontent. It will affect
the poor people.

Some hon. friend said that they
may go to the High Court. But, does
he know how expensive it is fo go
to the High Court and fight out a
case? He is a lawyer and he knows
that it is very difficult for poor peo-
ple who have no accommodation—
that is the most remarkable thing.
Only when he has no accommodation
will he occupy such land and he can-
not afford to go to a High Court under
the Constilution. How is it possible?
This kind of legislation cannot do any
good to the poor people; but it is a
burden on those who have no means
to construct buildings or accommo-
dation to live in.

Mr. Chairman: I hope the hon.
Member will conclude soon.

Shri Radha Raman (Chandni
Chowk): Mr. Chairman, Sir, I rise to
support the Bill . . .

Q¢ A aeew o Y
afaqd
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Mr. Chairman: All at once he

should not switch on to Hindi. He ~

should speak for some time in Eng-
lish and then speak in Hindi.

Shri Radha Raman: I only tried to
make my points clear to the Minister;
probably, he cannot follow Hindi and,
therefore, I began in English. I am
h&bgtuated to speak only in Hindus-

Mr. Chalrman: For the benefit of

‘the Minister he may speak in English
now,
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Shri Radha Raman: Mr, Chairman,
Sir, I rise to support the Bill, but I
have my own doubts with regard to
the objects of the Bill and also whe-
ther they can be achieved by the
provisions that are contained in this
Bill. I, somehow, find that such a
Bill came before the Parliament
sometime ago and it was passed. This
Bill is an improvement on that Bill
and, since the hon. Minister wishes
to pass it on to the Joint Committee
I am sure the Joint Committee will
go into the questions or the problems
that have arisen, and with the experi-
ence that is gained necessary changes
will be made in the Bill.

I have however a few obscrvations
to make in respect of some of the
provisions which are contained in this
Bill. In the first instance, I say that
in Delhi the problem of unauthorised
occupation is an acute one. I am
sorry to say that nearly 20-25 ycars
ago the then Delhi Administration
announced that quite a large number
of areas round about Delhi were to be
acquired through notification. It was
nearly 20-25 years ago that this
announcement was made, but those
areas remain as they were. They are
neither acquired nor allowed to be
utilised by persons who are living in
those areas since then. This has
created a lot of complication and a big
problem. The Government wants
those areas to be developed and
improved. Either they should be sold
fo the persons who are now living
there or they must be acquired by
the Government.

I find that it is impossible for the
Government to acquire them without
giving alternative accommodation to
the persons living there. What has
happened is, there are hundreds of
buildings that have come up there.
They are in a very dilapidated condi-
tion. Some of them which are new
can stand the time but others which
are old require a lot of repair or
reconstruction. The Government's
mind is not clear, with the result that
a lot of suffering is experienced by
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the people who are living in those
areas.

1 just want to draw the attention
of the hon. Minister to this problem
and wish that there should be some

solution with regard to such cases.

In a way the Government's intention
to acquire those areas may be all
right, but there should be some time
limit fixed for acquiring them. If it
is not the intention to acquire them,
it should be finally decided thaf those
greas are not to be acquired so that
they can be sold to the persons who
are already living there. If it is
intended to acquire them there should
be some alternative accommodation
for the people who are living there.
In any case the matter cannot be
allowed to stand as it is for long.

In the same way I find that during
the past ten years thousands of
families have come to Delhi and since
most of the outlying spaces or the
lands that were available were frozen,
there was restriction on everybody to
possess those lands with the result
that those who came occupied what-
ever was availablee Many lands
belong to the Government and
naturally those persons who are living
on them are unauthorised occupants.
But it is a human problem. If law is
to be executed or administered with-
out any human approach or without
any human consideration, I am sure
thousands of people will have to
suffer,

Our hon. friend, Pandit Thakur Das
Bhargava, said that in the case of
refugees or even in the case of local
men there had been assurances given
by the Ministers, one after the other.
I remember Shri Gadgil gave an assur-
ance and the same assurance or assur-
ances were given a couple of years ago
by the Minister in charge of this sub-
ject, Rajkumari Amrit Kaur. But
what do we find? In spite of all those
assurances thousands of families are
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being uprooted. They are being asked
to go wherever they like, and they
have no alternative accommodation
available anywhere nearabout. They
are asked to go five or ten miles away,
dislocating their business and disturb-
ing their day-to-day life, which, 1
think is not the purpose of the Gov-
ernment. Nor it is human to expect
of them that they should go away
with their bag and baggages to a place
far away.

I therefore say that this Bill, as it
is, or even when it comes in the
improved form from the Joint Select
Committee, may not serve the purpose
for which it is meant. Its purpose, as
I see, is that the persons who occupy
unauthorised Government premises or
public premises are prevented by law
from doing so, and that there should
be a law for enabling the Government
to do so within a reasonably short
time. I am afraid that according to
this Bill there will be thousands of
families who will be called unauthoris-
ed occupants. Though there may be
restrictions on the abuse of the provi-
sions of the Bill, I have little doubt
that provisions will be abused and
there will be much hardship on the
people who have been living on
unauthorised lands for a number of
years. .

I therefore hope that the Joint Select
Committee will examine very closely
the effect of this Bill especially on
those who have been living in a parti-
cular area or on lands which was
intended to be acquired long, long ago,
or which was lying vacant, and because
of the urgent need of the people who
came to Delhi and suffered for accom-
modation, and occupied by them.
There should be some solution to it.
Either there should be adequate alter-
native accommodation for those
families to be shifted without disturb-
ing their present occupation or dis-
location to their business or they
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from there. There should be some
provision by which those who have
occupied such outlying lands will
either be given, so to say, those lands
on lease or on sale or on hire so that
their life is not disturbed.

I have a few suggestions to make
in respect of the provisions of the Bill
for the consideration of the hon.
Minister as well as for the considera-
tion of the Members ‘of the Joint
Belect Committee. I hope that those
suggestions will be borne in mind
while discussions are held on the Bill,
In clause 4(1)(b), it is said as follows:

“require all persons concerned,
that is to say, all persons who are,
or may be, in occupation of, or
claim interest in, the public pre-
mises, to show cause, if any,
against the proposed order on or
before such date as is specified in
the notice, being a date not earlier
than ten days from the date of
issue thereof”.

I think this is a very short time. In
my opinion, the time should be
extended to at least one month. In
regard to notice, we have provided
fifteen days. That also, I think, is too
short, especially for people who are
living in Delhi, where the shortage of
accommodation is great. So, this time
limit should be extended.

With regard to the definition of
“land” or ‘“premises” I think they
should be more specific, because, at
present, we find that “public premises”
are interpreted in such a way that it
hardly leaves much room for genuine
cases to be considered. This is another
thing which I want the Joint Com-
mittee to consider. I have another
suggestion to make. In any locality
where unauthorised persons are asked
to quit or are ejected, there should be
some association of respectable persons
of the locality, whose advice or
guidance in the matter will be taken.
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Because, if you deal with the preblem
only in an official way, I am afraid
that a lot of hardship will be brought
upon such persons who are innocent
but, out of duress or difficulty, do
something which may not be very
legal or very correct. This is another
suggestion which I want the hon.
Minister to consider.

With regard to arrears of rent there
1s provision in this Bill. I do not see
why the estate officers are not given
discretion that in hard cases or in cases
where rent or damages cannot be
recovered from a person, or where
they can be recovered only partially,
they can either reduce them or waive
them. I think there should be some
such provision, whereby the estate
officers can examine such cases and
either reduce the rent or arrears, or
waive the damages.

I also think that the provisions of
this Bill are such that it will mean
extra work for the existing estate
officers.

Mr. Chalrman: How much more time
will the hon. Member take?

Shri Radha Raman: I will finish in
two minutes.

It is suggested in the Bill that in
case there is need or necessity, more
estate officers may be appointed. But
I may point out that today Delhi courts
are full of cases of this nature and,
generally, it takes two years before
any decision can be obtained. That is
the time normally expected to be
taken by the court. But, in my
opinion, all the cases that go to the
court should get a decision within six
months or a year. So, I want to
emphasize that since cases of this
nature are growing in number, there
should be extra estate officers for cop-
ing with this work, without which, I
am afraid, the time that is taken will
be increased to the disadvantage of
both parties—the Government as well
as those who occupy the building er
land.
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I have one more suggestion to make.
The rules should be so well-defined
that there will be no room for any
misinterpretation or wrong interpreta-
tion. They should be very specific and
clear with regard to the procedure and
the way in which the unauthorised
occupant is to be dispossessed of the
house or of the accommodation that
he occupies.

With these few suggestions, Sir, I
feel that the Joint Committee will
closely examine this Bill and when
it comes out again to the Parliament,
it will be better in its form and, com-
prehensive, and will have no such
loopholes as to allow the Estate
Officers to arbitrarily dispossess any-
body from unauthorized oeccupation,
and the problem will be dealt with
more humanly and in a way that
will not bring upon any hardship on
the persons involved.

Shri Balasaheb Patil (Miraj): Mr.
Speaker, Sir, the one person, who is
very important in this Bill, is the
Estate Officer and the whole of the
Bill does not say anything about his
qualifications or appointment. His
work has been termed by some of the
hon. Members here as omnibus and
omnipotent and I may call his work
as omniscient, The reason is
that Clause 4 says that if the
Estate Officer is of the opinion that
a certain person is an unautherised
occupant etc. ete,—he has to form the
opinion and what is the basis for his
doing so? There is no provision in
this Bill that the Government or Cor-
poration or the Development Board

-is to make an application or write a
letter to him, but sitting in his office
he has to see all round and sense that
certain person is an unauthorised
occupant and then give a notice,

At this stage, I may submit that
some appropriate provision may be
made in this connection that the
Government or the other bodies inter-
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ested in the premises should make an
application. That will form the basis
of the whole proceedings; maybe that
this person comes to know of this by
suo mot or by getting some knowledge
from some newspaper or by news
brought to him by his servants and
issues the notices; and what is his
notice? It is a notice of eviction and
the further clause to show cause,
because after all, it is not a notice of
calling upon the person to give his
evidence to show his own title or
rights. Not that, but first of all he
says: “You will be evicted and give
reasons why you should not be evict~
ed.” This sort of rather high-handed
power should have some basis at least
and therefore before Clause 4 there
musl be some adequate provision for
the samec.

Further, this provision must be
there, because in appeal, as in every
case there is pleading, that is pleading
by once party and written statement
by the other party. That forms the
busis of the judgmeni. If there be a
notice that cannot be a pleading by
the party and any objection raised by
the other party cannot be written
statement. Therofore the persons and
the parties interested, i.e., the Govern-
ment or the local bodies, should make
an application before this officer issues
a notice to the unauthorised occupant.

Further, clause 2 (e) classifies three
types of persons as unauthorised occu-
pants, First is a person who is in
occupation of the public premises
without authority. That means he is
a trespasser and occupies the house
owned by the Government or by the
Corporation or by the Development
Board. The Government has its ser-
vants. It has also other authorities—
they are paid by the exchequer of the
Government of India. Then, how is
it that these houses are there, vacant,
without any attendants and without
their being looked after? How is it
that persons steal, come at night and
occupy these houses? If the check Is
to be by the servants, they should
see that nobody enters Government
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houses without any authority occupies
them, stays there and pulls on. This
particular aspect is not looked at.
On the contrary, when the person has
already occupied them and stayed
there for a certain time, then he has
to be cvicted. Then come the cases
of those the period of whose tenancy
has expired or whose tcnancy is ter-
rainated. What is the reason? It is
said ‘determined for any rcason what-
soever'.

The further point is that this autho-
rity has to make up his mind about
public premises and  unauthorised
occupation. Reading clauses 2, 4 and
5 together, it seems that once the
Local Authority has given notice of
termination without any rcason or for
no reason saying I want to terminate,
that would be sufficient for the Autho-
rity to take it as good notice, The
Authorily has no jurisdiction to go
behind that at and =ee whether this
notice is legal and valid, whether the
Governinent has the right to termi-
nate the tenancy.

Then, there is the gquestion of title.
The question of title comes in because
it is said here:

“‘public premises’ means any
premises belonging to, or taken
on lease or requisitioned by, or on
behalf of...... £

If there be any defective lease or if
the requisitioning be illegal and be
nol complete, there arises the question
of title between a party and the Gov-
ernment.  Bven if the Government
knows that it is defective, illegal and
ultra vires, the Government may make
a note and say that the Estate officer
should issue a notice to show cause.
Then, the Estate officer, under clause
5, has no power, no jurisdiction, to go
behind and sec how the title stands.
Suppose the person is onc who s
interested in the Central Government.
The question of title is sometimes a
very knotty one and it is not clear
even for High Court Judges. But,
this person hgs to solve that question
at one stretch, by a stroke of the pen.
This is something unheard of and this
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cannot be found in any legal enact-
ment.

Even in the case of Judges, there
are provisions as to how the Judges
arc to be oppointed, what are their
qualifications, and what is the proce=
dure for appointment. Reading the
entire Bill, though this person is going
to be first a Judge, secondly a magis-
trate and thirdly an executive, we do
not find any provision prescribing any
qualification whatsoever for him. The
Government may appoint any person.
A person from the Finance department
or a military officer or a Captain or
a Major may be appointed as the
Estate officer. That person will
come and deal with such ques-
tions as title, termination of tenancy,
rights of parties as between the Gov-
ernment and  an  individual party.
That is something which cannot be
tolerated. There must be some pro-
visions embodied in 1his Bill showing
that these will be the qualifications
of the person to be appointed as an
Estate officer; either he must be a
rotired Judge or a lawyer who has
practised for at lcast ten years, or
something like that. That is the
second suggestion that I want to
make.

Coming to clausc 9, we find that an
appcal has to be made within 15 days.
Reading the whole clause, I cannot
understand whether copies of the
order are to be taken and whether
they arce necessary or whether we
have fo file an appcal without a copy,
to the District Court. All copies are
not ready within 10 days or 15 days
or one¢ month. If there is dclay what
happens? It is common knowledge
that in law courts, copies are not
recady even for two or three months
and there are various rcasons for the
same. In casc an order has been
given against the person to whom
notice has been issued, that person
will lose his premises first and then
he will have to go to the Distriet,
fight for his causc, and then, after 2
or 3 years he will get justice on the
day on which he will get an order
from the District Judge. Then, there
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may not be the premises, there may
not be the house the Government, in
the meanwhile, might have destroyed
on the same. What is the use of this
right given to him? Therefore, there
must be some provision by which
section § of the Limitation Act must
be incorporated in this Bill so that the
period required for obtaining copies
of the order could be excluded. That
sort of a provision must be made in
this Bill.

Further, it is said here in clause §
that when an order of eviction has
been passed, the authorities, or the
Estate Officer and his servants, are to
take possession of the premises. 1
cannot understand what sort of pos-
session they are going to take, because,
after all, under clause 8 it seems that
if something is found on the premises,
it should be auctioned. If possession
is to be taken forcibly, if the person
is to be driven out of the house, how
will those officers take possession
without throwing all his belongings
mto the road?! That I cannot under-
stand. Or, are they to have posses-
sion on paper, sit in their own office,
write a note saying that they have
taken possession, and on the next day
go to the premises, take all the belong-
ings and auction them? That will be
great injustice done to any individual.
For that purpose there must be some
specific provision made in this Bill,
showing in what way possession has
to be taken. If we read clause 13, we
do not find mention of the manner
in which the possession is to be taken,
and if there is resistance how that
resistance is to be overcome.
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All these things are to be incor-
porated in this Bill; otherwise it will
be incomplete, and it will do great
injustice to the individuals as against
the Government.

Mr. Speaker: The hon. Minister.

Shri K. C. Reddy: How many
minutes have I got now?

Mr. Speaker: We will rise at
5 O'Clock, and the hon. Minister will
have half an hour tomorrow.

Shri K. C. Reddy: I think I will

make the reply tomorrow, because I
have got only two minutes more.

An Hon. Member: Three minutes.

Dr. Ram Subhag Singh (Sasaram):
He can begin today and end tomorrow.

Mr. Speaker: The hon. Minister
must address the Chair first. -

Shri K. C, Reddy: Yes, Sir.

An Hoen. Member: He must say,
“Mr. Bpeaker, Sir...."

Mr. Bpeaker: He may reply
tomorrow.

16.57 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
the 19th March, 1958,
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gfgésﬁ'sstON . - 5399—5435

General nll)ﬁﬁssmgt on the
Gene get for 1958-59
continued. The l?nme
Minister and Minister of
External Affairs and
Finance replied to the
debate and the discussion
Was ed.

MOTION FOR CONCUR-
RENCE

TO REFER
THE BILL TO JOINT
COMMITTEE ER
CONSIDERATION . s5435—5526

The Minister of Works,
!-lul.::mil and Supply (Shri
eddy) m for
concurrence in thc recom-
mendation of Rajya Sabha
for reference of the Public
Premises (Eviction of Un-
authorised Occupants)
Billto Joint Committee,
The discussion was not
concluded

AGENDA FOR WEDNES-
DAY, 19TH MARCH,
1958

Discussion on Demands for
Grants in respect of Min-
istry of comme ce ard
Industry. Further discus-
sion on molmn for
concurrence in
mendation of Rm:ra Soh.ha
to refer the Public
Premises (Eviction of
Unauthorised Occupants)
Bill to a Joint Committee



